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LEGISLATIVE ASSEMBLY
Tuesday, 21st April, 1936.

~_ The Assembly met in, the Aéasmbly.Chamber of the Council House a$
Ele?l'len glfl the Clock, Mr. President (The Honourable Sir Abdur. Rahim)
in the air. ' ' a

QUESTIONS  AND ANSWERS.
S_LOw SeeED or LooaL MS ON THE EASTERN BENGAL RAILWAY.

1809, *Rao Bahadur M. O. Rajah (on behalf of Mr. R. 8. Sarma): (a)
Are Government aware that the local traing on the Eastern Bengal Railway
are very slow and that they take two hours to cover the distance between

Caloutta snd Naihati_? :

(b) Are Government awaré that the train service from Caloutta ‘3
Barrackpore. is g0 slow that it takes one hour to n ac.h,,Barudq‘ g)qrg, an
that conbequant?; traffic is diverted 'from the E:ﬂvsays to the buses?

(c) If the answers to parts (a) and (b) be in the affirmative, what

action do Goverdrent propose to take in ‘the matber?

The Honourable Sir Muhammad Zafrullah Xhan: (a) No. Local trains
slopping at all of the twelve intermediate stations are allowed onc hcur
9or’ the ‘run, and trains whick omit certsin stops do the nm in‘ia
ghorter time. The fastest time s ¥1 minutes, taken by two trains which
have four intepmediate stops. _ _

(b No._.amth seven intermediate stops the time faken approximates to
85 minutes wnd where. certain stops are eliminated, the time taken is
reduced in-some cases to sbout 20 minutes.

(&) Does not arise.

DIsMIsSAL OF CERTAIN EMPLOYEXS OF THE DmrEl MUNICIPAL COMMITTER.

1810. *Sirdar Jogendra Singh: (s) Is it & fact tha the Delhi Muni-
cipal Committee dismissed about ﬁg employees, including one of its
Assistant Secretaries and several senior clerks, on the 21st and 22nd
January, 19857

(b) Will Government state: (i) whether proper enquiry was held and
proper charges laid against these persons; (i) whether these Ee"om were
given an opportunity to produce their defence, as required by the rules

"in foroe; and (fi) if not, why not? : co
' y it & fact that these persons were dismissed in econmection with
m:é:)ig:égulaﬁﬁm pointed out by the suditors in their audit note in 10827

" (d) Will Government state whether action has been taken regarding sll

e bod aut In fhe sudit.note of 19837 T mot, why

.tha
not ? RS '
( 4321 ) A



4322 LEGISLATIVE ASSEMBLY, [21sT Aprn. 1936,

(e) Is it & fact thet in order to. dpumnh the persons responsible for
those irregularities, the Pxecutive and Finwnce Sub:Committee delegated
its powers to the Becretary?

(f) Will Government state the rules unﬂer which this delegation was
made ?

(g) Is it & fact that the Secretary only took two cases out of a number
of irregularities pointed out by the auditor and the rest of the audit note
of 1982 is still lying undisposed of ? AN

(b)) Why was action taken on the audit note piecemeal, when the
Executive and Finance Sub-Committee definitely resolved and authorized
the Becretary to bring all edses of imegularity wafter framing charges
against the guilty persons, if any?

(1) Are Government prepared to enquire whether the Executive and
Finance Bub-Committee will be prepared to go into the cases of these

" dismissed employees for themselves in order to see whether there has
"been any hardship on any individual ?

(i) Will Government state the reasons why no action was taken on the
.audit objections of 1982, till the beginning of 1935?

‘Sir Git}a Shawkar Bajpal: With your permission, Sir, I shall answer
questions Nos. 1810—1814 together.

The information is being collected and will be supplied to the House
in due course.

DisPOSAL OF APPLICATIONS FOR TRE CONSTRUOMON OF PRIVATE BUILDINGS
' . ¥ Derat. .

1+1811. *8irdar Jogendra 8ingh: (a) Is it a fact that pricr to 1930 all
applications for the coustruction of private buildings in De ere decided
by the majority of votes of the members of the Municipal mittee ?

Is it a fact that since 1981 the Senior Vice-President has been
delegated, by the Municipal Committee, the sole power to dispose of all
such applications ? If so, has he exercised these powers?

" {c) Will Government please state the number of cases so deeided by
the. Benior Vice-President, Delhj Municipal Committee since this conven-
tion was established, #is., fince -up ‘-dated a T

(d) Under which resolution of the Cemmittee or Bye-laws bas such
delegation been made ? :

?) Are Government prepared to lay on the table a copy of the
resolution in question ?

(f) Will Government be pleased to make it clear under what
provisions of law in the Punjab Municipal Act are such pewers delegated ?
12 sueb powers are not 8o delegated, why is a reference to it made in the
Annual Reports of the Municipal Committee for the years 1980-31, 1831-
82 and 1934-857

+ For answer to this question, see anawer to question No. 1810.

i
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11812. *Sirdar Jogendra Singh: (8) Has the attention of Government
"Beén drawn to un article pubfished on page 7 in ‘the Hividdston Times of
Delhi, dated the 12th November, 1985, under the heading ‘‘Municipal
, Work Hampered—Bye-laws delays’’? If so, what action has been

' takan ?

(b) Will Government please lay on the table a statement showing the
number of cases in which second applications were entertained after the

~ orders for the demolition of buildings were issued during the years 1950-36 ?

(o) How many of the applications wferrad fo in part .(b) above were

'nccepted refused or rejected ?

(d) Under what section of the Pun]ab Municipal Aot. are such npph

_cations dealt with? If these applications are not dealt with under the
Punjab Municipal: Aot, why was this procedure adopted and why bas the

secretary writlen in his report that the law does not prevent this being

-.done?

(e) Will Government please lay on tho bubls & itat.ement- showing the
number of cases since 1930 in which demolition orders were issued by
the Municipal Committee ? How many buildings were actually demolished

as & resull of the sapd orders since 198807 .
Arizczp CoreUPTION IN THE Dersx Muowidrrar Gonu'rr_n.

* 41819 *Birdar Jogendza Bingh: (a) Will Government state the avtion

taken by themn on the article published in the Hindustan Times, dated
the 10th March, 1985, on pages 11-12, in regard fo corruption in the
Delhi Municipal Committee ?

(b) How many files are missing in the Building Department of the
Municipal Committee since 1930-85, and whut action hus been taken in

the matter?
ArLxoaDp CORRUPTION IN THE DELEI MUNICIPAL COMMITTER.

11814, *Sirdar Jogendra Singh: (n) Has the attention of Government
been drawn to the stateménit made by Rai Bakadur L. Sohan Lal in the
~dindustan Times, dated the 24th March, 1985, on page 1, under the caption

“‘SBecretary's admission of corruption’ ?
(b) Is it a fact that the Beoretary of the Municipal Committee, Pelbi,
““blamed the oity fathers -for indirectly -encouraging the staff .to .be

dishoriest? -
.. (¢) What action_ has been teken by Government against the
' emplogaes and the Munisipsl Commissioners refersed $o in part (b) rabovo?

If none, why not?
Ruvonozmuwr oy Tax Nzw Pussss Mowicrear, Aot v e Dermy Proviyor.

815, WMM' Po Government infend to enforce the
:Newl’nqtb Municipal Aet in the Dethi Provinoe? L
+ For answar to this question, mmbq-lhhln.mo.

'R |
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oo 34K 1 Grle, Shankar Bajpal: The Hopourable Member px . pefers
to the Amending Act of 1983.. The matter is ‘under consi eqrmp:yby‘ the
Chief Commissioner. o

J\mqmr oF TEn BomBaY-HIiGH Gouumunnm Lzaar Ricars or ™=
2 DerawgE or A “ BHAR Jog ™' Hunds.

1816. *Mr, Lalchand Navalrai: (a) Will Government be pleased to state
if their attention has been drawn to the proceedings of the Ninth Annual
Bession of the Federation of Indiun Chambers of Commerce 'gnd Industry
held on the 4th April, 1936, at Delhi, where they invited the attention
of Government to the judgment of the Bombay High Court ih suit No.
881 of 1928, 'delivered on the 27th September, 1988, regarding legal rights
of the drawee of a ‘S8hah Jog’ Hundi? '

(b) 1f 8o, what ateps do Government propose to take with regard to
the practice which discharges the liability of such drawee, irrespective of

‘the number and nature of endorsements on such Huwndi?

The Honourable 8ir James Grigg: (a) Government have not yet received
a copv of the proceedings referred to. - -

(b) Does not arise.
Rue-EMPLOYMENT OF THE NORTH WESTERN RATLWAY STRIKERS.

1817. *Msuivi Syed Murtusa Sahib Bahadur: (a) Is it & fact that the
North Western Railway strikers of 1925 were ordered to be re-enguged,
‘vide Railway Board letter ‘No. 420-F70., datéed the Qﬂt_h"ﬁprll, 19307

" '(b) Is it a fact that most of the strikers from amongst the drivers and
"‘shunters were re-engaged ander this order?: SR AR

(c) Is it o fact thut a certain number of them were 'ndedically ‘re-
“examined and found fit for re-em&;gymeﬁt but were not absorbed due to
retrenchment having started in' 1830 ? '

(d) Is_it a fact that they recently submitteq an application to the
Railway Board, complaining that Great Indian Peninsula Firemen strikers
of 1030 have been' employed by the North Western Railway while their
own strikers are waiting for employment ?

_ (e) If o, are Government prepared to consider ;i‘.he- hardshi .
North Western Railway strikers and engage them in prefarenoelpt.o ?tb?:
and issue instructions to the Agent on the above subject?

The Honourable Bir Muhammad Zafrullah Xhan:

T am_.collecting infor-
mation and will lay a reply on the tabls of the Hou am -collecting infor.

8¢, in due courpe. .

Exmarrion or CLERES oF THE GOVERNMENT or Inpia Prmss, Nxw Drrm
- ¥noM TEE OPEBATION OF THR CONTRIBUTORY PROVIDENT Funn'lrms ’

1818. *Mr. Muhammad Anwar-ul-Asim: (a) Are Governm
-that there prevails great discantent among. the elerks of -the ngm:m
India Press, New Delhi, who were appointed after 15th July, 1920,
- on the. pensionary status and now have beem placed an a Fund basis by
{}owmmant. without obtmn}ng their consent for the ecnvermiom' of pen-

-sioninto Contributory Provident. Fund 2- -..

LIS ST S



A TS Y S P QUESTIONS AND: AMOWERS ' AW L

igh) Enciv 8 ) faok timb questions: have deen putin - tith  Houme for: s Joog: -
time for the exemption of.elaiks af*the-@Bovernmeht+of India Press, New
Delhi, appointed after 15th July, 1920, from the operation of the Contri-
Yutory -Provident Fund - Rules, v whih: areanly inbeddad. oM teohmieal
employeen of the Governmiénd: of Indis. Presses?2 - -

~{8) ¥n i 4 fwet that the conditions eof service of the mambers bf the'
cléHeal staft in the' Governmemt of Indis Pregses are on a'different ‘foot<
l:l!gd ‘from that of the industrial staf® and that the pay, working hotrs
leave, etc., “abc., ef the latter are mgulatell by vatious rules othar
thn" those applicnble to the former? -
" {d) Tf the reply to. part (c) be in,fhe nﬂirmu.twe, will Governgneny.
please refer to the Honourahle Member’ s 1ep13 to uust.med question No. -

245, dated the 25th March, 1935, and % gl mipistrative inegn-
venience would have beén. felt. had the cle 8 0 overnment of Indxa
Press,” New ‘Delhi, beén exempted ft-o e operation of; nbuto

Provkdmb Fund Ru'lés, ~whi‘éh Pé rdﬁiﬁly m'ﬂan ed for teoql‘m’ica'l apeemﬁm

(e) Are Govemuu nt aware {hat.the Bunlt.u of pay of the clerks of ‘the .
Government of, India Press, New Delhi; are 80.low: thek they handly
amanage to aupport. their ta.n':]wa and, thwt anather. cut -in the. shape of -
Contributory Fund has been cffected, which has made their .position from:
bad to worse? If so, are Government prepared to reconsider the cases
of the clerks of the Government of India Press, New Delhi, and bring
tham to the pensionary -status: wikeh &eyanghml&y i held, or gwefthemi
the option.iof remaifiing:in aithet ostegoriesd ' :.ri-inni -

* % The Honourable Str: Prank rmuwm.«m INTTT ST S . G

(b) A few questions ‘were asked relst.mg to 'the admission of alarks )
the Goverhthent of India Presses to the benefits of the Contributory Pro-
vident Fund but 1 am unable to trace any question regard'mg the exetiption
of clerks of the Goverament of India Press, New Delhi, from I.'-he opera-
tion of the Countributory Provident Fund Rules.

.. i0).Yes, in. certain respects.

(d) I invite the attention of the Honourable Member to the reply given
by me:in the Legislative Assembly on the 30th August, 1984, tc part (3)
of unstarred quéstion No. 116 asked by Kuonwar Hajéa Ismail Ali Khan.

(e) Thée answer 16 both patts of the' quaatrlog is' fu the npegative.

ON-GRANT oF ORRTAIN HOLIDAYS TO THE EMpLOYERS Govmm
¥ ox 'E%n‘l’nm.N Dxvs, %%’l‘ _

819 Kuhnmnld . Anwar-ul-Asim:, With rafez;enau to. Govsrn-
z;;tlant '8 rextﬂ unstarzed guestion Noo 242, dated the 25th Mareh, 1935,
is it a fact that durmg the time from Aprl.l to October most of the lecsl
important holidays' notified’ by the ' Chief ‘Commissioner, Delhi, ‘are not
granted to the employees of the New Delhi Press? I so, why hbs this
concession heen denied to the employees, while the Government of Indis
offices are at Bimla?

O imbiiddle B FrARX Noyed: As'1 stutdd fn repry W'-Tumma}

Uﬁltl()l:;) No. 242.on the ip% Mm:c.h 1985, ?ﬁf %

tol )

Q¢ er the g:‘heée ‘eover ghe ofd uldys dq-er‘ved
he ,5. f{(1

iThi in t.he pauod and the 'lntber ‘patt d&;
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ﬂmuﬂohu oy Piy saxoTioN=D rom TE CLERKS OF THE GOVERNMENT

wImPnas,Nrw_Dm.

1820, *Mr, Mukammad Anwar-ul-Asim: With reference fo their roply .
to unstarred question No. 244, dated the: 25th March, 1985, will Governs. -

ment please state whether there is any Government offics permanentl
located in Delhi, in which the pay of the staff is neither regulated wL

reference to the pay admissible to the offices under the Central Govern-

ment, nor sccording to the employees of the offices under the Provinciml .

Government of Delhi? If not, will Government be pleased to state why
separate scales of pay have been sanctioned for the clerks of the
Government of India Press, New Delhi, appointed before 15th July, 1981?

The Honourable 8ir Frank Noyce: I am unable to understand the re-
ference made in this question to the reply given by me to unstarred ques-
tion No. 244 and have not the pariiculars relaling to the scales of pay of
all the Central and Provincial offices permanently located in Delhi to
ensble me to answer the first part of the question. 8o far as the Gov-
ernment of India Press, New Delhi, is concerned, two separate scales of

pay for clerks were eanctioned in 1927 with due regard to the nature of'
duties performed by them. :

HoLiDAYS FOR THR OBSERVANCE 0¥ Rmiigious FEstivars iv TeE Ormow
OoF THE DRECTOR GENERAL oF Posrs AND TELEGRAPHS.

1821. *Mr. Muhammad Anwar-ul-Asim: (a) Will Government please
state whether holidays are granted to the staff for the observance of

religious festivals or in consideration of the fact that there is no pressure
of work in the offices?

(b) Is it & fact that on the 2nd April, 1986, an order was issued in the
office of the Director (feneral of Poste and Telegraphs to the effect that

no clerk of any section would be permitted to avail of any holiday, if
there are arrears in that section ?

(o) If the reply to part (b) be in the affirmative, will Government
kindly state the authority of the said order and whether similar orders

are prevalent in any other Departments of the Government of India? If
80, which are those Departments?

Mr. G. V. Bewoor: (a) Holidays are granted for certain religious and
other ocoasions and not because work ot any particular time is light. They,
however, depend upon the exigencies of the public service and may, oo
occasions, be stopped if the state of work so requires.

(b) The fact is not as stated bv the Honourable Member,

(c) Does not erise.

CQoNTRAOTOR roR THE Sarz or Frurrs, ¥10., ON mD._.p:.Mwu.-M.

1822, *Dr. Zlanddin ANmad: (a) Has the atiention of Government been
drawn to the fact that the Railway sdministration has given a.contrsot
of most of the articles—fruit, betel-leaf, sweatmeats, and ice, etc.—ak
Delhi Station to a contractor who does not reside in Delhi?. ’



TN T AT QUESTIONS -AND ANGWERS, aam

- ifs) Are. Gowstmment swasre that be sells fruit’ at a puive’ S0 per vent.
higiwar than the market prios? -

(¢) Is it not a fact that the attention of the Station Master was
“drawn to it and that this high price still prevails? L
- dz. Are Government piopared to give the contracl direct to fruiterers
and help the travelling public in saving high profit of middlemen?

. . (8) I8 it not a fact that the same absentee contractor has the contraot
kx ice on the East Indian Railway as well ?

. The Honourable Sir Muhammsad Zafrullah Khan: (a) The license for
selling fruit, betel leaves, and ice (during the hot weather) is held by
Captain Kunwar Deep Chand and that for sweetmeats by Messrs. 8. L.
Kapoor & Co., Government are informed that both thege lcapees repide *
mostly at Delhi and supervise their business. ' -

(b) The licensee has instructions to sell fresh fruits at the rates shown
in the rate lists which are issued weekly after thic rates have béen ascer-
tained from the local civil authorities.

(¢) Government understand that since weekly rate lists were intro-
duced, the Railway Administration have not received any complaints re-
garding exorbitant rates being charged.

(d) The rate lists show Delhi prices and it would make no material
c_l_iﬂ'erence, so far as the charges are concerned, as to who sells fruit.

(e) Government have no information.

s Dr. Zisuddin Ahmad: As regards part (b), I examined myself the rates
the licensee has instructions to sell fruit at the rates prevailing in the
und found a difference of 50 per cent., and I had this fact recarded by tha
Station Master of Delhi.

The Honourable Sir Muhammad Eafrufiah Ehan: That only means that
there is a difference of 50 per cent. between the rates in the market and.
the rates supplied by the civil authorities. -

Dr. Zianddin Ahmad: With regard to the rates at the market and the
rates at which articles are sold at the railway station, there is a difference
of 50 per cent.

.. The Honourable Sir Muhammad Zafrullah Khan: I have not said that
the licensee has instructions to sell fruit at the rates prevailing in the
bazar. I have said that he hos instruotions to sell fruit at the rates showa
in the rate lists which are issued weekly after the rates have been ascer-
trined from the local civil autharities,

Mr. 8. Satyamurti: But whet is the paint? Why should not fruite
be sold at the Delhi railway station, at the market price?

The Honourable Sir Muhammad Zafrullah Khan: As I have said, the
market price is asoertained from the local civil authorities, and that is
put up as the rate at the railway station and the oontractor has got to
sell in accordance with that. If it happens that the Homourable Membes
who has put down the question has asked for the price of oranges, for
inatanes, at the railway station and finds that onnﬁ:m are being sold cbesper
in the market, it does not necessarily follow that they are the same qu
of oranges or that there were not other factors operating in favour
the oranges sold at the railway station.
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AMr. @, ‘Batyamurti:. Wil Government: inguire, ;snd::find: ‘Gut> Avhether
there is & difference between the price list fssued by 'the: aivil mﬂ:mﬁu;‘
and..the market price, and if so. why?

The Honourabls 8ir Muhammsd Zatrullah Kban: 1 do ot propo-e‘to
make kn{ in utry I untlerstand that the ciyil authotitics 'are regpon-
sible for keeping a normal rate for different comimodities and that normal
mte is being accepted every day. -What suggestion wounld'the Honour-
able Members make? Would thew suggest that the Station Makter should
o out into the bazar every. morping & ub-ab W ge gingsyare
ﬁamg '30ld and enforce’ t{l%se raﬁe*:g H:ua ral?way st&thmj?voq—*:!rwﬁ
submj.t tha.t lt.he presant is 8 fair a{i'rmgement ]

", Ziauddtn Ahmad: But’ ‘what does the phrase "civil gut,hori't.ies'.f
mean" Ia it the Tahsildar or the Deputv Commlssloner? ' "

il .J'..r.

'l'hc Honounblo Sir Iulmnmd Ihtmlm: Khan: T should pmagine it
would be the Deputy Commissioner, h:t T:shall find omt, i¥ fhe Hdrfoﬁmhle
Member will gure me notice.

'.i

Dnu.oumus DISCOVERED' AT: Qum'n Gmms PARM. SHE

" 1323 ‘Bu'dlr B&nt Slngh (a) Is it a {nct that serious dafnlcatmn.
have been discovered at Quetta Graes Farm? If so, was any Court of
Enquiry sppointed by Government to lock iiito the matter?

.(b) It the reply to part (a) be in the affirmative, was dny teport Sub-
mitted by the Court of Enquiry?" Are: Govemment prepared to lsy the
same on the table of the House? -

(c) What were the recommendations made 'b'y these Courts of
Enquiry? Have they beemugivem: effepb tg2. .« ~p wfen o W0 0™
(d) Is it - m faect that high officials of the Mihturg Depnr'bmetrt. were
mvolved in the defalcations? If so, what were their names and positions
in, the dep-u'hment? How many of them were Indlq-ni,,and how sny

Eln-apqpm; ?

(e) Were nny persons prosecuted ? If 80, how many, and on what
charges, and with what result ?

() T it & fact thot sémhe Tndiin eprployee f Hfe Ptk ke von-
femions of a very serlous nature, yet they were not prosecuted ? ' If '#0;
what nre thel.r names, nnd how has the dapnrtment deal with them ? o

Hr @. R. Y. Tottenham: The Honourable Member 18 fullys awaré thiat
the defalcation referred to took place several years s, n% ere the
subjéct of a''number of complicatéd enquiries snd’ hﬁg,(l‘i‘“ his
question in detait would' Tequirs’ the ‘exAmiination of a 'Iarge rrun‘nber of
old papers, but I will lay a furbhe{_ reply on the tgble m duaFFou_‘,qF if
m Hcmourable Meémber | ufeuhi-l% es me ao 88

- Ir ‘Dld this matter eorrie before ‘the’ Mili Acé'mrlb
GQmmiﬁtea dr theq;uﬁho ‘Apcpunts Committee at’ nny tlm:”y i

7 Ir [ %% 4 J Mhm, 'I!ns majfter was re!erred ﬁo lﬁ t‘he Hﬂiid‘?
.Qcmnta Commiittes last year,

it CRCT E TR U DR ' ey 1

LR
el s Vo peeie e winid
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1Mt 8, Batyempetl:: had did:Aex Publicrdisdiinll Jdmmisl ditics
any action to be taken in this matter?

Mr. G B.X. Tottankam: ;Not' so :far ey 1 am’ aware

W Sont .. -Blagh: Is.ié a fact that mmmedd ofthdie efns ‘whé
sed their guilt. were retained by the’ Depattment. for &-very long' tlrila
and they have been granted pensioms and are still enjoying ‘pensions? -

Mr. G. R. Y. Tottenham: Not that I am aware of, but I must _lqok
into. the. old. paperw.to angwer: that: correctly.

Sardar Sant Singh: Will the Honourable. Member look into the pgpers
and lsy the additional information on the table?,

Mr. G. BR. ¥. Tottenham: Yel,Blr.Iwﬂldoso

RuoRUITMENY FOR POsTs IN THE OFFIOE OF THE SUPBEVISOR OF RATLWAY
LABOUR AND OF THE INSPECTORS OF BATLWAY, LABOUB. .

um *Mr. Lalchsnd Mavalral: Will Géverniment be pleased t6 state:

(8) how rectuitment Yor posts in the ‘office of the' Biipervisor, Railway
Labour and of the Inspectors of Railway Labour, is made;
(b) At 1t is not made through the Piiblic ‘Bervices Cémmmsfbn. what
_ the reason is; .
dhy .(o) how mpch the  Inspectors. of  Railway, Labour .draw 2 . i
(d) " the quahﬁcut:onl of the Inspectors of 'Railway Labour; whe-
ther thiy were taken up in servite in virtue' of some flwed
qualification, or at the sole. discretion’ of the ' appointing
- suthority; and .
(e) whether .Government propcse to umgn this business to. tha
Publie Bervices Oommission; if not, why not? '

‘"The Hemourable Sir mammad Mumh m (s) ‘The' present
position is as follows:
" Office of the Supervisor' of Railway Lébour.—~Public Bervice Com-
mission for direct recruitment, although Railway servants from
obher offices or Bailways may occagipnally pe drafted 19,,
Inspecto;a of Rajlway . Labour.—By  selectaon, from other aflways,
or the office staff otherwise by selection from outalders
(b), (c) and (d). It is considered that Inspectors of Railway Labour
should have sqme teghnical kmio ledge of railway conditions and on
occasions ‘when Inspectors’ have 'been rectuited from outside *dome pre-
limjpary training has been #ound necesaALy Se%rles pf pay, . ald
Ra 150—20/8/310, aud new Rs. 180/15/8/2%0."
.(¢)- No, ns the existing method of rennutment hqn bacn. fqu.pd utm-
hctory Cl
Avrrrawe UND. STUTTGABTER Lu-l Inunm Bm, Jnrrln.

»1896. *Frof, H. G. Ranga: Wleummnhpi-umhﬂmnation
#&d the Act under which 'theAllians Und Btettgmier ~fife’ Inéursnod
Bank. Limited, DeJJ.u nmaoq;onted 'Yy .Imnt B,tqc.! ﬂampp_gj' i Thdla?

g - falla
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_« ‘The Homourable Sir Mohammad Zafrollak Khan: '-nui"caqh,s.ng iw it
incorporated in India. - P e S

ArLiaNz Uxp Brorrearter Live INsurasmes Binx, Bnetrmp., &

1826. *Prof. N. G. Renga: Will Government please staté ‘the -ssetion
snd the Act umder whieh the Allianz Und ' Stuttgarter Life Tnsuratos”
E}sd].lit’? Limited, Delhi is permitted to carry on lifé assurance business i
_ The Honowsble Sir Muhammad Safrellsh Wham: With Soitr permn-
sion, Sir, T shall reply to questions Nos. 1828 and 1827 together.
The Compuny can carry on business in India and effact policies in

India as it complies with the provisions of the Indian Life Assurance
Companies Act, 1912, L B A S

AvuiaNz UNp STUTTGARTER LIFE INSURANCE Baxk, LiMITED.

116827. *Prof. N. G. Ranga: Will Government please state the rcction
and the Act under whioh the Allianz Und Btubtgarter Life Insursice
Bank, Limited, Delhi is empowered to effect life policies in Imrdip?

Arriaxz UNp STUTTGARTER LIFE INSURANCE BANEK, LiMrTED.

1828. *Prof. N. G. Ranga: (a) Will Government plense state whether
the reply to unstarred question No. 508 asked in this House on the 7th
April, 1&6, in any way contravenes the statement made by the Registrar,
Joint Stock Companies, Delhi, in his letter No. 6519/M./85-J. 8. C.,
dsted the 24th November, 1982, reading:

“It has been ascertained that the Allianz Und Stuttgarter Life Insurance Bank,

Limited, has deposited with the Contreller of Currency, Coelcutta, a securily of
Rs, 2,00,000 under the Induan Life Assurance Companies Act, 1912"?

If so, what action do they pro to take aganist the official who has
given incorrect information, and if none, why not?

(b) Will Government now give the requisite information? If not,
why not?

The Honourable Sir Muhammad Zalrullah Ehan: (a) The reply to the
firet part is in the negative. The latter part does not arise.

(b) Does not arise.

AnLiaxg Unp STUTTGARTER LiFE INSURANCE BaNx, LosiTED.

1829, *Prof. N. G. Ranga: Will Government ‘g:zase state whathes.
the reply to unstarred question No. 508 asked in this House on the 7th
April, 1538. is in direct oontradiction of the statements made by the
Actuary to the Government of India in his letters: T
(i) No. 168:1 (B8), deted the 12th Nowember, 1882, reading:
<] have to inform yow that the: has, in’ ogmpliance with seetion 11 af*tbe
Indian Life Assutance Companics; Aok, '1 gehmitind e pekusng for the yeerr 1AM
0. Govermpent,”’; and . L o e Bt ey apdd

+ For answer to this question, see answer to question No. 1826,
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@) No., 1651 (5, datef tho 6ih December, 100Y; woldiy: * ¢

[, “thet the retars of the Allins Und Stattgarter Life Ipsurance Back, Limited,
| {fer the yeams 1920 and 1950, ware duly received hy the Government™? '

I se, what action has been daken agminst the official concerned for sup-
plying inacourate information; and .jf none, why nat?

The Honourable Sir Muhammad Zafrullah Khan: The reply to the first
purt is in the negative. The latter part does met srive. . .

Awawr Uwn Srvrreanter Lixe INstvraNcE Baxx, Looared,

1880, *Ptof, N. G. Ranga: (s) Has the attention of Government been: -
drawn to the letter No. 168-1 (5), dated the 12th November, 1982, from
the Actuary to the Government of India reading:

“The Allianz Und Btuttgarter has made deposit of securitées of the maximsum.
amount prescribed in section 4 of the Act”!? -
If so, haw have Government based tlieir reply to' unstatred question No.
5698, ask®d in this House on the Tth April, 1986, in thé negative and
what action bave they now taken agaimst the official who supplied the-
wrong information ? a{‘ none, why not?

g)) Will Government now furnish the sceurste information asked for
in that question? If not, why not?
Iy,

The Hooourable gir Mubammad Zafrullah Khan: (a) There was no
imseouracy in my reply to question No. 598 given on the 7th April, 1886..
The latter part of the question does not arise.

(b) Does not arise.

EsTABLISHMENT OF A CmytRar ApvisorY CouNoiL FoR RUBAL
REOONSTRUCTION.

1831. *Prof. N. G. Ranga: (a) Will Government be pleased to state:

(8) whether there is any Central Department whose duty it is to-
co-ordinate, advise and assist the Provincial Departmente of’
Co-operstion and Rural Reconstruction and  Village
Panchayats; ’ ' S

b it i&hemb lliis a:o}ne. whether t!Eey u'el prepared to consider the-
advisability of seiting up a Centra visory Couneil .
Bural Reconstruction ? " o

Bir Girja Bhankar Bajpal: (a) and (b). Government have not so far
fols the need for special machinery at the Cemtre of the natume
by 4he Homourable Member. BSuch sesistance as the Provinces have,
fpomy. time to time, needed has been supplied by the Departments of the
Centoal Gowermment -conperned. ﬂlauﬂ__ circumstances, in the future,
necessitata the crestion of a ceniral arganisation to deal with rural veceq--
- struction, the Government of India will not hesitate to take such action
a8 may appear to them to be suitable.
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Prof. N. . Rangatdn view. of the dact; that Goverament, are them-
se]ves distributing large sums of money,—one ‘crore last ‘Yedr &tid ¢iie trore
and ‘80 1akhs this’ yéar,—om the rural devélopment grant aad .Gowernment
-are obliged to scrutinise the 'vatious “scheitrés ‘on which  the’ various  prost
vinges ere oxpacted to spend those grants, will Government consider the
-advisability of taking definite steps to establish this ruriil 'recoristruetion’
board for supervising the activitiés of theése various ~provinees and also:
-co-ordinating them?

8ir Girja Shankar Bajpsi: That recally is the significanece ok the latter,
part of my answer, namely, ‘‘if circumstances necessitate the crestion
-of a Centrdl ‘Organisation’ - "We awiit ithé veports ‘o Liovd] Govergments
as to how the grants that were made to them last year have been spent
and’in the light of those reports we-shall cofifed whetler' #8* crextivn
-of ‘Some machifiery is desirable. ' '

w:Mr. 8. Satyamurti: Has the attention of Government been drawn to
‘the fact that in several provinces co-operation has really failed 'to_athieve
ite purposes, espepially in ryral parts, snd have Government at any time
-examined, or do they propese to sxamine, thé catses of this''faflure and
try;to, evolve some machinery, of an all:India reture, by which the benefite:
of co-operation, as they are intended to reach, will ydach ‘the reat mapsds
-of the people of this country? AR A

P

Sir Girja Shankar Bajpsi: Both the Honourable the 'Finance Membor
-and T have answered questions regarding the special duty of Mr. Dirling’
He went round the prowinces, I think, last year or the year before—I
any aot sure—in pg—h&iu!;‘alr 'to " sfiqutire  Hhto' thisguEstion &f-fé ToondiEion
-of the co-operative movement 'in the * provinces, and he made certsin
Tecommendations which have alreddy beeh c¢ommuricated 4o Local Governs
ments. .

Mr. 8. Satyamurti: Do Government realise the supreme need of laying
down some lines of an all-India ngture for rural re-construction, which
is the wnost important probletn fading thé' Goternment and péople ‘of the
country today, and will they consider the' &vdlution of s proper machinery,
withqut_interfering with the provincial autonomy spheres, that will at
least offer them advice, co-operation, initiative, - endouragethent, anm@ so
om?.

- @ir/ Girjs Shankar Bajpai: I have attempted to gnswer that questicn
in reply to my Honourable friend, Prof. Ranga, to the effect namely,
that we propose to scrutinise the reports submitted by Local Governments
of the tanner in’which’ they have spent the grant that was placed ot
their disposal last year for ‘putposes:of riital” redonstrietion, and it may
be that as a result of that scrutiny we shall find' that some such organi-
qaf._io‘n is necessary.

;8. Satysmurtl:' In &dditioh 'to that, will'Gqvernment take up’this
g@ﬁfm jof genéral rural retohgtFaction’ "ﬁhew';ﬁa riories -in' advahcad
fom, the (Governmbnt of “Indis ‘of by Provincial' Governments,  in' order
t0'lay down ‘qertain 'l:e‘amind sotnd linéw of ptogress fn thrat directien,
4hd "havg they not réseived one teport alresdy or one set of reporte™®« '
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. s Shanker Bajpal: I think in this psrkictilar cass, sagweri

the nfﬁn question’ of my Honourable friend, that we can best pricec

the’ parhculfm- %o the' geftersl -rather thea from :hhe ,general to the-
particular. I believe that reports ‘are coming in now from Loeal Govern-
ments. The report on whick the memorandum which the Honourable the
- Finance Member placed ca the table af the;Hguse pSﬂWb was.
based was merely an indication of the schemes on which cxpandltum
was being incurred, mot exactly a report as to how tha expenditure had
becu mcurred

lr 8. Sltyunurtl How long do. they propose to wait ?

‘Sir Girja Shankar Bajpai: I do not think: very long, a few wecks.
at the most.

Mmmor;OmmmAnmuOowmomeoBm

1832. *Prof. N. G. .'Bl.nga will Government be plesaad to state if they
are contemplating  the establishment' of a Central ‘Advisory Council on
Public Heslth to advise, co-operate, assist and stimulate the Provincial
Governments in fighting malaria, small-pox, plague and {ojt_her epidemics ?

Sir Girja Bhankar Bajpai: A scheme for the establishmoent of a Central’
Medical and Public Health Advisory Board has been under, consideration-
~for some time, but it has not been found' pomeible ‘8o ‘fer to' set it up-
‘for’ reasons 'of financial stringency. The Government of' Indis ‘'also wish
. to have some experience of the working ¢f the Central Advisory Bourd of
Education before proceeding further in thls matter

Mr. 8. Satyamurti: Has any estimate been made of the financial com-
mitments of setting up & Central Advisory Council ?

Sir Girja Shankar Bajpai: Yes, Sir. The actual expenditure in the first
vear was estimsted at something like Re. 85,000.

Mr. B. Satyamurtd: And do Government seriously consider that they
osnnot find Re. 85,000 for o Central Advisory Council on Public Health?

_ 8ir Girja SBhankar Bajpal: The sattitude of Government in the t, at
any rate until the very recent past, has been to limit expenditure as.
much as possible and not to extend into new services. I hope that the
“position” mlght be easier in the near future.

Mr. 8, Satyamurti: But do Government realise that malaria gqna in-
‘this country'is responsible for & wastage of Liuman life whith no Govern-
ment ought to tolerate, and will Government, therefore, expedite consider-
ing this question of starking s Centrsl Ad - Council on Public Health,

in order to see that some good progress is made in fighting these scourges
of malaria, small-pox, plague and other epidemics, as soon as they can?

. Bir Girjs Shankar Bajpal: I think my . Hotourable  friemd may rest
. psgured that; this question has not been lost sight of in the paet and-is.
. not likely to be lost aight of in’the futore. Wc wlB cmﬂy take it up-

in connection with the mexd yeas's:budget. ; el W
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© Pwol. W. G. Ramga; Will Govemment: pemsider e edwh#y of
- itbreducing a substantinl ' element of representatives of _sn
-wotkets, who ere interested in this partioular matter, in Ai!nupry
~iCouneil when 1t, comes to be established?

Sir Girja Shankar Bdjpal: My Honourable friend’s suggestion will be
Mborne in mind.

ESTABLISEMENT OF A CENTRAL ADVISoRY COUNCIL FOR leu.
RECONSTRUCTION. ' Tt

1833. *Prof. N. G. Ranga: (a) Will Government be pleased: ta . state
what steps they propose to take to advise, assist and encourage Prowineial
Governments to improve the dietary conditions of the masses, the drinking
watder supply facilities, sanitary conveniences for villagers amd: primary
.and adult eduecational facilities for the rural people?

(b) Are Government pre lglred to seb up, ‘at an em'l det[-e, a.'r,'Centrs.l
'.Ad.vuqry Council for Rural Reconstruction to discharge these functions?

Sir Girja Shankar Bajpai: (a) and (b). I would refer the Honourable
.Member to the answer given to his question No. 1881 just now.

Mr, 8, S8atyamurtd: Are any experimente being carried on now on behnlf
+of the Government of India or Provincial Governments, with regard to
the dietary condition of the masses of this country?

Sir Girja Shankar Bajpai: I would ask my Honourable friend to refer
to the speech which 1 made in this House on the Finanee Bill in reply
to some observations of Dr. Rajan. Work has been gaing om for some
time at Coonoor under the auspices of the Government of India.

Mr. 8. Batyamurti: Have any practical resuits been :adhieved—I am
particularly agking whether the Government of India have ever published
any chart or tabls giving the standurd diet for an average Indian which
"he can buy within the means at his disposal, and yet live a healthy life?

Sir Qirja Shankar Bajpai: If my HonourdBle Yriend would refer to the
speech to which T referred just now, he will find that I have stated the
exact position. I can repeat for my Honourable friend’s information that
o number of books have been published.

Mr. 8. Satyamwrtl: Have Government pmwblished .anything in the
languages of the country and made them available to the people, perhaps
by their ‘brondcasted sagdresses. and told themn :how. they oan, within the
limited means st their disposal, spend their money better and more
- efiiciently on their diet?:

Sir Girja Shaakar Bejpal: Autandu-d -diet has been worked out as a
‘result of experiments and according mf recoflection, pamphlets in the
‘wernaoular hsve been pubhshed certainly in the Bombay Pluidnoy
Whether they have been publiskied cheeters, T owindt imy.
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Mr.. B, Satyamurti: Will Government - melie “enguiifes - whethér the
‘.qe.mhs of these experiments are being popularised in the various previsces,
s ¥he lenguages of the countey?

., 8ir Girja Shankar Bajpal: I shall certainly enquite into' that.
~ Mr. 8. Satyamarti: Have Government made dny sarvey, or will they
.amake & survey, of villages in this country for which there are no drinking
water-supply facilities, even today on any adequsate @cale, or on any scale
at all?

Sir Girja SBhankar Bajpai: I submit that that is primarily a matter
_Jor Local Governmeats, but I shall have the suggestion pasted on to them.

Mr. 8. Satyamurti: I am simply asking whether—I am not asking for
_action to he taken—the Gowerntnent of Imdia Witk ekl Fo¥ véportd' from the
- Provincial Govemments, 8o that we may have some information in regard
"$o the whole of this country as to how many thousands of villages there
are even today, without any provision for drinking water-supply?

8ir Girja Shankar Bajpai: T have already informed my Honourable
.friend that I shalk take up the matter with Local Governments.

Br. 8. Satyamurtl: Are there any villages where any sanitary conveni-
onces have been provided for by local or provincial authorltles?

8ir Girja Shankar Bajpal: I believe that in some provinces—at any

rate as a result of the grant that we made last year—tha cotmtyuction of
wells has been taken up.

Mr 3. Batyamurti: Have Government received any report that it has
been done in any village ?

8ir Girle Bhankar Bajpai: I answered that in reply to the earlier ques-
tion; we arc getting reports mow; they are not yet complete.

-, Mir, 3. Satyamwtl: Have tliey received any reports, which they have
oxamined so far, according to which any of these sanitary facilifies has
been provided in the villages of thia country?

Sir Girjs Skankwr Bafpai: I daresay that the subordinate officers and
departments have been scrutinising these repords. I hsve not reed any
swnysel! yet.

Mr. 8. Sstyamurti: Is there any report available to Government, with
wegard to adult educational facilities anywhere in this country?

Sir Girja Shankar Bajpai: The Quinquennial Review which the Educa-
thonal Commissioner with the Government of India issues contains informa-
tion on this point. 1 shall obtain the latest available copy for my
Honourable friend and supply it.

My, 8. Satyamumti; Are Gevernment aware whether in sny province
is any provision made for adwit educstion—I sm using that phrase
inih well ‘understood sense, apart from primary education?
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8ir Girja Shankar Bajpal: My recollection is thet’ éertainly ‘th the
Punjab experiments wete made for the purpose of providing facilities' for
adult education. Whether they have been suocessful or not, I cannot say.

Prof, X. G. Ranga: Was any.attenmipt made by Gevermnént ‘to ‘¢onsulé
Mahatma Gandhi who has been making very great experiments in the
dietary conditions of the people and also in providing sawitery conveni-
ences, and if they have not already consulted him, will Government
consider the advisability of consulting him, because he is more in touch
with the rural needs of the masses of this country than any officer or all
their ofticers (Opposition benches ‘‘Hear, hear. ")

. Sir Girja Bh.lnhr Bluni Thet question has been answered by Hon-
ourable Members of the front bench before,

Sir Mohammad Yakub: Have the Government of India any scheme
to give adult education to Members:.of the Indian Legislature?
. (Laughter.)

Mr. 8. Batyamurti: You need it, more than anybody else |

May 1 ask whether, in providing all those Hacilities menhoned 'In
clause (s) of the question, the Government will consider taking the help
and the support of Mahatna Gandhi’s Village Industries Aasocistion

8ir Girja Shankar Bajpal: It seems to me that it is a matter reall,
for Local Governments at whose disposal thesd £unds have heen plwed for
the purpose. -

Mr. 8. Satyamurti: Will Government then withdraw their Circular
and leave it free to Loocal Governments to co-operate with this Association as
and when they choose?

(No reply.)

o

Mr. 8. Satyamurti: May I not have an answer, Sir?

Mr, President (The Honoureble Bir Abdur Rahim): There is evidently
no angwer,

CoMMUNAL COMPOSITION OF OERTAIN MILITARY SRRVICRS.

1834, *Maulvi Syed Murtuza Sahib Bahadur: (a) Will Government be
pleased to state the strength of upper and lower division class in the
Military Engineering Bervice, Indian Army Corps, Indjan Army Qrdtiance
Corps, Military Grass Farms, Royal Indion Army Service Gocpa. Military
Remount Depdt in the four Commands in India ?
~ (b) What is the number of Europeans, nngTo-Indlana Hihdul,
Muslims,. Indian Christians, and the Sikhs?

(¢) What is the strength of sub-divisional qﬁiners, supennbenden‘h
electrical and mechanical, ~overseers, storekeepers drafpa e
Military Engineering Service and wha is the h Gg %bav%
communitfes serving in t.hese m\neu?
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{d) 1s the Home Department circular regnrd.ing the representation of
minority communities being acted upon in the said departments? If not,
why not ?

! Mr. G. BR. P. Tottenham: With your permission Bir, I will answer
questions Nos, 1884, 1836, and 1837 together. Information has been called
for and will be placed on the table in due course.

HoME DEPARTMENT CIBROULAR RE REPRESENTATION OF MINORITY
COMMUNITIES.

1836. *Maulvi Syed Murtuza Sahib Bahadur: Will Government be
pleased to state whether the Home Department circular regarding re-

presentation of minority communities is being complied with in tae pubuw
services ?

The Honourable Sir Henry Oralk: I have no reason to suppose that
the orders are not being followed. If there are any instances of non-
compliance with the orders, they will be brought to light by the annual
returns, regarding which I would invite attention to my reply to part (o)
of the Honourable Member’s question No. 1259 on the 18th Marsh, 1986.

CLERES IN THE INDIAN ABRMY CORPS AND THE MILITARY ENGINEERING
SERVICES GETTING SHORTHAND ALLOWANCE.

11836. *Maulvi Syed Murtuza Sahib Bahadur: (a) Is it a fact that the
clerks in ths Indian Army Corps and the Military Engineering Bervines
-pre entitled to get shorthand allowance in addition to their pay under

Defence Decpartment letter No. B./33678/1 (A. G. 10), dated the 28th
August, 1935?

(b) What is the strength of the class coming under the above category,
and what is the representation of the Muslims and other minority commu-
nities in each of the four commands?

HoME DEPARTMENT CIRCULAR RE THE FRIDAY PRAYER.

11837. *Maulvi S8yed Murtuza Sahib Bahadur: Is it a fact that the Home
Department circular regarding the Friday Prayers has not been commu-
nicated to the Departments mentioned in my foregoing questions? If
so, do Government propose to see that the same is communicated to
the Departments, so that the Muslim employees serving in the Depart-
ments may not lose their Friday prayers?

ExAMINATIONS FOR CANDIDATES SEEKING APPOINTMENRTS IN THE MILITARY
ENGINEERING SEEVIOES.

1838, *Maulvi Syed Murtuza Sahib Bahadur: (a) Is it a fact that the
candidates seeking appointments in the Military Engineering Bervices are
obliged to pass a preliminary examination prior to their entertainment,
and that they have to qualify themselves again within four years of their
appointment by psssing an examination called ‘Retention examination’
compriging Regulation papers, office organisation, and in ‘the event of
their failure, the candidates ure liable to be discharged after the requisite
notise, irrespectite of their service in the Department?

+ For answer to this question, see answer to question No. 1834,
]
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_ (b) Are Government prepared to do away with the said retention
‘examination and replace it by the Departmental test for promotion to the
upper division?

Mr. G, R. ¥, Tottenham: (a) Yes.

(b) No. The rules for the appointment, retention and advancement
of clerks in the Military Engineer Services were drawn up after cafeful
consideration and Government do not propose to modify them.

N
HanpwRITING PAPER IN THE TYPISTS AND ROUTINE GRADE EXAMINATION
OoF THE PuBLic SERVICE COMMISSION.

1839. *Maulvi Syed Murtuza Sahib Bahadur: Are Government prepared
to waive the condition that candidates should secure 40 per cent. marks
m the handwriting paper in the third grade clerical Public Service Com-
mission examination, or to bring it down to 25 per cent.?

The Honourable 8ir Henry Oraik: Government cannot interfere with
the conduct of examinations by the Public Service Commission.

ALLRGATIONS AGAINST CERTAIN BRITISH SOLDIERS OF THE GLOUCESTERSHIRE
REGIMENT AT MADRAS.

1840. *Prof. N. G. Ranga: (a) Has Government's attemtion been drawn
to the incident at Madras on the 4th April, 1936, that took place in »
Madras tram ecar, in which a few British soldiers of the Gloucestershire
Regiment were found insulting and attacking the tram car conductor for
‘having asked them to vacate the seats specially reserved for ladies and
thus leave the Ind'an lady oceupant unmolested, and the Indian C, 1. D.
Circle Inspector for having reprimanded them and asked them mnoi to be
indecent to the Indian lndy passenger and making indecent suggestions
and gestures and thus trying to violate the modesty of the Indian lady
passenger, as reported in the Madras Mail (the Anglo-Indian daily) and the
Hindu of the 6th April, 19367

(b) Are Government aware of the grave and great public discontent
caused in Madras at this incident and also at the refusal of the British

goldiers to apologise to the aggrieved lady, the C. I. D. Circle Inspector
and the train car conductor ?

(c) Has Government’s attention been drawn to the fact that if Ser-
geant Bamford had not hurried up and taken charge of the scldiers who
‘were in & challenging mood, the situation at the Round Thana—the very
heart of Madras—*‘'might have taken a nasty turn as the crowd was
increasing’’  (Madras Mail)? -

(d) Will Government state:

(i) what action has so far been taken to place these British soldiers
on trial for their grave misbehaviour;
(i) if they are suspended and kept under custody;
(iii) if 8o, by whom, the Army authorities or the City Police; and
(iv) what action they propose to take to punish these offenders and

to make proper reg;mtiuna to the aggrieved Indian lady,
I. D.

the Indian C. Circle Inspector and the ¢&ram ocar
conduetor?
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. Mr. @. R. ¥. Tottenham: Enquiries are being made, and I will lay
a reply on the table in due course. 1 may add that I regret that I am
unsable to give ‘the House further information on this matter at present.
As soon as I received notice of the Honourable Member’s question some

~ten days ago, I asked the Adjutant General to telegraph for a full report
icf the facts. That was done, but the report has not yet reached me.
This may be partially due to the fact that the Adjutant Gemeral’s Branch
has left Delhi and the report may have been received in the Simla office.
In any case, I can assure the House that I will give them the information
as soon a8 I possibly can,

Mr. 8. Batyamurli: Have Government noticed that, since the answer
last time to the Bendu incident and the questions thereon, that they were
fully satisfied that British soldiers have improved in their behaviour, this
unfortunate incident has happened, and will they, therefore, . consider
re-examining the whole question, and issue instroctions that no such in-
cidents ought to happen even once, as being disastrous?’

Mr. G. R. ¥. Tottenham: Government must_be satisfied as to the
rights and wrongs of this particular case before they consider that wider
question: so far we have heard only one side of the question.

Prof, N. G. Ranga: 1s it not a fact that such incidents are bacomihg
pretty frequent in different parts of India?

Mr. 3. R. P. Tottenham: No: I do not think so.

MOTIONS FOR ADJOURNMENT.
FAMINE, SMALL-POX AND CHOLERA IN BERHAMPUR IN BENGAL.

) Mr. President (The Honourable Sir Abdur Rahim): T have received
notices of three motions for adjournment. The first is by Mr. Anantha-
sayanam Ayyangar: he intends to move:

- “The adjournment of the business of the Assembly to consider a definite matter of

urgent public importance, namely, the serious famine in Berhampore in the Bangal
Province and the consequent loss of lives due to starvation and the prevalénce of
small-pox and cholera there.”

How long has thié state of things been going on there ?

Mr. M., Ananthasayanam Ayyangar (Madras ceded Districte and
Chittoor : Non-Muhammadan Rural): I find it in the Hindustan Times of
this morning that famine condilions have assumed acute proportions.
Hitherto some questions were asked by Prof. Ranga on the floor of the
House and certain answers were given,

Mr. President (The Honourable Sir Abdur Rshim): When were those
questions asked ? .
‘B
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_Mr. M. Ananthasayanam Ayyangar: About 15 or 20 days ago: we were
then under the impression that all relief measures were being taken
promptly and that there was, therefore, no danger ot loss of life or starva-
tion or these epidemics. We find in this morning’s paper thut the condi-
tions are appalling.

Mr. President (The Honourable Sir Abdur Rahim): What paper is
that ?

Mr. M. Ananthasayanam Ayyangar: The Hindustan Times of today.

Mr. President (The Honourable Sir Abdur Rahim): What does it state ?
Mr. M. Ananthasayanam Ayyangar: It states:

“On account of failure of crops for three successive years, there is acute scarcity
in the major portion of the Kandi sub-division, Deaths from starvation are reported
from several union boards in Khargram police station, and in Bharatpur some persons
are reported to have committed suicide, being unable to bear the pangs of constant
starvation. To add to the misery of the suffering people, cholera and small-pox have
broken out in the rural areas, taking a heavy toll. Scarcity of drinking water is
#lso being keenly felt in slm‘pst every village.” -

The Honourable Sir Nripendra 8ircar (Leader of the House): 8ir, I
object to this motion. I submit to you that in a matter of this kind, a
newspaper writing or statement should not be taken even as prima facie
evidence of what is happening in Berhampore; and, although this publi-
cation is made in the Hindustan Times today, certainly during the last
fortnight there have been publications in the Press in other papers—I*
have not got all the cuttings hefore me—complaining of an acute form of
famine and what was being done by the Government whether those
measures were adequate or inadequate: all this is being discussed for
certainly three weeks, and a statement in the press today that some people
have died of starvation, I submit, is not even prima facie evidence to.
prove that this thing has taken place. Secondly . . . .

Mr. President (The Honourable 8ir Abdur Rehim): Ts the Honourable:
Member in a position to state what is the actual condition of things there,
to contradict what is contained here?

The Honourable Bir Nripendra 8ircar: That is really for my friend, 8ir
Girja Shankar Bajpai, if you will permit him to make a statement. The
other matter T wanted to state was that this is really a question which
ought to be asked in the Provincial Council.

8ir Girja Shankar Bajpal (Secretary, Department of Fducation, Health
and Lands): Sir, you will remember probably that about three weeks
ago, 1 was asked questions regarding the prevamlence of scarcity in these
districts on the basis of reports which had appeared in the press; and I
gave such information as I had at the time. What has appeared in the
press today is the first intimation that we have of the existence of such
conditions, namely. death by starvation and so on, and T submit for your
consideration and the consideration of the House that really at the present
moment Government have no information on the basis of .which any
discussion can take place, even assuming that you were to hold the
motien in order.
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‘Mr. President (The Honourable Sir Abdur Rahim): Has the Honourable
Member seen any other paper in which this sort of statement has appeared ?
(W'hat. in the latest report ?

8ir Girja Shankar Bajpai: The latest report, that we have, according
to my recollection, from Government was for the period ending the 8lat
December, 1935.

.Bomourable Members: Oh! Oh!

Mr. President (The Honourable Bir Abdur Rahw_i‘ntormation
iater than that? '

Bir Girja Shankar Bajpal: I personally have not seen any later report
than that: this was handed to me as I came into the House this morning
send I have not had an opportunity of ascertaining from the Provinge
what the position is. There is a weekly or rather fortnightly report sub-
mitted bv Local Governments after famine conditions have broken out,
and I dare say that these reports are being received.

‘Mr. President (The Honourable Sir Abdur Rahim): Will the Honourable
Member be able to give the House the information ?

Sir Girja Shankar Bajpai: T would undertake, if you will agree, and

the Honourable Members agree, to get the latest available information

~“qpd place it on the table of the House: and not merely that, I will also
undertake to make telegraphic enquiries from the Local Government.

Mr. President (The Honourable Sir Abdur Rahim): That will be the
best way of meeting the situation. This is only a statement published in
one newspaper and the Government is not prepared to accept it.

Mr. M. Ananthasayanam Ayyangar: May I suggest that this may
stand over till tomorrow, and. in the meanwhile, if possible, we may have
some information?

Mr. President (The Honoursble Sir Abdur Rahim): Very well. The
next motion in the name of Prof. Ranga is also to the same effect.

Suicipe coMMITTED BY NANI GorAL CHAKRAVARTI, A BENGAL DETENU.

‘Mr. President (The Honourable 8ir Abdur Rahim): The third motion
is in the name of Mr. Mohan Lal Saksena: his motion is for the adjourn-
ment of the business of the Assembly for the purpose of discussing &
definite matter of urgent public importance, namely, suicide committed
by Nani Gopal Chakravarti, a detenu interned in Madariganj village,
district Mymensingh, Bengal. When did this take place?

Mr. Mohan Lal Saksens (Lucknow Division: Non-Muhammadun
Rural): The report appeared in the papers on Saturday morning, and
then I gave notice of a short notice question which the Honourable Mem-
ber concerned would not accept and I got a reply to that effect only last
night from the Secretary telling me that the Member concerned would

aot nccept it.
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Mr. President (The Honoursble Bir Abdur Rahim): Why did not the
‘Honourable Member give notice of the motion for adjournment at once ?:

Mr. Mohan Lal 8aksena: I wanted to make sure of all these facts and
to get the Local Government’s report if possible.

The Honourable 8ir Nripendra Sircar: T am not in a:position, Sir, to
zontradict my Honourable friend although my recollection is that this
news appeared on Friday—I have not seen all the papers: it is quite
possible that it appeared only in that paper which Prof. Ranga' is handling,
on Saturday::my recollection is that I suw it in some papers on Friday. I
may be wrong: T am not making any point of it. But if the information
was available to the Honourable Member on Saturdav, there was nothing
to prevent him moving it on Monday. In fact, on Monday, he gave short
notice of this question, which wns not accepted. Therefore, he was in &
position to move this matter on Monduy, that is, vesterday.

Mr. Mohan Lal Saksena: But 1 gave notice of short notice question on
Saturday morning and I got a reply only last night.

The Honourable Sir Nripendra Sircar: That may be so: But even
assuming that no reply has been received, yet that has nothing to do with
his not giving notice of the motion for adjournment on Monday.

Mr. President (The Honourable Sir Abdur Rahim): But is that not a
reasonable course, that in a case like this he should first give notice of a
short notice question before giving notice of a motion for adjournment ?

The Honourable Bir Nripendra 8ircar: I do not know, 8ir, if this rule
is going to be expanded that a Member first of all gives a short notice
question, and then if the answer is not satisfactory, he moves an adjourn-
ment motion. I have another objection, Sir, on the merits of the matter,
and it is this. What appears is that suicide has been committed. Assum-
ing that fact to be correct, there is nothing to show that it is a matter of
grave public importance. If Nani Gopal Chakravarty, as is reported,
committed sujcide on account of bad treatment or torture or other condi-
tions, for which the local authorities are responsible, then the matter
would have assumed a different aspect. All that the message says is that
he committed suicide. Lots of people outside jails are committing suicide,
and I submit that it is not a matter of urgent public importance.

Mr. President (The Honourable S8ir Abdur Rahim): The Honourable
Member says that his action was not due to any ill treatment ?

The Honourable Sir Nripendra 8ircar: Yes, Bir; there is nothing to that
effect. The message only says that a detenu committed suicide. As s
matter of fact, Nani Gopal Chakravarty was not detained in any jail; he
wae interned in a village. :

Mr. Mohan Lal Baksena: With your permission, Sir, I shall read the
message.
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Mr. President (The Honoursble Sir Abdur Rahim): Th
. Member must show that it is & matter of urgent publio) .im-p:rfz:?ec.mgi:
(' the message appear in the notice of adjournment motion? There ought

:.;1 0[:: some statement to show that it is a matter of urgent public import-

Mr. Mohan Lal Saksena: Since I had gi i
I k : B given all the facts in the forin of
th:in short notice question, I did not think it necessary to give them g\':r
agein.

Mr. President (The Honourable Sir Abdur Rehim): .
this, and from whom ? ur Rehim): What message is

Mr, !Ioln.nlal Baksena: The message is from the United Press, dated
Mymensingh, the 17th April, 1988. It could not have appeared in any
other paper before Saturday. The message says this:

“The body of Nani Gopal Chakravartty, interned in Madariganj village, whe
was missing from his quarters for some days past, has been found floating in a
decomposed condition in Kharkharia Beel. It is stated that the deceased left a note
_nhtl;i:gd that he was proceeding to & region where no earthly power could keep him
in bondage.”

Therefore, Sir, it is not, as the Honourable the Leader of the House
suggested, that there is no information regarding the cause of the suicide.
The note itself says that he was proceeding to a region where no earthly
power could keep him in bondage, and that shows that he was tired of
bondage, nnd, so he wanted to go to & region where no earthly power
could keep him in hbhondage. Therefore, it is clear that the immediate
cause of his suicide certainly was his detention, though in his village.

The Honourable 8ir Henry Oralk (Home Member): May I submit, 8ir,
that there is no proof whatever for the sllegations made.

Mr, President (The Honourable Sir Abdur Rahim): Has the Honourable
Member any information himself ?

The Honourable Sir Henry Oralk: No.

Mr, President (The Honourable Sir Abdur Rahim): As regards the
uestion of urgency raised, I do not think that under the circumstances, I
uld dispose of this notice on that ground.

Ag regards the other question that it 15 & matter of public importance,
all that appears from the notice is that Nani Gopal Chakravarty who was
a detenu interned in a village in the district of Mymensingh committed
suicide. Nothing more appears, and it is impossible for me to say if there
is any prima facie evidence to show that his suicidle was due to any
maltreatment or owing to his detention in that particular village. The
Chair must have before it some prima facie evidence to show that the
matter for which it is sought to move the adjournment of the business of
the House is one of public importance. There is no such statement in
the notice fteelf. The Honourable Member who has given notice of this
motion has read a message from the United Press of India suggesting
that the suicide might have been due to the fact that he was interned as
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(Mr. President.] .

s detenu in Madariganj village. On the other hand, the Honourable the
Home Member says that he has no such information, and the Chair can-
not proceed on a mere statement like that which has been placed before

the House by the Honourable Member and, therefore, T must disallow
the motion. '

~

Mr. Mohan Lal Saksena: Let it stand over till tomerrow, Sir.

Mr. President (The Honourable Sir Abdur Rahim): No, the Chair
disallows it.

MESSAGE FROM THE COUNCIL OF STATE.

~ Becretary of the Assembly: Sir, the following Message has been
received from the Council of State:

“I am directed to inform you that the Council of State has at its meeting held
on the 20th April, 1036, agreed without any amendment to the following Bills which
were lpuud by the Legislative Assembly at its meeting held on the 14th April, 1836,
ftamely : '

(1) A Bill to prohibit the making of certain loans and credits; and

(2) A Bill further to extend the operation of the Salt {Additional Import Duty)
Act, 1931."

THE INDIAN TARIFF (AMENDMENT) BILL.
(PRESENTATION oF THE REPORT OF THE SELECT COMMITTEE.)

The Honourable Sir Muhammad Zafrullah Khan (Member for Com-

merce and Railways): Sir, I present the report of the Select Committee
on the Bil! further to amend the Indian Tariff Act, 1934, for certain
purposes (regarding staple fibre, etc.)

Dr. Ziauddin Ahmad (United Provinces: Southern Divisions: Muham-
madan Rural): Sir, on a point of order. The Report of the Committee
which has just been presented hus not been in accordance with clause 79,
sub-clause (3). I would draw your attention to page 29, clause (8) of the
Manual of Business and Procedure, which says:

(3) The Law Member or, if the Law Member is not a Member of the Assembly,
the Deputy President, if he is a Member of the Committee, and if the Deputy
President 1s not a Member of the Committee, then a, Chairman of the Assembly shall
be a Chairman of the Committee, and if two or more Chairmen of the Assembly
are members of the Committee, then the parson whose name appears first in the panel
of such Chairmen shall be Chairman of the Committee; and, in the case of an equality
of votes, the Chairmun shall have a second or casting vote''.

Now, Sir, I should like to point out that I was certainly ignorant at
¢the time the Committee was sitting of this rule. I was also ignorant of
this rule when I.signed the Report. My attention was drawn to this
rule only this morning, but I understand ignorance of law i8 no excuse,
and if, not merely one or two individuals but, if, all the individuals are
ignorant of a particular rule, then the work of @he Comrgutt.ea cannot be
regular. Therefore, 1 suggest, Bir, that, a.gcord.mg to this sub-clause (8)
the' Select Committee is not properly oconstituted . . . . . -
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Mr. President (The Honourasble SBir- Abdur Rahim): The Honoursble
Member himself was & Member of the Committes, I believe ?

Dr. Zisuddin Ahmad: Yes, Sir. I was a member of that Committee.

Mr. President (The Honourable Bir Abdur Rahim): Did the Honourable
Member sign the Report?

Dr. Zianddin Ahmad: Yes.

Mr. President (The Honourable Bir Abdur Rahim): And the other
Members also signed the Report ?

Dr. Ziauddin Ahmad: When I signed the Report, I did not raise any
objection ?

Mr. President (The Honourable Sir Abdur Rahim): Did no other
Honourable Member raise any objection.

Dr. Ziauddin Ahmad: No Honourable Member at that time raised any
objection, because nobody then knew the existence of this rule.

The facts are that the Honourable the Law Member was present, but
he left the meeting after two hours. Evervthing done while he was the
Chairman was all right, but after that, the Honourable the Commerce

- Member presided.

Mr. President (The Honourable Sir Abdur Rehim): How long did he
preside? .

The Honourable Bir Muhammad Zafrullah Xhan: Up to ten
minutes to one the Honourable the Law Member wag present at the
meeting and presided over it, and then he left and asked me to take
the Chair. But I did not move from my own seat, but I assume I wes
in the Chair. I may say that no occasion arose for the exercise of any
casting vote, and the Report has now been signed by all the Members
of the Committee.

Mr. President (The Honourable 8ir Abdur Rahim): How long did the
meeting last?

The Honourable Bir Muhammad Zafrullah Khan: Tt lasted up till a

few minutes to two.

Mr. President (The Honourable Sir Abdur Rahim): (To Dr, Ziauddin
Ahmad). The Honourable Member says that the Report is no report?

Dr. Ziauddin Ahmad: All those recommendsations made by the Com-
mittee so long as the Honourable the Law Member was in the Chair

are right.

Mr, President (The Honourable 8ir Abdur Rahim): Does the Honour-
able Member suggest that it would have made any difference in the recom-
mendations if the Honourable the Law Member was the Chairman?
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Dr. Ziauddin Ahmad: That is a very difficult answer for me to- give,
but I belicve that when votes were taken on one occasion, one
was willing, and after a few minutes the decision was reversed. Probably
thbe obhgr Members of the Committee are in a better position to say
about this. .

The Honoqraple Sir Muhammad Zafrullah Khan: But on no occasion
was there a tie in which the Chairman had to give his cesting vote, No
such occasion arose at all,

Mr. President (The Honourable Sir Abdur Rahim): The ‘Chair does
not think it can hold upon the facts which have been stated by the
Honourable Member, Dr. Ziauddin Ahmad, that the Report of the Select
Committee is no report within the meaning of the rules and standing
orders. The irregularities, if there were any, do not make the slightest

difference in the nature or character of the Report. Therefore, the Chair
disallows the point of order.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural): Mr. President, there were two copies of the same
Minute of Dissent prepared. One of these was signed by some of us and
the other has been signed by some others. One of these has been handed
in to the Honourable the Commerce Member to go into the Report,
and the other was handed in only while we were having this discussion
just now. May I request that the other copy may kindly be admitted?

The Honourable Sir Muhammad Zafrullah Khan: I have no objection.

(The other copy was handed in.)

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): May I
ask who is in charge of these Select Committees? Why should not your
Department be represented there, to see that there Rules and Standing
Orders aro observed? Mr, President, I submit there is a lacuna. The
Belect Committee proceedings seem to be no man's affair., Government
runs the show and I want that either the Secretary or somebody else of
this Department should be present, in which case a question like the
present one would not arise at all. He would be able to draw attention
to the rules and the need for a Chairman on the panel to preside. I do
hope that you and the Leader of the Housp will evolve some procedure
by which . . . ..

Mr Pregident (The Honourable 8ir Abdur Rahim): The Chair under-
stands this has been the practice, and it is the same in the House of
Commons. -

Mr. 8. Satyamurti: In the Madras Legislative Council, of which 1
I have some experience—and the Secretary of that Council is here and he
will bear me out—the Becretary of the ILegislative Council is in charge
of the Belect Committee proceedings. I do not like the Government
running 8elect Committees. After all, the Beleot Committee is a Com-
mittee of this House, and we look to you to see that all the privileges. . . .
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Mr. President (The Honoursble Sir Abdur Rahim): The Chair under-

stands that is the practice in the House of Commons. Perhaps, the
Honourable Member will look it up.

Mr. 8. Satyamurti: Very well. I will make a submission in writing.

Pandit Govind Ballabh Pant: I think I owe it to the House to say
that I was one of the Members of that Committee. I was aware of this.
rule, but 1 did not press it.

THE INDIAN TARIFF (SECOND AMENDMENT) BILL.

Mr, President (The Honourable Sir Abdur Rahim): The House will
now resume consideration of the Bill further to amend the Indian- Tariff
Act, 1934, for certain purposes (Second Amendment).

The question is:
“That clause 2 stand part of the Bill.”

The motion was adopted. |
Clause 2 was added to the Bill,

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That cleuse 1 stand part of the Bill.”
Mr G. H. Spence (Secretary, Legislative Department): Bir, I move:

“That in clause 1 of the Bill, for the brackets and words ‘(Second Amendment)"
the brackets and word ‘(Amendment)’ be substituted.” .

The point of this amendment is very simple. This Bill was introduced
subsequently to the other Tariff Bill which has been reported on by the
Select Committee, and, therefore, it has been called the scond amend-
ment Bill. This Bill will now become law earlier than the other Bill,
and therefore, we have got to get rid of the word ‘‘S8econd”. 8ir, I
move.

Mr. President (The Honourable Bir Abdur Rahim): The question is:

“That in clause 1 of the Bill for the brackets and words ‘(Second Amendment)”
the brackets and word ‘(Amendment)’ be substituted.

The Motion was adopted.

Mr, President (The Honoursble 8ir Abdur Rahim): The question is:-
“That clause 1, as amended, stand part of the Bill

The Motion was adopted.
Clause 1, as amended, was a.ddo_d to the Bill.
The Title and the Preamble were added to the Bill.
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The Honourable Sir Muhammad Zafrullah Khan: Sir, I move:

“That the Bill, as amended, be passed.”

Mr President (The Honourable Sir Abdur Rahim): Motion moved:
“'That the Bill, as amended, be passed.”,

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): I raised
-unsuccessfully a point of order with you yesterday. You gave a ruling,
I shall not comment upon it; but I do ask the House to notice that
the Government have practically deprived this House of a well known
privilege of such Legislatures to raise the duty, which they seek to reduce
by this Bill, to the level at which it was being levied before the Bill was
vintroduced. I asked my Honourable friend, the Commerce Member, this
-morning for some information on the point. for how many days there
was no import duty on wheat at all. Speaking off-hand, he told me, for
-about three or four days, that is to say, after the expiry of the 31st
March, 1936, and till the 4th April, 1986, which is the date of the State-
ment, of Objects and Reasons—I do not now know the exact date on
“which this Bill was introduced into this Honourable House, but I presume
it was the 4th April. For those three days, there was no import duty
on wheat at all. I should like the House and the Government to con-
-gider the position. Either this duty is levied for a serious purpose in
order to protect the wheat growers in this country. If it is so, I think
there ought to be a continuity in this policy. To allow a hiatus of even
“three days is, I think, not consistent with the Government’s own concep-
tion of its duty to the wheat-growers of this country. I do not want to
take advantage of a private conversation, but if my Honourable friend
will forgive me, I thought he said that there was no real danger.

The Honourable Sir Muhammad Zafrullah Khan: I did not give that
a8 the reason. I said, so far as that period was concerned, actually there
“had been no import. I did not say that that was the reason for introducing
~the Bill later, because there was no apprehension.

Mr. 8. Satyamurti: I stand corrected. But may I know what is the
policy behind this Government in introducing a tariff amendment Bill,
year after year, and allowing three days to elapse between the expiry of
~the earlier measure and the introduction of this Bill, unless it be,—I do
‘not want to attribute motives—many Honourable Members want an import
duty on wheat—rather than have zero, they would have one rupee, but
they would prefer Rs. 1-8-0—that they shall have no opportunity of raising
the duty. What becomes of it? The position seems to me to be intole-
rable. Honourable Members of Government make up their minds that it
shall be one rupee, and they won't introduce the Bill till a period inter-
venes, when there is no duty at all. The result is that, according to the
-interpretation of the Parliamentary rule by Presidents of this Honourable
House, you cannot introduce an amendment which seeks to raise the level
-of duty to the pre-existing level, because the pre-existing level is zero.
Now, Bir, T should like to know what is the difficulty in the way of the
Government introducing this Bill early enough before the expiry of the
-earlier Act, in order that this Honourable House may have a fair chance
of deciding between the reduction and the status quo ante. I do no
-say that the status quo ante ought to be preserved. It may be that the
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Government have got a very good case for the reduction, but I do sug-
gest, that fairness to this House demands that the question should be:
put to us fairly and squarely, and this House ought to be given a fair-
opportunity of deciding what it wants. It is really a case of Hobson's
choice now. We want some duty rather than give it up. I do hope thas
the Government will examine this question oarefully, and, as for the posi-
tion that, even if the Bill had been introduced earlier than the 81st March,
still you cannot raise the duty to the pre-existing level, because the Bill
will come into force only later on, I submit, that, as I read the rulings
so far, that objection will not avail, because the pre-existing level will be
the level at which the duty stands when the amendment is sought to be
moved. If on the day and at the hour previous to which the amendment
is moved the existing duty is Rs. 1-8-0, undoubtedly it is open to this House-
to raise it. That is the only point I want to bring before this Honour-
able House. I hope the Honourable the Commerce Member will give an:
undertaking, unless there is some reason which I have not yet understood,
that the Government will hereafter, at least, come before this House in:
good time, so as to enable the Honourable House to make up its mind
on a fair consiMeration of all the relevant circumstances. That is the-
only point I want to make. and I should like to have an answer from the
Honourable the Commerce Member,

Sir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): I
think Mr. Sutyamurti has raised a rather important issue and one aboub
which the House has some complaint. Personally I had no opinion omn.
the merits and I am inclined to believe, after I heard the Honourable
Member in charge of this Bill, that perhaps the merits were on his side.
Leaving aside that question, whether the merits were on his side or
against him, the position, that has arisen is that this House was deprived.
of the right of moving an amendment raising the duty to the level t.'.hat,
obtained before, by dating the Bill two or three days later than might
have been. If that was mistake on the part of the department, I have
nothing further to say. Mistakes are possible and I have known such
cases happen before in my own experience where a slip has been made
and in the case I have in mind, the consequences might have been very
gerious indeed to the country, but, luckily, nobody detected it. The-
public did not know and we escaped & considerable amodBt of inconveni-
ence and the public escaped a considerable amount of loss of money. In
this case also it is quite possible that no damage was done. No wheat
was 1mported and it there ended. If it was a mistake, I have nothing
further to say but I would repeat what Mr. Satyamurti has said that this
should not be done in order to get behind the vote of this Honourable
House. The vote may not be on its merits. Government have gread
powers under this constitution and they can exercise those powers but by
this procedure they are depriving this Honourable House of what little
powers they possess. If it is a mistake, T have nothing more to say. ‘This
perhaps happens less on the side of Government than on this side of

the House. -

Dr. ¥. X. DeSouss (Nominsted Non-Official): When this Bill was
introduced in the Assembly last Session, 1 confessed to a feeling of soepti-
cism which was shaded by many members from Madras Whet.her the benefit
proposed by this measure ‘of protection would reach the person for whose
Lenefit it was ostensibly intended. I mesn the rice grower. Honourable
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Members are aware that duty was levied on whole rice and not on broken
‘rice. The question naturally suggested itself why does the Government
not levy a duty on whole rice and on paddy. Many of us in this House
‘feared that the price of broken rice, which, by the way, is the food of
the poorest classes in the Madras Presidency, would be raised and the
import of whole rice and paddy would be stimulated. But, Sir, the un-
-expected has happened. I find from the figures . . .

Mr. President (The Honourable Sir Abdur Rahim): ﬁe Honourable
Member is trying to make a second reading speech. That is not in order.

Dr. F. X DeSouza: '] wish to make certain remarks about what the
duty of the Government, to my mind, is, in view of certain disclosures
made in the course of the debate. My friend, Sir Girja Shankar Bajpai,
‘gtated, that in consequence of seasonal conditions they expected a shortage
-of food of something like three million tons next year. He admitted that
Government are taking steps to remedy such shortage in future by ex-
tending the area for growing more proiafic varieties. 1 want to respect-
fully point out to Government that the time has now arrived for making
this country self-sufficient with regard to the growth of rice and food
.grains. Other countries, both in Europe and Asia, have adopted a policy
of self-sufficiency in the matter of food. Take the Far East—China,
.Japan, Java, Siam, Indo-China. Every one of these countries three or
four years ngo used to import rice from us- They are levyins now 8
heavy tariti on rice imported from India with the result that Japan, which
-used to be one of our importers, is today exporting rice to us. What does
‘this mean? Shall we become self-sufficient in the matter of our food
grains? Unfortunately, the industrial revolution and the machine have
wiped out our ancient cottage industries and thrown back the artisans
on the land. Shall the tractor and the mechanical plough have the effect
of wiping out our agriculture also? 1 hope not. I hope the Government
will seriously consider this problem and initiate a drive for the growth
-of rice, in fact for the growth of all our food-grains in this country so
that, in time, we may become self-sufficient. That is a problem which
I would like rgpst respectfully to put before the Government for solution.
:Bir, as the Bill stands at present, we must, of course, vote for it because,
if we reject it, the little protection that we get will be lost. 1 have
.nothing further to suy and with these few remarks 1 sit down.

The Honourable Sir Mubhammad Zafrullah Khan: Sir, two points have

12 Noox been raised by Mr. Satyamurti end Sir Cowasji Jehangir with

* regard to the date on which this Bill was presented to the House.

Tt has been stated that either the delay in presenting the Bill to the Housas
was due to some mistake or misconception or that it was done delilierately
in order to deprive the House of its right of moving amendments of a cer-
tain description. Now, so far as the lutter suggestion is concerned, the
position is this. Tt may be that it is the view of some Honourable Mem-
‘bers that if the Bill had been presented earlier, let us say on some date in
March, the amendments which ‘were ruled out of order yesterday would
‘have been in order. That is not the view on this side of the House. I
‘think. 8ir, it will not be possible for you to give a ruling on the mutter at
tthis stage but I might be permitted to state the view of Government on
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that matter in order to show that that did not in any sense govern the Gov-
ernment’s action to which objection is being taken. The view that I
aespectfully submit on this matter is that the question is not whether this
Bill was or was not presented at a time when the old Act was still in force.
- If the position is, as it actually is, that the old Act was to expire on the
B1st March, 1936, then any Bill—it does not matter when it was presented,
let us assume that it was presented before the 81st March, 1986—which
seeks to impose a duty from a date on which the previous duty would not
be in operation would be a Bill imposing & new duty, and any smendment
that seeks to raise the level of that duty, whether it seeks to raise it to
the level of the old duty or to any other level, would be an amendment
seeking to place an additional charge upon the subject and would, I submit
with all respect, be out of order. Let us assume that that view is the
subject of contention, but that is the view that Government hold and,
therefore, I do assure Mr. Satyamurti and the House that the Bill was
not presented, on the date on which it was presented, owing to any desire
on the part of Government that they might thereby be able to defeat the
kind of amendment sought to be moved yesterday. As & matter of fact,
the deluy in presenting the Bill to the House was due to this. Govern-
-ment had to take into very careful consideration all the material availabhle
‘in order to fix the level of duty for the ensuing year if the duty was to be
continued. They took everything into consideration and they arrived at o
certsin conclusion well within time. Later on, certain factors developed
which rendered a re-examination of the whole question on the basis of all
the figures necessary, and, with all the expedition of which they were
capablo, they could not arrive at their final decision before the 80th March,
which was the only date on which they could have presented a Bill to this
House, a8 the House must be aware that the 31st March, the 1st April,
““the 2nd April, the 3rd April onwards were holidays on whieh this House
wan not sitting. That alone was the consideration and the Government had
to undertake this re-examination of the figures on the basis of the factors
that had arisen, even at the risk of leaving this lacuna of three or fuur days
in which the duty was inoperative in the hope that no serious damage would
be done: on the other hand they did not take the risk of fixing the duty
‘at 8 level which might, immediately afterwards, on the basis of new
factors, huve had to be revised and with regard to the revision of which
there might be difficulties. There was no mistake with regard to thc dates.
But these factors having arisen, Government thought it was their duty to
:carry out an examination in order to fix the duty at a level which would
gecure the objects which I mentioned yesterday in winding up the debate on
the motion for consideration of the Bill. That, 8ir, is the explanation with
-regard to the dates. With regard to the point of order, I do submit that
Governinant are still of the view,—they may be wrong and it will be for
you to decide when the question actually arises—that the date of presenta-
+ion would make no difference with regard to certain kinds of amendments
being out of order. The point raised by Dr. DeSouza was sufficiently dealt
with by Sir Girja Shankar Bajpai in the course of the debate on the Resclu-
tion recommending the imposition of duties on whole rice and puddy.

Mr. President (The Honourable Bir Abdur Rﬂhlm) The questicn is:
*“That the Bill, as amended, be psssed.’” .

The motion was adopted.



THE COCHIN PORT BILL.

The Honourable Sir Muhammad Zatrullah Khan (Member for Ccmmerce
and Railways): Bir, I beg to move:

““That the Bill to meke special provision for the administration of the port of
Cochin be taken into consideration.’ )

Sir, this is a very formal kind of Bill and I do not think any speech is
necessary in putting forward this motion before the House. Houourable
Members are aware that certain negotiations have been carried on between
the Government of India, the Government of Madras, the State of Travan-
core and the State of Cochin with regard to the future development and
administration of the port of Cochin. A more detailed Legislative measure
might become necessary later on, subject to certain formalities in the mean-
time having been gone through, in order to put this arrangement in force,
but before that arrangement comes into force, it is considered necessary to
declare the port of Cochin a major port, and for that purpose it is neces-
sary to amend the two legislative enactments which are mentioned in the
Schedule to this Bill so as to provide that for the purposes of administra-
tion of the port, that ig to say, the British portion of the port, the place of
the Government of Madras, except with regard to questions of port heelth
administration, may be taken over by the Governor General in Council.
This Bill therefore, seeks to place the Governor General in Council in place
of the Government of Madras in these enactments, with the exception I
have mentioned. Nothing else turns upon this Bill and I trust the House
will not be detained very long over this matter and that the Bill will be
passed without any discussion. Sir, T move.

Mr, President (The Honourable Sir Abdur Rahim): Motion moved:

“That the Bill to make special provision for the administration of the port of
Cochin ‘be taken into consideration.’’

Mr, 8. Satyamurti (Madras City: Non-Muhammadan Urban): On a point
of information, Bir. It is stated in the last sentence of the Statement of
Objects and Reasons:

“It is, however, not contemplated at present to take over the powers of the
Local Government under sections 6 (1), (p), 17, 49 and 50 of the Indian Ports Act,
1908, concerning the port health vdministratior at the port of Cochin, as the general

uestion of port health administration in India is now under the comsideration of
the Government of India.”

This is a very important matter—I am sure the Honourable Memter
realizes that— and I should like to know where the matter stands, and
what will be the arrangements during the transitional period, and when this
consideration will be over, so that we may have some uniform system of
port health administration, with regard to questions of public health in all
our ports which are now rapidly being made Ports under the Government
of India. The whole question of the future health of the country, to a
certain oxtent, depends upon the efficient administration and proper admin-
istration of these Ports. I should like to have information on this point.

Mr. ¥. E. James (Madras: European): May I also ask two questions ?
The Honourable Member referred to legislation which will be necessary in
the future in regard to the administration of the Part. Can he'give us any

( 4352 )

-«



THE COCHIN PORT BILL. 4353

indieation as to when that legislation is likely to be forthooming? The
second question is whether the agreement between the Government of
India and the Btate conoerned which he referred to, does at present cover
the question of the nature of the administrative organ, the component parts
"and so on, which is to look after the interests of the Port of Cochin, or
whether there are still matters to be considered in regard to the details of
that administrative organ as between the three parties concerned.

Mr. B. Das (Oriess Division: Non-Muhammadan): Bir, I should like to
know what is the financial commitment of the Government of [ndia by
taking upon themselves these responsibilities which the Government of
Madras were discharging up to now ?

The Honourable 8ir Muhammad Zafrullah Xhan: Sir, with regard to the
‘two matters raised by Mr. Satyamurti, the position is this. His first ques-
tion is, what will be the interim position. The interim position with regard
to the Port of Cochin, concerning port health administration, will continue
to be as it is at present, that is it will be carried on by the Government of
Madras. That is why no change is sought to be made in this respect. The
whole question of port health administration will be, decided together.
The question concerning port health administration as well as other ques-
tions which have arisen as the result of the near approsch of Provincial
Autonomy in respect of major ports are now under the consideration of
the Government of India and the Government of India are doing all they
can to arrive at a solution with regard to these questions as early as possible.
,I can give the assurance that all these matters will be pushed through as

*quickly as we can possibly do so.

With regard to the two questions raised by Mr. James, the position is
this. As to the date when the detailed legislation will be introduced, I am
afraid I cannot give any precise information. But I can say with regerd
to the second part of his question that the agreement which has heen
arrived at, though not formally accepted yet by the different Governments,
deals with the matters to which he has alluded. If that agreement is

. accepted by the different Governments concerned, there are no questicns
with regard to the administrative organ that will be set up for the adrrin-
istration of the Port of Cochin that will still require to be settled.

With regard to Mr. Das's question, the Government of India are not
undertaking any special financial lisbility under this Bill. The arrange-
ments which may have to be enforced as the result of the agreement
between the different Governments to which I have already alluded do
include certain financial adjustments, but naturally I cannot disclose those
till the agreement has been formally accepted by all the Governments
.concerned.

Mr. President (The Honourable 8ir Abdur Bahim): The question is:

“That the Bill to make special provision for the sdministration of the Port of
®Cochin be taken into consideration.’”

The motion was adopted.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That clause 2 stand pert of the Bill."
“The motion was adopted.
Clause 2 was added to the Bill.
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Mr, President (The Honourable Sir Abdur Rahim): The question is:
“That the Bchedule stand part of the Bill."”

The motion was adopted,

The Schedule was added to the Bill.

Mr. President (The Honourable 8ir Abdur Rahim): The huestior; is:
“That clause 1 stand part of the Bill.” N

The motion was adopted.

Clause 1 was added to the Bill.

Mr, President (The Honourable 8ir Abdur Rahim): The question is:
““That the Title and the Preamble stand part of the Bill.”

The motion was ddopted.

The Title and the Presmble were added to the Bill.

The Honourable Sir Muhammad Zafrullah Khan: Sir, I move:
““That the Bill be passed.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:
"That the Bill be paased.”

The motion was adopted.

THE FACTORIES (AMENDMENT) BILL.

The Honourable Bir Frank Noyce (Member for Industries and Labour):
Sir, T move:

*“That the Bill further to amend the Factories Act, 1934, for a certain purpose
be taken into consideration.’” -

8ir, in putting this small Bill before the House, I am not without hope
that T have achieved what at first sight might well seem an impossible
task, that is the introduction of a piece of legislation which will obtain the
whole:hearted support both of my Honourable friends, Sir H. P. Mody,
and Mr. Joshi. T seem to remember, that a short time ago my Honourable
friend. Sir H. P. Mody, and also, T think, my Honourable friend, Mr.
James, appealed to me to pay somewhat more attention to un-regulated
tactories. This Bill represents a minor step in that direction, for it does
not affect, in any way, those factories which come sutomatically under the
Factories Act. It seeks to amend only one section of the Act, and that is
the sectinn which enables Loecal Governments to widen the scope of the
Act by including workshops whioch do not use power and the small power
factories which employ less than twenty persons. The need for amending
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this section was brought to our notice by the Government of Bombay
which, as always, is in the forefront where labour questions are concerned.
They found themselves unable to extend the Act to a nuraber of dhobi
ghats in Ahmedabad. I should perhaps explain to the House that these
dhobi ghats are places where cloth is bleached. They consist of &
series of masonry tanks and open air drying grounds and godowns for
storing and sorting cloth as well as chemicals. There are two clagses
of dhobi ghats. Some of them are inside the factories and others are
outside. It is, of course, the dhobi ghats outside the factory premises
that the Government of Bombay wish to bring under regulation. The
conditions in those ghats are reported to be very unsatisisctory and
they are working in direct competition with the dhobi ghats which lie
within the mill premises and are regulated under the Factories Act.
The House might like to lmow exaoctly what it is that our regulations
under the Factories Act mean in regard to those dhabi ghats which are
inside the factory premises. In the regulated dhobi ghatse which are
in the mill premises.and which, as I have explained, are  amenable
to the Factories Act, the Factory Inspectors have insisted on lean to
gsheds in order to protect the workers from exposure to the sun all day,
No such regulation is at present possible in the unregulated dhobi
ghats. Weekly holidays have to be given for the employees in the
reguluted dhobi ghats, whereas there is no such obligation in the case
of the unregulated dhobi ghats. The position in regard to hours of
work is similar. There are also delays in the payment of wages. All
the bleaching of the cotton mills in Ahmedsbad is, 1 understand, given
out on contract with the result that the contractors of the unregulated
dhobi ghats cut the rates of the contractors who are controlled by the
Factories Act and thus lower +the standard of wages. If the outside
dhobi ghats are allowed to remain unregulated, there will be obviously a
tendeney to transfer all the dhebi ghats, outside the mill premises, to
escape the factory regulations and thus to make the conditions of a
large number dhobis—I under-tand there are over 8,000 people now
employed inside the mill premises—equally unsatisfactory. Unless
this Bill is passed the result will be that all the dhobi ghats will become
unregulated. I trust that I have explained the matter sufficiently fo
impress the House with the necessity for this small measure. All we
are proposing to do and we are advised that it will be quite sufficient
for our purpose is to use the word ‘place’ instead of ‘premises’ in
section 5 of the Factories Act and to omit the reference fo ‘precincts’
in that section. 8ir, I move.

Mr, President (The Honourable Bir Abdur Rahim): Motion movad:

“That the Bill further to smend the Factories Act, 1934, for a certain purpcse
be taken into consideration.”

Brijut Xulsdhar Ohaliha (Assam Valley: Non-Muhammadan): Bir, 1 heve
the misfortune to oppose this Bill. I consider that the changes contemplated
will lead to unnecessary interference with the factories and to anomalies
which it will be difficult to decide. I am thinking of the conditions of the
tes factories in Assam. Near about the factories they have certain arrange-
ments in which, at preliminary stages, certain processes are being done
which are not included in the process of manufacture. I may tell you,
Bir, that tea leaves are plucked from the garden and brought into the
withering houses where they are spread, and even if they are not adjacent
to the factories they will be treated as factories under the proposed change
& large number of people, who work there, will also be considered as workers

c32
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in the factories, and this will lead to unnecessary burden on the factory
owners. And there may be other houses near about the factories where
certain other processes are done which are no part of real manufacturing.
And if these houses are included, I think it will throw an additional burden
on the owners of the different factories who will have to engage extra hands
to keep the registers.

Then, again, I have in mind the small rice millowners,who live in the
same house, use a part of it as shop and have their machineries in another
place near the house which according to the new definition will be declared
as factories and they will have to keep a register for the perssns who ure
engaged in the shop but have nothing to do with the factory and, as such,
I think the substitution of these words will lead to anomalies which are
not contemplated. In the Statement of Objects and Reasons I {ind that
the only argument advanced for the change is, that it is arguable that places
which are outside the premises may be interpreted as not included in the
factory. This should not be the only reason for the change. The difficulty
is that small rice mill-owners who have got a very small staff will be raquired
to keep o register for the members of their own families and how they work.
There is hardly any compensating advantage for this change. I think the
previous clauses did not in any way put any trouble on (Government and, as
such, my submission is that the changes proposed in the Bill should not be
supported. And there is hardly any advantage in including the grounds
along with the factories. The word '‘premises’’ is, I think, quite sufficient
for the factories to work properly and the inclusion of the word ‘‘place’
will throw an additional burden on the factory owners and is apt to be
interpreted to their disadvantage. .

Mr. N. M. Joshi (Nominated Non-Official): Sir, T have great pleasure
in supporting the motion moved by the Honourable Member in charge of
the Department of Industries and Labour. 1 feel, Sir, that the am~ndment
which this Bill seeks to make is very desirable and I could not understand
how the passing of this Bill would throw any burden upon the kind of wcrk
which is being done on the tea estates. If the conditions of the places where
some processes are undertaken on tea estates are good, there will be no
additional burden. Tf the conditions of work are bad, the regulation is
necessary. 1, therefore, feel, Sir, that there is some need for the regulation
of certain kinds of work done on tea estates, specielly as regards drying
of leaves and the shifting of leaves. 1 could not understand what the
Honourable Member said about rice mills. If the work is done in buildings
they come under the Factories Act. It is only where the manufacturing
process is done in the open that this Bill will apply. But I should like to
make one remark about the Bill which the Government of India have
brought forward. I should have very much liked the definition of ‘‘factory”’
a8 given in section 2 (j) to be changed. According. to the ehange which is
mude in section, 5, it would have been much better if the definition of
factory there also had been changed into places where any 20 or mere
workers are working. Sometimes, Sir, there is some kind of memufacturing
work done with the aid of power where 20 or more persons are employud,
and that work i« done jn the open, such as, some machinery that is ueed
on sorme kinds of work in connection with the ‘construction of big buildings
where more than 20 persons are used and work is done with.machinery
and still the places are not called factories on account of the fact that the
work is done in the open. Similarly, on railways, sometimes work is done
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with machinery where sometimes 20 persons or more are employed, and
that kind of work also does not come under the Factories Act on account of
the fact that the work is done in the open. I would, therefore, like the
Government of India to alter the definition of “factory’’ in section 2 (j). |
hope the Government of India will take my suggestion into consideration.

Prof. N, @. Banga (Guntur oum Nellore: Non-Muhammadan Rural):
8ir, I rise to support this Bill. Only I am rather dissatisfied with the
failure of the Government of India to take upon themselves this powe:
to motify as factories premises which have ten or more persons working
in them or in their precincts. Instead of that, the Government of India
wish to continue their present practice of leaving this power to notify
these small premises as factories to the Local Governments. We all know
bow little interested are the Loocal Governments in the welfare of labour
and in labour problems. I know of one case in which the Madras
Governor himself came to personally take very great interest in the welinre
of beedi manufacturers in the city of Madras. Yet it was not possible
for the Madras Government to publish this notification declaring the
premises in which those beedi manufacturers were working as factories and
thus extend the protection of the Factories Act to those people. It is
all because in the local Councils, somehow, very muoch less interest has
come to be evinced in the welfare of labour than even in this Legislative
Assembly. And so, I think, it is only fair that the Government of Indis
should take upon themselves this duty as well as responsibility of notifviny
as factories premises which have ten or more persons working in them or in
their precints. Holding this view as I do, I cannot see my way to agree
with my Honourable friend from Assam in opposing thie paticular Kill,
Lecause this falls far short of my own demands. I make the demand
that this particular Bill should not only be passed but that this House
should insist upon the Government of India coming forward with another
Bill, taking upon themselves this particular duty—to afford protection

to all workers who are employed in premises which are smaller thau -

‘the usual factories which come automatically wifhin the purview of the
Faotaries Act. "

Sir, T have made enquiries into the working of cottage industries in
various parts of the Madras Presidency, both on my own and on behait
of the Madras Government, and I have found, to my very great surprice
contrary to the teachings of Professors in all the University Colleges, thal
there i8 8 considerable smount of factory labour even in the so-called
cottage industries. Taking the handloom weaving industry, brass and
copper utensil manufacturing industry, the beeds, cigar and cigarette manu-

facturing industry . . . . .

Mr. President (The Honourable 8ir Abdur Rahim): They are not con-
cerned at all.

Prof. N. G. Ranga: This concerns all those and several other ‘ndus-
tries. I am only trying to give a piece of my own experience gan
at verv great cost both to myself and to the Madras Government, for «
number of years, in support of my plea thet this particular Bill, though
it does mot go very far, should be supported by thix House and passed
into law as soon as possible. In the hand-loom weaving industrv and
the industries of brass and copper utensil manufacture, beedis and cigarette
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manufacture and several other to cottage industries, there are employers
on 2 large scale, each one of them employing from ten to fifteen or twenty
workers in their own houses. They convert their own domestic houses
into factories and employ them there. The conditions of work of cottage
workers are very bad and insanitary, they are treated very badly, they are
beaten, they are flogged, they are abused in s most inhuman fashion. When
my report on the organisation of the handloom weaving industry was pub-
lished and when it came to be reviewed in the Modern Review of
Calcutta, it came s & great surprise to the public that thare should be
80 much capitalist organisation and also employment system . within the
cottage industry which is usually supposed by nationaslists as well as by
others to be full of independent craftsmen and artisans who have no
thcught of employer to be satisfied, who have no thought of wages to be
eurned, and no fear of being exploited by any employer or capitalist.
It is because of this discovery that I made ss long ago as 1928 that I
have been busy ever since in pressing upon the public the necessity for
an early extension of the scope of the Factories Act to these people, so
that they can be given the protection that is at present given vo the
workers empoyed in the usual factories coming within the purview ot the
Factories Act. Unfortunately, no Local Government has taken any action
till now. Kven in this House, twice or thrice, I raised this question at
question time, and I am glad that Government at last have seen il fit
to come forward with this Bill. It may be that one of the reasons why
Government are anxious to pass this partioular Bill is to place certuin
difficulties in the organisation of the cottage industries. It is true that
every restriction placed upon the exploitation that can be carried on by
einployers comes to be resented in the beginning. But situated as we
are in this country, with very little of industrialisation and anxious to
increase our industrilisation at any cost, it is necessary, though it is
rather difficult for us to swallow this argument, that protection must be
giver to the workers even though in the initial stages it might cause a
cortain amount of subovance and a cerlain wmount of lors and trouble
to the emplovers. Yet, we who are interested in the industrialisation
of this country should alsc be equally interested in the production of
labour, and I take it that not only my party—the Congress—hut the
cther purties in this House will agree not only to pass this particular
Bill, but also to insist upon Government coming forward at an corly
stage with another Bill taking upon themselves this particular duty to
extend protection to the mmaller areas where workers numbhering ten or
taore are employed. 8ir, with these words I wish to commend thiy Bill
for the ucceplance of this House. 1 can ussure the Houge that it is
only by trving to prolect the labour employed in all our industries.
whether small or big, that we can really usher in a new era of indus-
trialisation in this country.

The Honourable 8ir Frank Noyce: Sir, I have very little to add to
what 1 have said alreadv. The unfavourable criticiem of this small Bill
by my Honourable friend from Assam hes, I think, been sufficiently
answered both from his own side of the House and also by my Honour
able friend, Mr. Joshi. Professor Ranga has. as usual, shown distrust
of Ldeal Governmente in this matter and wishes us to compel- them to
notify amall unregulated factories either under this Act or under some
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other Act. As I have repeatedly said in this House, we are not in &
position to compel Local Governments to take action in this matter unless
we can be sure of effective inspection, but I have informed the House
. and would do so again todsy that we are turning our attention to the

question of the smal] unregulated factories. As 1 said some time :ago,
that s the nex} big labour question with which we propose to deal. How
rapidly we shall be able to get on with it remains to be seen, but 1 ocun
arsure Professor Kanga again that we shall endeavour to do so as oxpedi-

siously as possible.
Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill further to amend the Factories Act, 1834, for a certain purposs,
de taken into consideration.”

The motion. was adopted.
Mr. President (The Honourable Bir Abdur Rahim): The guestion s:

““That clswse 2 stand part of the Bill*

M:, M. Ananthasayanam Ayyangar (Madras ceded Distrints and
Chittoor: Non-Muhammadan Rural): B8ir, I move

“That for part (i) of sub-clause (a) of clause 2 of the Bill, the following be
subatituted :

‘(i) after the words ‘premises whereon or within the precincts whereof' the
word-'oronpheunhahedtomhpummm' andmumd-'“horundnrth
tempor or permanent control of oocupier of » premises o
pr n'ct:’rynhnll be inserted; and'.” pie

Sir, I do recognise that in certain particulars this Bill is useiui in so
iar us it is intended to apply the factory laws cven to places wkhare the
owner of a factory may have some of the manufacturing processes trans-
ferred. Tt is also intended to prevent the evasion of the fnctory law
by dividing the factory workers into various groups and distributing .hem
-over various places, technically avoiding their being covered by the factory
law, basing it on the ground that the definition of the word ''factory’’,
as it stands at present, does not include places other thap precincts or
premises. Precincts and premises may be understood to mean buildings
and places ordinarily away from the main buildings as it stands under
the definition. To that extent I have absolutely no quarrel with the
Bill. But I would like to have a restriction imposed on this extended
dtfinition—the restriction is for this reason: in so far as a particular
place is chosen for running a small or cottage industry, absolutely uncon-
nected with any factory having precincts or premises, I would say that that
Place ought not to be included in this definition.

The Bill, as it stands, is too wide and comprehensive. My fear is
that small cottage industrics might be brought in easily within the scope
of the factory laws. No doubt I agree, that the factory laws should be
extended to all regular factories ‘which have been working for 2 long
time and are able to stand on their own legs, and which are in a position,
from the profits they have earned, to put up a habitation for the
factory; but there are cases where people having very little when starting
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small industries are not sble to provide buildings or even with small
huts: under the extended definition under the Bill, even those places
‘'where ten or twelve people may work preparing bamboo baskete or matehes
or biris will all come under the definition of factories. I would say with
very great respect that I do not agree that this definition should be applied
to such places. Persons who are not in a position to provide themselves
with buildings and who want to run these cottage industries on a small
scale ought not to be dissunded from running those industries: in faet,
these industries are likely to be crippled by this definition. Cottage
industries ought to grow in the country in numbers. I have & copy of
the statistics of factories prepared under the Indian Factories Aect; 1911,
which has now been superseded by the Act 25 of 1984. The growth of
factories has not been all that can be desired. During the 1084-85 in
Madras only 80 factoriex came into existence. Ag regards others, while
500 and odd factories sprang up in the whole of India, 360 or 370
factories were closed. Thus, what has heen gained has been practically
lost by the closure of n number of [netories. The progress of factories.
in Indin has not, therefore, been very encouraging, according to the
statistick thal have been published. Therefore, let noti this "intended
legislation suppress even these small cottege industries from coming inte
existence- That is my fear. The Honourable the Mover referred to the
evasion in a particular instance of certain Ahmedabad millowners tryieg
to shift the place where the cloths were bleached from within the factory
premises to a place where it cannot, ordinarily, be said to be a factory—
some ghat on the river bank to which the factory law, as it stands at
present, might not apply: it will be easy for the mill-owners to say that
it does not form part of the factory; if the definition of factery is confined
to the premises and precinets, certainly a ghat cannot come within that
definition. Therefore, it may be proper for the Honourable the Mover to
try and bring in extended legislation so that that kind of evasion might not
be sllowed. 1 am in agreement with him there. Where there is an
original factorv nnd where a portion of the manufacturing process is
carried to some other place and people seek to take shelter on the ground
that that place is not part of the premises or precinets of the factory
and, therefore, must be exempted from the operation of the Act, certainly
the Legirlature ought not to allow such evasion. But, if some people
carrv on independently some cottage industrv—if ten or twelve people
supply bamboo baskets for transporting mangoes from Bombay or Madras
to other parts of the country, the application of this definition will work
havoe.

In the case of these factaries that the Honourable the Mover referred
to, the owners may be and are in a position to put up sheds or buildings
for the purpose of bleaching cloth, ete., and for the dhobie who do that
work. But in the case of small persons who wish to start these small
industries ‘to help themselves and others round them, who are starving
for want of employment, T would say that this factory law will work
hardship. Further. there is limitation of hours of work under the
fnctorv law. Ordinarilv, we know, in the village parts, there i8 not that
intensive kind of work on the part of workmen, throughout the day. They
avuid doing intensive work and spread it over during the whole of the
dav: By nature and constitution, these people are not accustomed to
oarry an work regularly and systematically for a number hours
at s strebch. They work for more than the number of hoyrs provided
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under the factory law, but thev have larger intervals. That is in keeping
with the habit and custorns of the people. Therefore, this extended
definition might strike at the root of the coming into existenee of such
- factories. My amendment is intended to remove that difficulty. I say.
that the word ‘‘places’’ should be added at the end of the word
“‘premises’’ or ‘“‘precinets’’. It would, therefore, read ‘‘A notification
under sub-section (1) may be made in respect of any specified premises
or class of premises, place or class of places’”. If they have no eon-
nection with the main factory, then do not include them in that definition.
If they are attached to the main factory or the oocupier has control
over that place, by all meang bring it within the definition. The factory
laws are mainly intended to apply to places where manufacturing pro-
cess ig carried on by the use of power: that is the normal definition given
in the Factories Act, 25 of 1984. Under section 5, power is given to the
Locui Government to extend the law to places not only where manufactur-
ing process is carried on by 20 or more persons using power, but, also.
tw places where ten or more persons carry on manufacturing processes
without or with the use of power. Thus there is an extension of powar
to deal with these latter classes, and I do not know how many factories
have come within the purview of this und how many industries have got
erippled by undune insistence upon the factory law. But let us take it
that so far as those factories are concerned, such laws are necessary. It
the extended definition, as now suggested, is to be accepted, there will
be a further stretching of the definition of factory. It will apply to
small and cottage industries; and whatever may be the view of some
Honourable Members as regards the biri factories, the persons who start
the biri factories in my part of the presidency are certainly doing a lot
of gcod and benefiting not only ihemselves but a lot of voung men wlho
would otherwise go without employment. If this amendment is insisted
on they will not be able to compete with cigarettes and other imported
things from the West. It will be difficult for them, under the circumstan-
ees, to carry out the several injunctions that are imposed under the factory
law, if the law is to be extended to these cottege industries also.

Under those circumstances, I have suggested a modification whioch,
for the time being, may be accepted, and if gross abuse is made and if’
it is found necessary later on after three or four years or after a lapse
of some years to bring them also under this definition, then, at that
time, the definition may be extended. At present my opinion is that the
time has not arrived for extending the factory law even to such small
cottage industries. The cry is ~again and again raised that enough
encouragement is not given to cottage industries, and so let thers not
be any unnecessary slarm about the hardships of the workers, and lut
there not be on that saccount an unwanted or even unintentional crippling
of the cottage industries. It is for that purpose that I move this amend-

ment.

Mr, President (The Honourable Bir Abdur Rsahim): Amendment
moved : R
“That for part (1) of sub-cleuse (a) of clsuse 2 of the Bill, the following be

substituted :

‘(i) after the words * ises whereon or within the precincts whereof’ the

‘or on attached to such premises and precincts or under
the temporary or permanent control of the occupier of such premises or
precincts’ shall be inserted: and'." !
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The Honourable 8ir Frank Noyce: Sir, my Honoursble friend, Prof.
Ranga, requested me a few moments ago to extend the scope of our
legislation in regard to small factories. He put forward his case with
fome emphasis and I must say, Sir, that it comes to me with consi-
‘derable surprise that almost immediately afterwards = Member of his -
own party, which specially claims to represent the interests of labour
in this House, should put forward an amendment which would make
this Billotiose, and that he should ulso muke an appesl to Government
to do nothing to regulate the conditions of labour in cottage industries.

As regsrd.s this particular amendment, Sir, the Mover wauts certain
“’?"‘l.s to be me_wrted;' namely, after the words, ‘premises whereon or
within the pecincts whereof' the words ‘or on places attached te such
premises .and precincte or under the temporary or permanent control of
‘the oceupier of such premises or precinets’; in other words, regulation is
to .be confined to the limits he mentions. Sir, as T did mv best to ex-
plain, these dhobi ghatx in Ahmednbad which we have specially in mind
may be situated miles away from the factories; they are not attached to
factory jremises or precincts. Again, the work in them is done on con-
tract. It is given out to contractors and then the cloth is taken away
by them to dhobi ghats miles away. How can the dhobi ghats be said
to be in the temporary or permanent control of the ‘‘oecupier of sueh
premises or precincts,’”’ that is the occupier of the factory premises?
The work is done under the control of an entirely different set of people
and, as I said at the outset, the acceptance of my Honourable friind's
smendment would make the Bill absolutelv worthless. He is very
anxious that nothing should he done to regulate labour eonditions in what
he calls cottage industries. T would invite him to look up the Report
of the Royal Commission on Labour and read the very vivid deseription
there of the work in some of the small factories. 1 have espeeially in
mind the bidi factories, and 1 would point out to my Honourable friend
that even under the existing Act, the small people who make bidis
could be brought under regulation if only the Government had the staff
for inspection, and if it were advisahle to extend the provisions of an Act
which is primarily intended for much Jarger organizations, for big fac-
tories rather than for small ones. It is our feeling that something sim-
pler is required for the swmnall industries, which has made us turn our
sttention to examining what can he done in rcgard to unregulated fac-
tories. My friend, if T heard him correctly, especially instunced the case
of basket makers. He seemed to think that it was possible for a Local
Govarnment to bring ten basket makers sitting under a tree within the
definition of a factory. Sir, we have to bear in mind not what iz pos-
sible, but what is practicable, and I am quite sure that no T.ocal Gov-
ernment is going to do snything of that kind. Obviously, the bosket
makers would disperse at once if they saw a Factory Inspector approach-
ing them, and the work would constantly change to another place which
had not been notified. T must stronglv oppose this amendment which. as
1 have said, would defeat the whole object of the Bill.

Mr, President (The Honoursble Sir Abdur Rahim): The quustion is:
“Thas for purt (i) of sub-clause (a) of clause 2 of the Bill, the following be
subatituted :
‘(i1 after the words ‘premises whereon or within the precincts whereof' the words
‘or on places attached to such premises &nd precinctsa or under the
temporary or per t control of the oocupier of such premises or
precincts’ shall be inserted; and’.”

The motion was negatived.
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Mr. President (The Honourable 8ir Abdur Rahim): Does the Honour-
able Member wish to move his next smendment?

( Mr. M. Ananthasayanam Ayyangar: I don't move them, Bir, Ipw.uuse
| those are. consequential. _

Mr. President (The Honourable 8ir Abdur Rahim): The quLatlou is:
“That clause 2 stand part of the Bill.” -

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill. _

The Title and the Prramble were added to the Bill.

‘The Honourable 8ir Frank Noyce: Sir, 1 move:

“That the Bill be passed.”
‘Mr. President (The Honourable Bir Abdur Rahim): The question is:

“‘That the Bill Le passed.”

The motion was adopted.

THE INDIAN ATRCRAFT (AMENDMENT) BILL.

Sir Girja Shankar Bapjal (Secretary, Department of Edueation, Health
and Lends): Bir, I beg to move:

“That the Bill to a.mmd the Indian Aircraft Act, 1834, for a certain purpou
be taken into consideration.’

As is stated in the- Statement of Objects and Reasons, Sir, this mea-
sure has been necessitated by the development of aircraft trafic. We
had to take steps in order to emsure that, as in the case of maritime
traffic, suitabler precautious are taken to establish similar control over
incoming amd outgoing aireraft with s view to check the spread of epi-
demic diseases. In particular, Bir, it is necessary to take action because
-of the fear of the entry into this country of yellow fever. A wholutime
Health Officer for the station at Karachi has been appointed, but at the
present moment there is no statutory power in the Govermor (eneral in
Council, corresponding to the power which vests in the ILoeal (Govern-
ments under section 6(l}(p) of the Indian Porte Act, 1908. That, Bir, is
the main reason why this Bill is brought before this House.

Mr. President (The Honourable 8Sir Abdur Rahimn): Motion moved:

“That the Bill to amend the Indian Aircraft Act, 1834, for  oertain purpose,
be taken into consideration.’

The motion was adopted.

Prof. K. 0. Ranga (Gunt v cum Nellore: Non-Muhammadan Rural):
8ir, I have an amendment t. refer this Bill to a Belect Committec.
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable

Member ought to have stood up before the Chair put the motion. The
Chair gave him ample time,

Bir Girja Shankar Bajpai: There is no motion, Sir, for s Solect Com-
mittee on this Bill.

Mr. President (The Honourable Sir Abdur Rahim): The Chair under-
stands there is no such motion. The Chair has not got it.
\

Prof. N. G. Ranga: 1 am sorry, Sir. N
Clauses 2. 3 and 1 were added to the Bill.

The Title and the Presmble were added to the Bill.

Sir Girja Shankar Bajpai: Sir, I beg to move:

“That the Bill be pessed.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:
*That the Bill be passed.”

The motion was adopted.

THE INDIAN MINES (AMENDMENT) BILL,

The Honourable 8ir Frank Noyce (Member for Industries and Labour):
17 8ir, I move:

“That the Bill further to amend the Indian Mines Act, 1823 for certain purposes,
as reported by the Select Committee, be tuken into consideration.”

The changes made in this Bill by the Selcct Committee have been
very few, and I think, T mey say, unimportant, and as they are explained
in the Belect. Committee’s Report, I do not think it is necessary for me
to deal with them in any detail. I should just like to mention one
change, the insertion in clause 6 of a reference to clause (i) of eeetion
20, This relates to the storage and use of explosives, and we may find
it necessary to use this power at an early date.

I would, however, Bir, with your permission, offer n few observations
on the remarks which some Members have appended to the Report of
the Belect Committee. My Honourable friend, Mr. Morgan, has referred,
in the first place. to the control and management of rescue stations, and
ho bas asked for an assurance that this will be left, as far as pcssible,
to the industry itself. We have not yet drafted any scheme for rescue
stations, but in proposing the establishment of such stations we are fol-
lowing the British precedent, and it is our intention to ask the indus-
try to set up the stations and to run them. In fact, if the Honourauble
Member will refer to the Bill iteelf, he will see thet{ the Government of
Tndia are not empowered to set up or run the rescu¢. stations. They are
only empowered to require the mines to do so, and, T think, T can assure
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the House that, if the system is worked sutisfactorily, the Government
requirements will be kept to the minimum. My Honourable friend, Mr.
Morgan, has also asked for an assurance that the new legislation should
be so framed as to give every possible safegunrd to colliery owners
against claims for compensation. I take it by the new legislati-n' he
means any further legislation we propose for safety and for conservation
of coal. I fear I cannot give them the categorical assurance he has
asked for. The obvious way of giving every possible safeguard would be
to provide that no colliery owner should ever be entitled to compensation
for anything a lessee is required to do by Government. 1 could not
agree, without further knowledge of tha position, to over-ride contractual
relations in this way. To the best of my recollection, this question has
never been put officially before the Government and T should require to
know much more about the facts before I could give any assurance om
the point. In any case, it seems to me, that it hardly arises out of this
Bill, for the regulations which may be framed under the Bill will not
be essentially different from those which may be framed under the Aot
a8 it stands at present: the main change is that they can be made more
speedily. If Mr. Mongan or those whom he represents feel that any
proposal subsequently put forward justifies a statutory modification of
civil rights, it is open to them to represent their case to Gcvernment
who will, I ean assure him, carefully examine it.

Mr. Joshi and his friends raised the question of the comp.sition of
the Committee we propose to appoint and the terms of reference to 1i.
I can only tell him that we have not yet reached any definite conclusion
on either point. But I can merely offer two tentative observations.
The first is, that if we make the terms of reference unduly wide, we
shall inevitably delay effective action, and the second is, that I am not
cnfirely convinced by his arguments, on & previous reading of the Bill,
that beecause the workers were deeply concerned in safety they wero
necessarily the best judges of the proper measures to adopt. But ]
think I can say that if we decide to have a Committee which is repre-
sentative of the interests concerned, ag opposed to a purely expert Com
mittee, labour cannot go unrepresented on it. B8ir, 1 move.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That the Bill further to amend the Indian Mines Act, 1923, for certain purposes,
as reported by the Select Clommittee, be taken into consideration.’

Mr, V. V. Girl (Ganjam cum Vizagapatam: Non-Muhammadan Rural):
T desire to make only a few observations on the points raised. 8o far
as the introduction of this messure is eoncerned, it has not been intro-
duced too soon, The Government of India seem to believe ir the
ynaxim that it is never too late to mend, but, unfortunately, in this
matter, by relying on such &' maxim many a poor worker has come to
grief by the accidents that occurred in the mines. Bir, I am glad that
the Report of the Select Committee has come up now for consideration
with the object of passing this Bill into law. 8o far as rescue stations
are concerned. T fecl that the workers must have a definite place in
the mamagement of those rescue stations. After all, it must be ad-
mitted, that the workers are dominant partners in any industry ana it
is they that suffer most by the accidents that occur in the mines. It
is the:v that will be able to put forward eencrete suggestions as to how



4368 LEGISLATIVE ASSEMBLY. [21sT AprIL 1986,

[Mr. V. V. Giri.]

safety measures can be maintained in the mines, because it in the
wearer that knows where the shoe pinches. Therefore, 1 fec!, that the
Government ehould insist that the rescue stations should be managed
not only by the representatives of the employers but by the represen-
tatives of the workers also. I am glad that the Honourable the Mover
of this Bill has accepted our point, namely, that in case the employers’
representatives a8 such have a place on the Examining Bedv. the ewn-
ployees’ representatives also will be associated, or, at least, 'the G-vern-
ment will not be against the idea of associating the employees  reprervn-
tatives on the Examining Body. These are the points that I wanted to-
place for the consideration of the House.

Mr. G. Morgan (Bengal: European): I rise to support the. motion
moved by the Honourable Member for Industries and Labour, and I
have to thank the Honourable Member for what he has said in regard
to the mote which I have attached to the Select Commitie~’'s Report.
The assurance he has given and the attention which he has drawn to the
Bill with regard to rescue stations I welcome. As regarde the second
point, I refer to the new legislation, and, therefore, I shall carry out the
sngrestion made by the Honourable Member,—to put it before my con-
stiluents and see that any representations they have to make are put
up before Government in due course. That is all T have to say ut
prerent. T shall have something to say on one amendment. but, at the
moment, T wish to support the motion before the House and I thank
the Honourable Member for his remarks with regard to my note.

Mr. Ram Narayan 8ingh (Chota Nagpur Division: Non-Muhamma-
dan): I welcome this mensure with the remark that Government should
not be satisfied with having enacted this measure. There are munv a
good law on the Statute-book, but they are a mere dead letter. Tt has
been observed with regard to accidents that occur in mines, they ocenr
owing to the bad management of the local administration there. For
instance, take the Jogtiabad mine accident. There was a great nccident
tlers, and Government also came forward with an enquiry, but the en-
quiry was a whitewashing one. When the evidence was taken ] wus
nlso present. It was stated in the evidence that the accide..t was due
to the use of liquid oxygen and it was also stated that this liquid oxygen
is nowhere used in this country. Tt is not used in the Britirsh Isles.
Then why is it that it was used in the Qiridih Colliery aren® Bir, T
Inow something as to why the management allowed the use of this but
1 chall not disclose all these things. I only request that th: Govern-
ment should be very csreful about the sdministration of the law there.
Whenever any accident occurs, it is due to bad management than to
the administration of the law and if the Government keeps an eye on
the good sdministration of the law, T think some good may uccrue to
the labourers. Otherwise it is no use.

Mr. N, M. Joshi (Nominated Non-Official): While supporting the motion:
before the House, T would like to say that I do not agree with some of the
remarks which the Honourable Member in charge of the Department of
Industries and Labour made. In connection with the suggestion made by
my Honourable friend, Mr. Morgan, he said, he would like to leave the
maunagement of the rescne stations in the hands of the mine owners with a
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minimum of regulations. I think, Sir, it would be wrong if Governmend
does not take sufficient precaution to regulate properly the rescue stations.

('Personally. I would like the rescue stations to be in the hands, and under
the management, of Government and not under the management of mine
owners. Human safety is a very important thing and if Government will
not leave law and order in the hands of private persons, thev should not
also leave matters of human safety in the hande of private persons.
Secondly, if the owners of mines are to spend money for the rescue stations,
my fear is that the rescue stations wiil not be properly equipped, either with
equipment or adequate number of men if the management is in the hands
of the mine-owners. I, therefore, feel, that it is wrong for Government
not to make proper regulations for the management and control of rescué
stations,

Then, Sir, the Flonourable Member also stated that if the terms of
reference to the committee, which the Government propose to appoint are
wider, the work may be delaved. T do not wish that any safety measures
which may be proposed by the committee should be delayed. When the-
terms of reference are wider, what the Government can ask the Committee
to do is that when the committee finishes ita work of investigation with
reference to one cause of accidents, such as fires, it may make a first report.
Then when the committec finishes another cause of accident, such as
explosives, it may make a second report. The Government appointed the
Coal Dust Committee and that Committee, I think, made three or four
reports.

«-  The Honourable 8ir Frank Noyce: And sat for how many years ?

Mr. N. M. Joshi: I do not want the committee to sit for a long time
but there is this procedure of making interim reporta. Tf one item of
investigation is finished, they can make a report and take up mnother item.
I, therefore, feel that the reasons given are not good reasons for not making
the terms of reference of this committee very wide. If you go through the
reports of the Mines Inspectors, you will find that there are several causes
of the accidents that take place in mines. There are fire damps, fslls of
roofs and sides, lifte and cages, surface railways and tramways and coal
dust. There are several causes which lead to accidents in mines and we
would like to see all these causes investigated and remedies suggested. T,
therefore, hope, that the Government of India would keep the terms of
reference of this committee very wide and ask the Committee to make
interim reports from time to timae.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Asseinbly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President (The Honourable 8ir Abdur Rahim) in the Chair.

The Honourable Bir F-ank Noyce: Bir, I have only one or twon
observations to make in regard to what has fallen from my
Honourable friend, Mr. Joshi. Mr. Joshi is dissatisfied with the
position under the Bill under which the Government of India, as I
explained in my opening remarks, are not empowered to set up central
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Tescue stations but they are only empowered to require the mines to do so.
I venture to point nut to him that if he felt at all strongly on the point, he
might have raised it on the Belect Committes, but he did not do so. In
any case, as ] have explained, we are following the British precedent,
‘which, whatever may be the case in other respects, is not & bad precedent
to follow in mattors of this kind. My Honourable friend seems to be
under the misapprehension that once the Government have.required the
‘industry to set up and run central rescue stations, they will sié back with
folded hands, and will do nothing further. I can assure him that that is
‘not our intention. We do propose to make proper regulations for the
adequate control.and management of these stations and we propose to see
that they are carried out. As a further earnest, if one were needed, of our
intentions in this respect, I would draw my Honourable friend’s attention
‘to the amendment which stands in the name of my Honourable friend,
Mr. Jenking,—the amendment to clause 5§ which he will shortly be moving.
‘We propose to add to the word ‘‘maintenance’’ the words ‘‘and functions’
and for the words ‘‘and training™ we propose to substitute the words
“‘training and duties’’. In other words, we propose to see that these
-stations are not only set up and maintained but that they are properly run,
so far as it lies in our power to do so.

Another point raised by Mr. Joshi was one that he raised in his speech
on the second reading of this Bill in regard to the terms of reference to the
Committee we propose to appoint to investigate the question of safety and
conservation. There I can assure my Honourable friend that the terms of
reference will be sufficiently wide to be effective. He seems to forget that
<we have a lot of materia) on this subject. We have the investigations of
the Coal-fields Committee, we have the investigations of the Coal-Dust
Comnittee. And, as I pointed out when I moved the motion to refer this
Bill to a Seleot Committee, the question of safety is continually engaging
the attention not only of the industry but also of the Mining Inspectorate.
There is a mass of material available on the subject, and we shall put that
before the Committee we are appointing. I have not the slightest doubt
‘that they will give it all the consideration possible.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill further to smend the Indian Mines Act, 1923 for certain purposes,
as reported by the Belect Committes bLe taken into consideration.”

The motion was adopted.
Mr. President (The Honoursble Sir Abdur .Rahim): The question is:
*“That clause 2 stand part of the Bill."

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): 8ir, with
& view to making the position clear, I would in the first instance point out
that the object of the Government and of the amendment that stands in
my name is the same. 8ir, T move: P [

"‘Thnt_bo clause 2 (I) of the Bill, the following proviso be added :

"“‘Provided that the proviso to sub-section 6 of section 19 shall not apply to
orders made under suh.section 1-A of section 19"."
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_ Now, 8ir, section 19 of the Indian Mines Act provides in-sub-seetion (6)
of the Act:

“Every requisition made under sub-section (1), or order made under sub-section

' (2), or sub-section (3) to which objection is made nuder sub-section (5), shall be
complied with pending the receipt at the mine of the decision of the Committee :

‘Provided that the Committee may, on the application of the owner, agent or

o manager,  suspend the opersiign of -a -“Tequisition under - subwection'- (1)

pending its decision on the objection’.” :

T am anxious, as Honourgble Members will notice and will agree with
me, that these orders which are contemplated to be made under sub-section
(1) (a) a8 it will be when the Bill is psssed by both Houses, of section 19,,
will have valué, only if they are immediately and effectively carried out.
After all, these disastrous fires in the mines are the cause of this Bill. T
am sure the Government is at one with me that these orders should be
enforced immediatelv and fully, and there should be no power in the
Commiltee to stav those orders. I should like also to invite the attention
of the House, to section 11 of the Iedinn Mines Ael which defines the
compogition of the Committee. Tt consists of:

*‘(a) a chairmen nominated Ly the Local Government or by such officer or authority
a8 the Local Government may authorise in this behalf ; .

(b) a person nominated by the chairman and qualified by experience to dispose .of
the quest.s:; referred to the Committee: and

(¢) two persons of whom one shall he nominated by the owner, agent or manager
of the mine concerned, and the other shall be nominated by the Local Government
to represent theinterest of the persons employed in the mine.”

Bir, I do not think ii is the idea of the Government that this Committee
should have power, when such orders as are contemplated in clause 1-A ave
made by the Inspector of Mines, to interfere with these orders. The whole
point, Mr. President, is this. Does this clause as it stands atiract to it
the provisions of the proviso to sub-section (6) of section 19 or not? T have
some doubt in the matter, because the wording of sub-clause (b) of the
proposed clause (1) (a) of section 19 of the Act reads thus:

“and the visions of sub-sections (3), (4), (6) and (6) shall apply to an order
made under this sub-section as they apply to an order made under sub-section (2).”

The words ere:
“as they spply to an order made under sub-section (2).”

What do these words exactly mean? The proviso to sub-section 6 of
section 19 merely says that:

“A committes may, on the spplioation of the owner or the agent or the manager
suspend the operation of a requisition wnder sub-ssction 1 pending the decision on
its objection."”

The power of this Committee to stay this order msay apply to these
orders. Bir, in this case.it is n case of hona fide doubt. T am only an-
xious that, once these orders are passed by the Chief Inspector or the
Inspector, they must be immediately carried out, and the Committee
should not have the power of staying these orders. T move the amendment
in the hope that the explanation which my Honourable friand may give me
will satisfy me; and, if it does satisfy me, I will ask your leave and the leave
of the House to withdraw my smendinent. In the meantime, I move.

D
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Mr. President (The Honourable Sir Abdur Rahim): Amendment movgd::

“That to clause 2 (1) of the Bill the following proviso be added :

‘Provided that the proviso to sub-section 6 of section 19 shall not epply to
orders made under sub-section 1-A of section 19"." :

The Honourable 8ir Frank Noyce: B8ir, my Honourable friend,
Mr. Satyamurti, is an able lawyer, whereas, I am an ignorant layman and
it is with very great diffidence that I venture to express any,opinion on a
matter of law. I would merely bring to the notice of the House what if
1 may say so, is the point of view of the ignorant layman. The position

seems to me to be perfectly clear. My Honourable friend’s amendment
runs: '

“Provided that the proviso to sub-section 6 of section 19 shall not apply to orders
made under sub-section 1-A of section 19.

My answer to that is that, as the Bill stands, it does not apply to such
orders. Let me read the proviso:

“Provided that the Committee may, on tha application of the owner, agent or

manageer, suspend the operation of s requisition under sub-section (1) pending its
decision on the objection'.

That will remain the position if the present Bill becomes law. All that
the Committee will be able to suspend will still be only the operation of a
requisition under sub-section (1). They will not be able to suspend the
operation of a requisition under our new sub-section 1 (A). Therefore, it
seems Lo me that the position is perfectly clear. I trust my Honourable
friend will agree with me and that he will not press his amendment which

does not add anything. The position is already as he wants it to be, and I
hope he will withdraw his amendment.

Mr, 8. Satyamurti: 1 am content to accept the ignorant layman’s view,
and 1 beg leave to withdraw my amendment.

The amendment was, by leave of the Assembl-y, withdrawn.

Mr. 8. Satyamurti: Sir, the next amenmdent is also a friendly amend-
ment. T move:

“That sub-clanse (#) of clause 2.of the Bill be omitted'’.

Sir, the clause represents the optimism of the Government of Indis.
My amendment expresses the cautioue pessimism of friends like me who
have constantly to remind the Government that they have taken too long
a time over these things. Sub-clause 2 of clause 2 reade thus:

““This section shall have

this Aot ¥ '!ﬂ!cf for two years only, from the commencement of
18 Ac T . .

The reasan for it was given in the original Bill in the Statement of
Objects and Reasons. The Government, I believe, are examining the whole
question, or they will very soon examine the whole question of fire accidents
in mines with the aid of an expert committee. As soon as they receive the
report of that Committee, the Government will be in a position to come to
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this House for necessary legislation in order to prevent these fires, or, if
these fires, unfortunately, break out, they will effectively and considerably
mitigate the damage which might be caused as a result of these fires. They
expect, I think, that within two years they will be able to push these things
through. I am afraid I cannot share that optimiem; and I would rather

" that this Bill became law and went into the Statute-book permanently. It

will be easy for the Government, as soon as they are able to push through
the necessary legislation, based upon the report of this expert committee,
to move, if they are so advised, for the deletion of this sub-section to sec-
tion 19 altogether. In the meantime, I think, it is safer and wiser for us
w0 delete this clause, because this clause delays the hope of the coming
into operation of the amendment to the Mines Act, based on the recom-
mendations of the proposed expert committee. Sir, I move.

M. President (The Honourable 8ir Abdur Rahim): Amendment nioved:

‘“That sub-clause (#) of clause 2 of the Bili be omitted”.

The Honourabls 8ir Frank Noyce: If therc wus one clause or sub-clause
in this Bill which I should have thought would have appealed to my
Honourable friend, Mr. Satyamurti, possibly to him more than to anybody
else in this Houyse, it is the one the deletion of which he is now suggeting.
In my opening speech on the Bill, I explained the reasons for the insertion
of this sub-clause. Its whole object is to keep Governfent up to the mark,
I would again explain the reason why we have made, this temporary provi-
siom. It is that we realise that the regulations we dre proposing to frame
under the powers which we hope the House will give us, must in the nature
of things be somewhat hurriedly framed. We want to got them out with
-as much speed as possible, before the monsoon breaks, for, as I believe, the
House knows, the monsoon period is the worst period in regard to firgs in
the coal ficlda. We want our. Committee to go into the whole question, to
advise us on the permanent measures that we shouid take, to advise us ns
to the permanent alterations, if any; which should be mnde in the Indian
Mines Act giving Government the powers they want. We hope that that
Committee will get to work during the next cold weather. As I told the
House, it has also to deul with the question of coal eonrervation which is
a most complex and difficult question. When we get its repert,, we.shall
obviously have to refer it tc the interests concerned, and that will take some
time. But I hope that it will be -possible to bring forward suitable legis-
lation, say in the budget. Seasion of ‘the year after riext. 1 shall not be
here then. My Honourable friend, Mr. Satvamurti, may be here or he may
be translated to unother sphere of usefulness, but I have no doubk-w hap-ver
that if our hope is not fulfilled, there will be Members of the House who
will bring pressure to bear upen -these Beuches to hurry matters up. We
cun come hefore the House, if necessary, with a request that we should be
given an extension of the powers until we can produce the necessary legis:
lation. If that is so, we shall have to bring forward a convineing case to
the House 1n regard to the delsy. Thl:]'i'n is trhelwh()]a effect of this amend-
ment.. I have stated the effect of the sub-clanse apd L . the
House that t—'hé-li-t is no Machiavellian infention behﬁﬂ '!l‘itqﬂ%ﬂg&}g‘ 1
know perfectly well, ar I told my Henourshle friend, Mr. Joshi, that theae
fires are not going to be extinguished within two years. 1 know perfectly
well, as does evervbody else conmected with the inﬂnetry. and T' um sure

D 2
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my Honourable friend, Mr. Morgan, will agree with me, that some perma-
nent powers will be absolutely necessary. But we do not yet know what
those perinament powers should be and it is because oyr idea is that this
House should act as & watch dog in this matter, that we have put in this
‘provigion. I think that that is a point of view which as I have said, should
sppeal to my Honourable friend, Mr. Satyamurti, more than to anybody else
.in this Assembly. I trust that it will appeal to him now akd that he will
not press his amendment. :

Mr. 8. Satyamurtl: My Honourable friend is a good man, and I, there-

fcre, beg leaves to withdraw my amendment.
The amendment was, by leave of the Assembly, withdrawn.

Mr. President (The Homourable Sir Abdur Rahim): The question is:
“That clause 2 stand part of the Bill”,

The motion was adopted.

Clause 2 was added to the Bill.

Meumes 8 and 4 were added to the Bill.

Mr. President (The Honoursble 8Sir Abdur Rahim): The question is:
“That clanse 5 stand part of the Bill."”
Mr, E. M. Jenkins (Government of India: Nominated Official): Sir, T
beg to move:
**That in clause 5 in the proposed section 30A :

(a) in clause (Bb), for the words ‘snd maintenance’ the words ‘maintenance snd
functions’ be subsatituted.’

Mr, President (The Honourable Sir Abdur Rahim): The question is:
“That in clanse 5§, in the propossd section 30-A :

(a) in clause (b), for the words ‘and maintenance’ the words ‘maintenance and
functions’ be substituted.”

The motion was adopted.

Mr. E. M. Jenkins: Sir, I beg to move:
“That in clause 5, in the proposed section 30A :

(b) in clause (d), for the words ‘and training’ the words ‘training and duties
be substituted.”

Mr. President (The Honoursble Sir Abdur Rshim): The question is:

“That in clause 5, in the propossd section 30-A :

(3) in clause (d), for the words ‘snd training' the words ‘training and duties”
be .sobstituted.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That clause 5, as amended, stand part of the Bill."

The motion was adopted.
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Clause 5, as amended, was added to the Bill.
Clause 6 was added to the Bill,

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

‘The Honmoursble Bir Frank Noyce: Sir, I move:
“'Ihat the Bill as. amended: be passed.’

Mr. President (The Honourable Sir Abdur Rahim): The question is:
““That the Bill, as amended be passed™.

The motion was adopted.

THE INDIAN LAC CESS (AMENDMENT) BILL.

. 8ir Girja Bhankar Bajpai (Becretary, Department of Education,
Health and Lands): Sir, I beg to move:

“That the Bill further to amend the Indian Lac Cass Act. 1830, for certain purposes
be taken into consideration.’

The Bill; Sir, was introduced by me some weeks ago and the State-
ment of Objects and Reasons gives u very clear exposition, I hope, of the
reasons which have impelled Government to bring forward this amending
legislation. All the same, Bir, I shall endeavour to recapitulate briefly

- what those objects are, as it is quite possible that, by reason of the time
that has elapsed since the Bill was introduced, onourable Mernbers'
recollection of the Statement of Objects and Reasons has become some-
what faint. There are two main purposes for which we have brought
forward this Bill. The first is the raising of the rate of export duty on
shellac and refuse lac to supplement the resources of the Comnittee. The
-explanution of that is this. Ever since 1928 we have felt the compelling
competition of synthetic products, such as resins, which are produced in
Germany and which are competing with luc in Grent Britain, on the
‘Continent and in the United States of America. The producers of these
synthetic resins were prepared to oblige the consuming industries, not
merely by selling these things somewhat cheaper, but also by undertaking
at their own expense, research which would enable them to utilise the
resin in place of lac. 1t became necessary, therefore, for the Lac Ceana
Committes to take similar steps in order to safeguard the position of the
industrv in the consuming countries. And considering that Bihar, where
the hulk of this commodity is produced, had already secn the extinction of
the indigo industry by the competition of synthetic dyes, the committee
were not slow to respond to the demand of economic forces; and, since
1988, thev have maintained three research workers in Faogland,—all
Indians. T am glad to say,—who are engaged in working in collaboration
with the industries utilising lac for the purpose of maintaining the posi-
tion of this commodity as a commodity utilised for certain industries.
Not only bave they done that; they have also utilised existing research
agencics, bath in the United Kingdom and in the United States of
America, to supplement the research -work which is done by them for
promoting the utilisation of lac by industries. Now, Bir, that costs money
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and, in this particular case, the tolal cost is in the meighbourhood of &
lakh of rupees, whereus the revenue from the existing rate of lac cess to
the Committee is on an average a lakh and a half, of which more than &
lakh is required for thé maintenance of the Institute and the research work
which is being done in India. Therefore, . 8ir,. if; is .necessary to supple-
ment the resources of the Committee for ‘the purpose of mainteining the

position of this commodity and developing a market for it abroad where
it is largely used for industrial purposes. 2

The second main purpose of the amending Bill is to recont:zlu.:t the Com-
mittee. The Committee was hrought into being for the purposs of develop-
ing the cultivation, manufacture and marketing of Indian la¢, and the
Committee is also empowered under the existing Act to reteive and
expend the proceeds of the cess. But the composition of the Committee,
as it is today, includes not only those who are representatives of producers
or consumers, but it also inciudes a number of experts, such as entomo-
logists, forest officers, and so on. It was represented to us that on the
analogy of the Imperial Council of Agricultural Research, the proper
thing for Government to do was to reconstruct this muachinery so that
questions of policy shall be entrusted to those who are interested either
in the production or in the manufacture or in the export of lac, and that
technical functions shall be releguted to & body which will be purely
advisory. Now, Sir, clause 3 of the Bill attempts to give effect to that
recommendation. We have found in the case of the Imperial Council of
Agricultural Research, which has the disposal of much larger sums of
money than this Committee, that that particular method has served very
well indeed, and there is no reason why that method should not prove.for
more efficient disposal of business than the present -machinery which
exists under the existing Act. Clause 8 of the Bill has therefore been
brought in in order to provide for an executive comnmittee which will have
the control of policy, and an advisory body which will concern itself with

considering such projects and programmes for research us may from time
to time be referred to it by the executive committee.

Those, Sir, are the two main purposes for which we seek the amend-
ment of the Bill; and we are taking audvantage of the opportunity also to-
provide that, in-ss-much oss scientific development moves apace. the
Governor General in Council, who is responsible for the administration of
this Act shall have the power, if occasion should require, to institute
investigation from time to time into the actual working of the Institute.
That power we are also taking in this Bill.

If 1 may venture upon a couple of more observations, because the
House seems to be in a mood for the expeditious disposal of the busineus
before it, T would say this. There are on the agenda at least two sets
of motions, one of which seeks that the Bill be circulated for the purpose
of eliciting opinion, the other that the Bill he referred to Select Com-
mittee. Sir, I do submit to the House that it is not necessary to adopt
these tactics or to press those suggestions and for this reason. The Com-
mittee’'s research work in England has, so far. been financed out of ite
resources, that is to say, reserves that it had built up. Those reserves
have dwindled as a result of this drain. If these motions are moved and
the Bill is to go over to the next Bession, then balf the revenue which
we expect, during the six months, that are about to begin, of the present
finanecinl year—something in the neighbourhood of Rs. 75,000—will be lost.
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Further, all the interests concerned, that is to say, the producer as
represented on the Committee, the manufacturer as represented on the
Committee, the exporter as represented on the Committee, and every
. Local Government of a province where this commodity is produced, all of

( them, have agreed that the amendment is timely and desirable. If the
House admits that it is desirable to assist the industry to go forward with
this project of supplementing its resources, then I submit there is no
need for further delaying legislation, and that the House will proceed to
take the Bill into consideration. 8ir, I move.

Mr. President (The Honoursble Sir Abdur Rshim): Motion moved:

“That the Bill fnrthef to amend the Indian Lac Cens Act, 1830, for certain purposes,
be taken into consideration.””

Prof. N. G. Rangs (Guntur cum Nellore: Non-Muhammadan Rural):
There is a motion in my name that the Bill be referred to a

$*.M.  Qalect Committee.

Mr. President (The Honourable 8ir Abdur Rahim): What about the
motions for circulation? Are these not being moved ?

Pandit Nilakantha Das (Orisga Division: Non-Muhammadan): Sir, the
Mover of this motion has already practically said that these dilatory

tactics . . . . . .

Mr. Preésident (The Honourable Sir Abdur Rahim): Do yon want to
~move your amendment ?

Pandit Nilakantha Das: T may move it, but . . . . .

Mr., President (The Honourable Sir Abdur Rahim): The Chair can't
allow that, the Honourable Member must either move it or not move it.

Prof. N. G. Ranga: Sir, I move:

“That the Bill be referred to a Select Commititee consisting of the Honourable the
Law Member, Sir Girja Bhankar Bajpai, Mr. L. C. Boss, Mr. N. M. Joshi, Mr. M.
8. Aney, Pandit Lakshmi Kante Maitra, Mr, Ram Noarayar Bingh, Mr. Bansanta
Kumar Das, Mr. Muhammad Nasoman, Brijut Kuladhar Chalihs and the Mover with
instructions to report not later than the 23rd instant, and that the number of members
whose presence shall be nacessary co constitute a meeting of the Committes shall be five.”

8ir, it is because I am in favour of the prinociple involved in this parti-
oular Bill that T take this libertv of making this' motion for a Belect Com-
mittee, and also because I am anxious that this Bill should be passed as
soon ns possible in order that the lac growers may be helped, that I am
making this motion that the Belest Committee should report not later than

the twenty-third instant.

Sir Cowasjl Jehangir (Bombay City: Non-Muhammadan Utban):
Twenty-thitd instant ?

Prof. N. G. Ranga: The dav after tomorrore,
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Mr. President (The Honourable Sir Abdur Rohim): It can't come up

this Bession. The Report of the Select Committes has to be laid on the
table for a week.

Sir Mubhammad Yakub (Rohilkund and Kumaon Divisions: Muham.
mudan Rural): Why not ask the Select Committee to report by this

wvening ?

Prof. N. @G. Ranga: The Belect Committee can repqrt by tomorrow
1iorning if it eares to. ' This Bill is intended not only to insreass the cess
that is being raised at present upon all the lac produced in this country,
but also to reconstitute the Governing Body as well as the Advisory
Board to govern the administration and the expenditure of this particular
cess. We are in favour of there being an Indisn Lae Cess Committee,
we are also in favour of a oess being levied upon lac produetion, but we
are particularly anxious to see that this committee is so constituted that
it will really be representative of the people who are interested in raising
lac. There are as many as six provinces in which lac,is being raised.
Tt is truc that T do not belong to any one of them, but I do represent the
wisher of the kisans just as much as Government claim and, therefore,
it is not fair for anybody to maintain that just beeause the growars, of lac
belonging to thoge provinces are su Eposed by Government to have expressed
their wish to have this Bill passed as soon as possible, it is unreasonable
on our part to ask for a delay of only two days in order to devise the best
means by which the peasants can be assured of proper representation on
this Committee. T know that, as usual, the nssurance will be given that
(Government will try their best to consult the kisans or the peasants
hefore the six members representing the cultivators of land are nominated
by the Governor General in Council. But such assurances have been
given many a time and very little action has been taken thereupon. It
in very well known that so many pledges have been broken by this Gov-
ernment, but even on the smaller plane—the plane of assurances—we
find that the recent record of this Government has not been so very
favourable to themselves or encouraging to the peasants. When the
Indian Coffee Cess Bill was under discussion in this House and when my
Honourable friend, Mr. Avinashilingam Chettiar raised the question of
the representation of small growers of coffee, the Honourable 8ir Muham-
mad Zafrullah Khan said that he was happy to be able to assure him
that the Government of India were prepared to instruct the Government
of India that the two members to be nominated under the sub-clause in
question should be drawn from the class of Indian planters who were not
members either of the United Planters Association of Southern India or
of the Coffee Growers' Association, but in spite of this assurance, we
find that the small growers of coffee of Southern India have not been
given nny representation on the Indian Coflee Cess Committee. We are
afraid that the same thing might be done by Provincial Governments
with or without the connivance of the Government of India, unless &
definite provision is made in the Bill itself that in such and such a manner
the representatives of peasants will be selected, so that the peesants can
olways be sure that their rightful and legitimate leaders and representatives
would alone be selected by Looal Governments to represent them on this
particular governing body and not anybody and everybody who run .after
this Government, especially the Aman Sabhaites and others who simply
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cluim to be kisans merely because it is convenient for them to dv so and
not beecause they have distinguished themselves by serving the kisans or
by standing for their cause. It is usually maintained that when there are
no peasants’ organisations in these provinces it is too premature for any-
body $o suggest that those Associstions are to be given the privilege of
electing or nominating the representatives of peasants to sit on this
particular governing body. It is not an unknown thing to this Govern-
ment to try to encourage the formation of Associations by taking steps
sdministratively as well as legally, and they have done so, especially in
the case of 1abour, and I daresay that Government nre aware of the fact
that the Simon Commission, the Joint Parliamentary Committee and the
Franchise Committee have gone out of their way to offer to take the
representatives of labour as M.L.Cs. or M.L.As. if only their Associationd
came to function for six months previous fo elections. And although they
knew that at that time there were no Associations in severnl provinces,
they did definitely say that by making such a provision, by offering such
an encouragement in various provinces, they hoped that workers would be
encouraged to form themselves into Associations and thus gain their right-
ful representation in the various legislatures. 1f Government was prepared
to do that in the case of industrial workers, I do not see any reason why
this Government should not be prepared to accept our suggestion that
associations of peasants where they exist and where they do not exist,
when they come to exist and to function, should alone be sllowed to sit
on this particular committee to represent them. We have even gone out
of the way to suggest that where there are no peasant associations, it
would still be open to the Governor General in Couneil to nominate, as is
propesed by this particular Bill, the representatives of kisans or those
whom he considers or his council considers to be the proper representatives
of kisans. Yet, T am afraid the Government is not willing to accept our

suggestions.

1 wish to maintain that this Government does not seem to be really
very keen that peasants should organise themselves. A Bill was sotght
to be introduced to enable peasants to organise themselves into peasants
unions. It was framed exactly on the lines of the Trade Union Act: yet
the previous sanction of His Excellency the Governor General was not
given, and, therefore, it could not be placed on the sgenda of the House.
We are forming associations in vsrious provinces: although we do mot
have any lao growers association in any of these provinces, we do have
peasants associations in Bengal, in the United Provinces, in the Central
Provinces, in Orissa, in Bibar, in Assam and for all these provinces,
excepting Bengal, we have got provincial associations aleo. These asso-
ciation can certainly be expected to elect representatives on behalf of
the lac growers from amongst the lac growers themselves, and certainly
these aasociations can be trusted to perform their functions much more
trustworthily much more satisfactorily than the Governor General here
can be trusted to do, advised as he will be by the Local Governments,
interested as they would be not in the onganisation of the kisans, but in
destroying legitimate organisations that already exist for the kisans. We
are forming organisations and we are informing Local Governments that
sych and such are our organisations, such and such is their ttr!ngth,--and
that, therefore, whenever they have legislative or administrative propo-
sals to be circulated among the public for eliciting opinion, we should be
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consulted. And we were given the answer by ome or two Local Govern-
ments that our organisations would not be recognised and, therefore, our
organisations were not likely to be consulted like all other organisations.
Every other interest in this country is being consulted in an organised
fashion by this Government but the only exception to this is the .kisan,
Is it merely becuuse the kisans are the largest number of people in thir
country? Or is it inerely because the kisane form the back-bone of this
Government, of this state and of the country? Or is it -because the
kisang pay the largest amount of revenue to this Government that they
should be neglected, that thev whould be simplv thrown to the tender
mercies of the Governor General in Council end also the Locabh Govern-
ments and their satellites? T consider that it is absolutely necessary that
Governmnent should, if necessary, even go out of its way to encourage the
formation snd development of kisan orgunisations or peasants organisa-
tions. And one of the ways by which thev can do so will be by accepting
our, suggestions which we have incorporated in some of our amendments
also. It is for the reason that these suggestions sbould be carefully
examined that I am suggesting the appointment of the Select Com-
mittee. At an earlier stage I thought it might not be necessarv for us to
get this Select Committee appointed, because I felt. along with some of
my friends, that we might except a more favourable reply from Govern-
ment. But I am advised bv my friends, and T am convinced that they
are right in advising me in that manner, that it iz absolutely necessary
to go into the Select Committee and get this thing thoroughly thrashed
out and find out a suitable formula by which the proper represéntation of
kisans can be assured and by which it would be possible for us to persuade
the Government to agree to recognise the general peasants associations
that we have in these five provineer and making suitable provision
therein for the later recognition of regular, functional lac growers’ asso-
ciations when ‘and if thex come into existence in anv of these six pro-
vinces. With these remarks T move mv motion for Select Committes.

Mr, President (The Honourahle §ir Abdur Rahim): Motion moved:

“That the Bill be referred to a Select Committee cousisting of

No names have been given.

Proi. N. @G. Ranga (handing in a slip at the Secretary's table): I have
given the names, Sir: I have read them out.

Mr, President (The Honourable Sir Abdur Rahim): This is not the
proper way of giving notice of a motion.

4, .. coneisting of the Honourable tha Law Member, 8ir Girja S.Inn.hr Bajpai;
Mr. L C. Buss, Mr, N. M. Joshi, Mr. M. B Aney,” Mr, B. Satyamurii, Plndtt
Erishna Kant hfnlavnm, Pandit Lakshmi Kanta Mbsitra, Mr, B,un Narayan 8i
Mr. B.'K. Das, Mr. Mohammad Nauman, Hr Kuladhar Chaliha nnd the thrr
instructions to report. not later thanm . . .

what date? No date hns heen given.

Prof. N. G. Ranga: 28rd instant, Sir: Tt is put down ther?, ﬁBrd
April,"1986: T have read it also.
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‘Mr. President (The Honourable Bir Abdur Rahim): The Chair will
not in future accept anything written out like this (in pencil); and unless
the motion is completed, the Chair will not put it to the House.

( *. ... not later than the 23rd April 1936, and that the number of members.
whose presence shall be necessary to constitute a meeting of the Committee shall he five."
!

Pandit Nilakantha Das: Sir, we are practically between the horns of
& dilemma. T would muech like that the Bill as it is should go even
for circulation for opinion or at least to a Select Committee; but this ia
said to be a measure which will help our producers and our indusiries,
specially when there is a danger that without this additional money
secured for this committee, lac may go the way of indign. Really at &
time like this our heart trembles when we think that anv delay on our
part will prejudice the interests of the producers in this land. On the
other hand, our Honourable friend in charge of Agriculture and Lands i
always anxious to put cess after cess—on coffes, on tea and on lac. All his
Departments of Agriculture will, it appeam, have a cess in each case in
course of time, and T do not kmow how and to what extent that will help
the actual producer in the land, He has given us-absolutely no informa-
tion as to how the working of this lac Committee has helped production.

Then, again, 8ir, this cess is going to be inoreased by two annas in
each case, seven annas and five annas on each maund, We do not know
what was the price of & maund and what it is now. He hag not aleo
told us whether the price which is available to the producer at present is

i .an economic price, so that we do not know if the producer can easily bear
this amount of oess.

Then again, Sir, there is another aspect of the question. There was «
time long long past when India as the only land in the world for ‘the
production of lac had the entire monopoly in thir business. But as we
know, the lac dye has been replaced long ago by synthetic dye, and now
we depend upon shellac, which also has been synthetically manufactured
in several countries with whom, T understand, this Committee will have
to negotiate for the sale of this Indian produce. We should muech like to
know if even at present this lac export is the monopoly of India, and
how it fares, according to the opinion of the Committee, in competition
with synthetic shellac. This is all very necessary and relevant informa-
tion which must be in the possession of the House before it agrees to
any cess like this, not to speak of ite enhancement. We protect our
industries by tariffs and the Government take charge of the entire busi-
ness of developing industries, but when these agricultural products come,
we are always thinking of a cess and we are creating practically autono-
mous bodies consisting of members, most of whom are nominated. That
is my second reason for which I should much like that this Bill’ shauld
go, if not for opinion, at least to a Belect Committee. If I do not ngree
to a Belect Committee, it is because T am afraid the producer may lose
something by my dilatory methods. T should protest, Sir, strongly that

it should be called tactios. . . . .

Sir Girja Shankar Bajpai: I never meant that. T meant that the
motion may delay. ' '
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Pandit Nilakantha Das: But that is what I heard. We are really
out to help the producer. If we want certain information and sift it in
& Committee, it is only in order to be convinced that we are doing a
real service to the producer by way of giving an impetus to the industry
and export, and we should like to know whether this cess would be borne
at the present moment by the producer or whether it can be entirely
transferred being a monopoly business to the consumer across the ocean.

Then, agein, Sir, my next point is this, thut these autonomous bodies
:are mostly formed out of members nominuted by the Governments. If
we are to make the results of research, for which we spend the money,
available to the producer, we must think of other ways of recruiting men
to these committees. 1 cannot straight off say what type of " members
should be elected, for under the present circumstances it may not be
possible, T am not myself aware if there are organised bodies or associa-
tions of peasants of lac growers. My friend, Prof. Ranga, is definite that
‘such arganisations do ren.]]y exiat

Mr. G. Morgan (Bengal: European): No, not in the lac trade.

Pandit Nilakantha Das: Tn that case, that source should with benefit
be tapped for recruiting our members to these Boards, otherwise some
means should be found to see that these members are not entirely nomi-
nated by the Local Government. We have seen in marty public bodies
that these nominated members do not think for themselves, they do not
vote, if they think at all, according to their own judgment......
Mr. President (The Honoursble Sir Abdur Rahim): The Chair doesn't

think the Honourable Member ought to make such gemeral observatiomd
on anyv section of the House.

Pandit Nilakantha Das: 1 don't make any general aspersions on any-
bodv. We have seen often that these nominated members......

Mr. President (The Honourable 8ir Abdur Rahim): That may itself
mean some reflection on certain Honourable Members here.

Pandit Nilakantha Das: It is not a general remark to all, Sir.

Mr. President (The Honourable Sir Abdur Rahim): Has it any allu.
sion to Members of this House?

Pandit Nilakantha Das: I am speaking of members of the Cess Com-
mittee which has nothing whatever to do with this House. This Honour-
-able House is quite safe so far as my remarks here are concerned.

Mr, President (The Honourable BSir Abdur Rahim): Then, the

Honourable Member should put it in such a wav as to make the position
‘olear.

Pandit Nilakantha Das: In these Committees, these mnominated
members will never think for themselves, or if thev think at all, they are

not able to act independentlv. Bo I suggest that the Honourable Mem-
‘ber in charge of the Bill should advise the T.ocal Governmenta to set
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up for the present Committees, the members of which should be nomi-
nated from among some panels elected by either the local Legislature,
or if the area is limited and compact, by the local bodies concerned. That
in my opinion would be a very good thing and a feasible method to start
with. Then of course, as a result of education and realising the benefits
that accrue to the producers, they will organise themselves into associa-
tions, and then it ‘can be considered if the benefit of election could not
be gradually extended to these associations. These are the two sugges-
tions I have to make for the present, one is the system of panel, and the
other is to extend in course of time the method of election to the associa-
tions of lac growers as they are formed, and formed to the satisfaction of
the people and the Government. :

I have another point to meke in connection with this Bill. In fact,
these ‘lac districts are spread over the province of Bihar and Orissa. Bihar
and Orissa i the most important lac producing provinee in India, and the
produce of Orissa .is one-third of it as far as my information goes—I
mean one-third of the produce of Bihar and Orissa. But, there is of
course one technical difculty. The lac lands of Orissa are almost
entirely, if not entirely, in the Orissa Feudatory States. But some lands
on the margin are in British Orissa.

Mr. M. 8. Aney (Berar Representative): What is the percentage?

Pandit Nilakantha Das: It will be a very small percentage, one or
two per cent. There is one other aspect of the question. We are not
_setting up this Committee for the producers alone. The man who trades
in lac is also concerned, the man who manufactures lac is also conoarna_d
in this. The Feudatory States have no sea-bosrd, and they send their
lac to Cuttack or some other place in British Orissa. My Honourable
friends will be interested to know that one crop of lac is called katki, it
means & crop which ripens in the lac season of the Cuttack or Orissa lac
area. From that the neme bas come, though the Committee do not
seem to know what it means. One is Vadui, another in Palasi, and
another is Katki.

Sir Girja Bhankar Bajpal: If I may inform my Honourable friend,
while his attempt to connect “‘Kataki™ with Cuttack is very ingenious,
this word has nothing whatever to do with Cuttack. It has something to
do with the month of Kartik in which the crop is harvested.

Pandit NWilakantha Das: It is not Kartik so far as I know, because I
have heard the name—Katki lac in Orissa where Kartik......

Sir Girja Shankar Bajpai: But they call it. Katik.

Pandit Nilakanths Das: Whatever be the interpretation, we may
agree to differ there. I have no objeetion.

Mr. M. 8. Aney: Who is a better linguist?

Pandit Nilakanths Das: It is not felicitous to say for one that one is
a better linguist, but I still maintain my in tion. However, most
of this las goes through Cuttack, and there are lac depots in Cut;ta_ck.
at least T knew them during the War time when the ?riee was very high.
I have lost direct touch with those quarters, but T believe even now there
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are lac houses in Cuttack. They take lac licenses in the native states,
bring the lac to Cuttack and sell it from there. So, that may be s con-
sideration for giving some representation particularly to Orissa, in spite
of the fact that real lac producing land may almost entirely be in the
Feudatory Btates. I hope and trust that my Honourable friend will look
into this aspect of the queation, and simply because for e reason or
other the growers are to be found in Feudatory Btates of, Orissa, the
makers and traders of lac should not go unrepresented. With these few
points, shall I support? (Laughter.) These are my remarks on ¢he Bill,

Mr. @G. Morgan: I do not intend to detsin the House at thizs late
hour this afternoon. but I oppose the amendment which is inoved by
my Honourable friend, Prof. Ranga and support the motion as moved
by my Honourable friend Sir Girja Shankar Bajpai. 1 weleome this
Bill because I have seen a great deal of the working of the Lac Cess
Corumittee in the recent three or. four years, and to my mind and to the
mind of every one connected with it, it has not been entirely sutisfac-
tory, and we welcome this reorganisation of the Governing Body and the
Advisory Body, and eepecially the raising of the oess s0 as to have suffi-
cient money to carry out the research work which is absoiutclx vssential
for the benefit of those people which my Honourable frienda onthe
other side have been laying great stress upon, namely, the producer.
Unless the producers can sell their raw lac, they cannot make any
wceney out of it, and unless the manufacturers and exporters cin carry
on their business there will be no one to buy lack. The dangers are, ae
pointed out by the Honourable the Mover, very eviderit «i the present
moment. It is a very serious situation, and unless this Committe: 18
set up as quickly as possible and money is obtained, we may find our-
selves in a position where the competition from synthetiz lac is  ¢ery
sorious indeed. That, as the Honourable the Mover has explained juet
now, i a very great danger indeed, and the sooner thir is tackled the
better. 8ir, T support the Bill.

Mr. Ram Narayan 8ingh (Chota Nagpur Divigion: INen-Muninna-
dan): I protest at the munner in which the Bill is being rushed through
at the fag end of the Session. This is a very important measure; this
concerns several thousands of lac ocultivators in my constitvency. "The
original Aet and also the amending Act are certainly good. They aim
at the improvement and development of cultivation, manutactire and
mnarketing of Indian lac.: But the way in which the Government nare
proceeding with the Bill, or I may say if anybody goes through the ori-
ginal Act and the amending Act and the mannertin -whick its @dminis-
tration is going on—the (overnment is moving either in & half-hearied
meanner; or in & btgari fashion, ‘o» ‘in the fashion of the geferons Mar-
wari who out of generosity established some pinjrapole for invalid cows.
I represent that area which is the most important centre of lac culti-
vution. T am myself a lac cultivator. Bometimes the lsc hatvest:” is
very good and sometimes there is utter failure. Of course, State help is
necessary so that failure is prevénted and the manufacture also'teqidires
ymprovement. ‘At fhe same time 80 far as marketing is councerned; we
know'that the fluctuation in prices is so very dbrupt that sometimes
lac sells at Rs. 20 .o maund and sometimes it goes up to Rg’ 300 n
miaund. ’ ) . - :
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An Honourable Member: Not now.

Mr. Ram Narayan Bingh: It has done so in the past. The 1esult is
thel many people are ruined. It is the duty of the Gcvernment to
find & stable market for them. We have the monopoly in lac cultivas
tion and if Government tries, we can have a stable marker. As I have
said the Government is proceeding in the way in which a generous
Marwari establishes  pinjrapole for invalid cows. There is a lac re-
seurch institute at Nankum in my constituency at Rameli. The high
pusts there are filled by Europeans. The Director was formerly a Ledy
drawing Rs. 1,800 & month besides Rs. 100 allowance, and free electri-
city, free water supply and a free furnished bungalow.

An Honourable Member: Bhe is s technical woman?

I.l'. Ram Narayan Bingh: She is an expert in some other rvience but
not in Bio-chemistry. After that there is another post of Entomologist
drawing a salary of Rs. 850 a month and there is another European who
draws Rs. 800 a2 month. All the high poste were formerly held by Euro-
peans and there was lot of agitation in the House as well as outside it
and that poor lady is gone. Bince then an Indian has heen appointed
to this post. I am not charmed with the appointment of Indians, be-
cause when they are in Government pay they scarcely look to the in-
terests of the people. They look to the interest of their stomach and
to the interests of the Government. Of oourse, there-are Indians in

_small grades. As to the Lac Cess Committee what is the achievement
nf this committee. A petition was submitted t6 this Government by a
member of the committee. The Honoursble Member stated that a
\akh of rupees is spent every year in this country and 50,000 some-
where. Within a period of ten years this lady, in ecollaborntion with
nthers, issued three leaflets. I am a ocultivator myself and T am at &
loss to know what benefit they have done toany cultivator. T am a
public worker and always roam about in my constitueney I have
never seen them doing anything, although I have heard that sowme people
nave been appointed and some demonstration i8 going on in a corner of
the Ranchi Distriet in the bungalow of the Director. 8o far as sotual
henefit is concerned, nothing has been done yet. There is the Tea Cess
Committee and according to the smending Act, there is goingto be some
change but the Committee ought to consist of the actual cultivaiors of
lac and some merchants desling in lac and some experts. What is the
use of having Government officials there. The committee consists of
several people nominated by the Government. The report is that some
members do not attend. Others attend only to influence the opinion
of others. Then, as regards the nominations of the Bihar Gove;n}ment,
they always nominate the Commissioner of Chota Nagpur Division as
the representative of the lac cultivator. We do not know whether the
Honourable gentleman can recognise a lac tree but he is the represents-
tive of the lac cultivators. As T said, this is a verv important measure
and it concerns a most important industry in the country, generally.
and especially in my constituency. This requires long defiheration nnd
co-cperation of non-official Members of this House. Tt is being ruvhed
through at the fa end of the session. Of course it would hac:e heen
better if the Member had been good enough to withdraw the Bill alto-
cether and bring it up in the Simla Sesgion but if it is not aecepted, 1
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hope the Select Committee proposal will be accepted. It has been stated
that the report will be submitted day after tomorrow. T d&m prepared
and I hope I shall be able to persuade other Members of the Commit-
tee to sit at once and submit the report cven tomorrow morning. If the
Honourable gentleman is serious about the interests of the lac cultiva-
tors, then this motion ought to be acoepted. With these words, I sup-
port the motion and I hope my Honourable friend, Sir Girja Shankar
Bajpai, will accept it. 3

8ir Girja Shankar Bajpai: Sir, the observations that have been made
by Honourable Members who have spoken, so far, can be eclagsified
under two heads. The recommendation that the Bill be referred to a
Select Committee is for two purposes. One is to -gnsure: that the -culti-
vator of lac is better represented than by the method which we have
proposed in the body of the Bill. The other is that scme light should
be shed on certain questions which my Honourable friends, Pandit Nila-
kantha Das, in particular, have acked, viz., what is the benefit that the
cultivator has derived by the research work that has been done so far,
and what will be the effect of the imposition of the cess on the exports
from this country abroad? 1 shall desl with these doubts first and then
go on to the other question. It is perfectly true that I snid nothing in
my opening observations on the subject of what benefits the oultivator
had derived from the lac research. That was because at that stage I
liinited myself to the two main reassons for which we had brought for-
ward the Bill,—not because the record of the Lac Research Institute, so
far as assistance to lae-growers is ooncerned, is so poor -that I wished to
disguise or conceal from the House this record of inactivity. The fact
that lac exports have been maintained at the level at which they were
three years ago, when the competition began to be most severe, is in
itself an indication of the benefit of the research work which has been
undertaken by the Institute, and, in particular, of that waerk which is
being done or has been done for the last three years in England. I
have the figures here, which I can give to the House, of the exports.
In 1927 these were 409,000 cwt. Since then in 1931-32, as a result of
the depression, they fell down to 881,000 and 206,000 respectively.
The position in 1883 was that, they had gone "up to 417,000 and, in
1934 they had gone up to 570,000. That I hope will be some satisfac-
tion to the House as substantiating my claim that the research work
which ig being done in England has stopped, the inroad that these
rynthetic commodities were making in the industries where lac was uti-
lised before. Now, 8ir, it will be admitted, that unless there are pur-
chasers for lac, the cultivator gains nothing. In other words, the pros-
perity of the cultivator depends on the off-take of lac by the consumer,
and to the extent that the Institute and the researches that are being
conducted under its auspices have the effect of maintaining or even im-
proving the market, T think the utility of the work that the committee
1+ doing stends completely vindicated. Then, we come to the more
direct benefit which the cultivator receives from the activitier ot the
Tnetitute. The entomological work and the bio-chemical work that has
been done in the Institute has been embodied in a manual of lac pro-
duction which has been published in English and which has now been
translated into Hindi, Bengali and Oriya, for the purpose of distribution
or sale at a cheap price to the ocultivator, so that he shoull have the
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results of those researches available to him in a language which he can
read or which somebody can read and explain to him. That is so far as
vropaganda is concerned. Ther the Las Committee have now started &
aystem of 'free ‘demonstrations by means of kamdars who can show to
the cultivator how he is to prune the tree, how he is to treat the
“hosts’’ and how he is to combat parasites and predators. I think,
there again, the record of the Lac Cess Committee is a good record,
anid not one which cad be or ought to be scoffed at. Bo whether you
take the prosperity of ‘the industry as messured in terms of exports or
you take the assistance given directly to the ecultivator, I think, S8ir,
that the Lac Research Committee and the Institute can claim that they

ar's benefiting the cultivator.

Pandit Nilakantha Das: May I ask what has been the prico year
after year? ' Co

. Bir Girjs Shankar Bajpai: The prices fluctuate from year to year,.
but. that is not because of enything which is dope ar left undone by
the Committee; price is determined by :conditions of demand which -are;
not . under the control of the Committee. When there-is a sbortage :or.
there: is. an increase in the demand, prices naturally ‘go up; on the ‘othet
hand, when there is & drop in the demand, the prices - fall.  Nothing
which the Committee can do is really going to stabilise the demand nor
is it going to stabilise prices, and I may tell my Honourahle friend, Mr.
Ram Narayan Bingh, that if he is under the -delusion that lac is still a
wcnopoly, then all that I have said so far to -explain the justification
for increasing the cess has either been misunderstood -or completely lost
upon him. It is because lac is threatened with the competition of ayn.
thetic commodities that it is necessary for us to undertake research
work: and if we take up the attitude that it is up to the consumer to-
come to us or to leave the commodity, then the consumer will leave the
commodity, and lack will go the wuy indigo went. That is the posi-
iion., Mr. Ram Narayan Singh said that some member of the Com-
mittee had informed him that all that the Lac Research people had
done was to publish three pamphlets. 8ir, I am not & scientist and I
am not, therefore, in a position to pronounce upon the utility of the
contents of the publications which the Lac Research Institute has pro-
duced, but I have here a list of no less than 98 pamphlets which have
oeen produced by the Committee. Well, between ninety-eight and three,
which was the number mentioned by my Honourable friend. there is a
very large gap indeed. T think the House will not be misled by inform-
ation, which probably was incorrect or, at any rate, came from sourcea
which did not take the trouble to verify it.

Mr. Ram Narayan Singh: Those things might have been sent to y ar
but not to the cultivator.

Sir Gfila Shankar Bajpai: But my Honoursble friend will agree with
me that the cultivator cannot follow—even assuming that these were of

direct benefit to him—the somewhat recondite eontributions cn such

points as the physical composition of lac and 8o on. Themre are of value

to the research worker; these may be: of ‘value to thosé who utilise the

commodity. they ate not things of particuldr value to the grower of ls-.
E
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[Bir Girja Shankar Bajpai.)

Now, another point which was made by my Honourable friend, Pandit
Nilakantha Das, was: is this cess going to reduce the export from this
country and thus be passed on to the producer? Well, there again,
the facts do not justify any such pesgimistic conclusion. The export
cess was imposed on lac for the first time in 1922. Instead of showing
any drop, the volume of exports steadily increased. I can prove this to
my Honourable friend. The cess was imposed in 1922. In 1925 the
figures of exports were 4,09,000; in 1926, they were 4,76,000; in 1827,
they were 4,00,000; and in 1928 they were 5,10;000. Past history shows
that the imposition of the last cess did not affect the value of exports
and, consequentially, did not affect the producer of lac. Equally, there
is no reason to assume that the increase we are recommending now is
going to have an adverse effect upon such share as the cultivator re-
ceives of the price that is paid for lac. As a matter of fact, I"am as-
rured by these experts who have first-hand knowledge of the subject,
that the cultivator pays no share of the export duty at all; the export
duty is paid by the agent who works the lae into shellac which is the
commodity which is exported in bulk. 8ir, I hope I have succeeded in
satisfying my Honourable friend, or, if not him, at any rate the Houeo,
that there is no need to anticipate sny hardship so far as the producor
is concerned by reason of the imposition of this cess.

Now 1 come to the second point, vie., the composition that we have
proposed for the committee. It is suggested that if we refer

+2M¥.  this matter to the Select Committee, we can meet tomorrow, we
can go into the question at leisure and still present the report to this House
day after tomorrow. What is the point, which is, shall we say, the
bone of contention between me and Honourable Members opposite: the
method of representation of the cultivator of lac. Honourable Members
gcem to think that the method of momination is not a suitauble way of
gecuring representation and that the method of election should be adopt-
ed. May 1 say, Bir, that before this Bill was introduced in this House,
we took the precaution of consulting Local Governments on this very
noint, namely, what was the best method of securing representation of
the lac grower which would ensure touch between the representative
and the grower. The opinion that we had from a great majcnty <f the
Loenl Governments was, that considering, the areas in which this is
grown in the different provinees, or the stage of political and general
evolution of the people who grow lae, it is impossible, at tnis stege, to
srrange for direct election or for consultation, for there are no a8BoCi-
ations. Take for example the province of Assam. 1 think my Honour-
ahle friend, Mr. Chaliha, will bear me out in the statement that very
largelv the lac that is produced there is produced in forest areas, it
is produced by aboriginal tribes who are scattered all over ile: place.
How are you going to organize them, bring them together ior the pur-
pore of forming an electoral college for the purpose of electing somepody
who may go and represent them on the Committee. It was pecause we
were aspurod by Local Governments of the impracticability of auy
inethod of direct election that we decided to introduce this particulur
method in the Bill. Now, let us assume for tho sake of arzument that
we meet tomorrow and we sll come to the conclusion thet the ideul
arrangement is that these. people. shall have direct representation. That
does not solve our difficulty, because we have to consider the practical
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wnethod of securing representation for these people. If I am over-ruled
‘in the Committee, if the contention or the argument which [ put for-
ward to the House now does not appeai to Honourable Members, then,
in that case, I will not be in a position to accept the proposal for direct elec-
tion because, T know in the light of such information as I have, that it
is impossible to arrange for direct election. Therefore, I shall have no
option but to send the thing back to Local Governments. In other
words, it will not be possible for this House to pass the Bill during this
‘Bession because consultation with Local Governments that will become
neceseary will rule that absolutely out.

Now, Bir, my Honourable friend, Mr. Nilakantha Das, said, that his
heart was trembling over the fate of the cultivator because ot the hard
period that may lie in wait for him if this thing is not passed. I say
that all Honourable Members of this House who are genuinely in sym-
pathy with the producer of lac—and the producer of lac is prosperous
‘80 long as there is an outlet for lac abroad—I sary all those who are in
¢ympathy with 'him, their duty is an expeditious disposal of this Bill
rather than support for pro which would have the effeet of delaying
the passage of this Bill. It has been said that Government have some
‘Machiavellian device or object in view, that they have brought thie thing
‘forward rather late in the day. If anything, Government have delayed
‘the introduction of this Bill for a period of two years in order to get &
better and more representative composition of the committes than existe
‘in the Act as it is at the present moment. I can assure my Honour-
able friend thatif it was not possible totaeke up the Bill so far it wns
not hecause we tried to delay the matter—I introduced the Bill nearly
six weeks ago—but because more urgent business has been pending be-
fore the House. I regret it is not possible for me to accept the motion
for reference of the Bill to a Belect Committee.

Pandit Nilakantha Das: I raised two points, the one regarding the re-
presentation of lac growers on the Board and the other about the cultivation
of lac in Orissa. Now that Jaypore has heen included in the new provioce
of Orissa, what becomes of the cultivators there ?

Sir Girja Shankar Bajpal: I am sorry I overlooked the point. The fuct
is that the British part of Orissa does not produce any iack and that lac in
Orisea is produced in the Feudatory States for the representation of which
we are not making any direct provision in this sub-clause.

Pandit Nilakantha Das: Jeypore is now included in Oriesa from April
1st. It is 12,000 square miles in area and has, I am informed, lac cultiva-
tion. Tt was formerly in Madras, now it is in Orissa.

Sir Girja Shankar Bajpal: Tt ‘might have been in Madras, but T have no
information that Jeypore produces lac in any considerable quantity that we

need consider now. : .
Mr. President (The Honourable Sir Abdur Rahim): The question js:

“That the Bill be referred to 8 Belect Committes. consisting of the Honourable the
Law Member, Bir Girja Shankar Bajpai, Mr. L. C. Buas, Mr. N, M. Joshi,-Mr. M. 8.
Aney, Mr. 8. Batysmurti, Pandit Krishna Kant Mlaviys Pandit Lakshmi Kanto Maitrs
Mr. Ram Namysn Bingh, Mr. Basenta Kumar Das, Mr. Muhammad Naumaa, Mr.
Kuladhar Ghalihs and the Mover with instructions to report on or before the %5rd
April, 1636, and that the nomber of nmhln'h‘h’. pressnce shall be necesaary to
constitate a meeting of the commitiee, shall be five. .

The motion was negatived.
E2
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Mr. President (The Honourable 8ir Abdur Rahim): The question is:
“That clause 2 stand part of the Bill.”

The notion was aﬂopted.
Clause 2 was added to the Bill.

Mz, President (The Honourable Sir Abdur Rahim): The question is:
“That clause 3 stand part of the Bill.”

lr Ram Narayan 8ingh: Sir, I beg to move:

‘*“That in clause 3 of the Bill, for tlause (v) of sub-section () of the propouli
i!ctlon 4, the following be substitubed :

[v] six members representing the cultivators of lac, ose to be elected by the lac
cultivators of Bengol, one to be elected hv -the lac cultivators of the
United Provinces, one to be elected by the lac cultivators of the Central
Provinces, one to be elocted by the lac cultivators of Assam and two to be
elected by the lac cultivators of Bihar and Orisss. according to rules
made for the purpose by the locil Governments concerned’;'.

[At this stage, Mr. President (The Honourable 8ir Abdur Rahim) vacated
the Chair which was then occupied by Mr. Deputy President (Mr. Akhil
Chandra Datta).]

~

Bir, just now my Honourable friend, Bir Girje S8hanker Bajpai, said,
that it is impossible to secure representation by direct eleetion. He «aid
there was ‘no suitable electoral college. T say, Sir, where there is a will
there 18 & way. Now, the reformed constitution is going to function very
soon in the country. People were .not organized everywhere but now
electoral rolls are going to he prepared for an enlarged constituency and
people will come forward to exercise their franchise amd send representa-
tives to the Legislatures. In the same way, if the Honourable Member
is really anxious to look after the interests of the lac cultivators, they can
secure direct representation for them. They are now assessing at the rate
of two annas and four amnas a maund of lac refined shellac respectively,
and they are in future going to assess at the rate of five annas and seven
annas. Their income averaged one lakh and 50 thousand. I have seen
someiti;r}xlas that it rose up to about two lakhs. Now their income will be
five lakhs,

Bir Girja Bhankar Bajpai: May I correct my Honourable friend? ‘I'he
income will be only 24 lakhs and not five lakhs.

Mr. Ram Narayan 8ingh: I say according to the revised assessment it
will be five lakhs.

8ir Girja Shankar Bajpal: Even according to the revised assessment it
will be only 2% lskhs.

Mr. Ram Narayan Singh: I submit the income may amount to near
about dhat. If the Honourable Member will only spend ahout a lakh in the
beginning, I think the whole area ean be organized and an electorsl college
can be established. By these oolleges represontatives may he elected. Our
experience of nomination of Members, by Loca] Governmnts.’ is very sad.



THE INDIAN LAC CESS (AMENDMENT) BILL. 4380

I now confine my attention to the nomination by the Bihar Government.
As I have said, it has all along been the case that the Commissioner of
Chota Nagpur division has always been nominated by the Government of
Bihar to répresent lac cultivators on thelac cess committes. - The Commis-
sioner has always been looking after the interests of the Europsan employees
there. He has done absolutely nothing and nothing can be expected of
him so far as the good of the cultivators is concerned. It is always found
that he has been advocating the appointment of this official or the reten-
tion of that official and nothing more. 8ir, these are the days of democraoy
and now that some sort of democrecy, according to them, is going to be
esfablished in this country, how is it that they are not going to find out
ways and means to get representation of the lac cultivators on the Com-
mittee? My objection to this is, that people may be nominated by Govern-
ment, but the persons nominated ought to be actual cultivators of lac; if not,
those who can speak for them. But what is the use of nominating Govern-
ment officiuls and specially high officials who know nothing of lac culti-
vation, who do not even recognise a lac tree? And it is always found that
these people have always interfered with the free expression of opinion of
the members there, and it is quite natural. It is the misfortune of this
country that wherever there are high officials on any committes, it is very
difficult for other people, specially nominated people, to exercise their free
will. It is therefore, that as regards this I am not going to agree to this
nomination of officials on the Committee by Government. I hope the
Honourable Member will accept this amendment.

Mr. Deputy President (Mr. Akhil Chandra Datts): Amendment moved:

“That in clause 3 of the Bill, for clause (r) of sub-section (§) of the proposed
section 4, the following be substituted :—
‘(v) six members representing the cultivators of lac, one to be elected by the
lac cultivators of Bengal, one to be elected by the lac cultivators of the
United Provinces, one to be elected by the lac cultivators of the Central
Provinces, one to be elecled by the lac cultivators of Assam and two to be
elected by the lac cullivaturs of Bihar and Orissa scoording to rules made
for the purpose by the local Governments concerned’;”.

Pandit Milakanths Das: Sir, I bave also got an amendment on this.
The two are similar and they can be discussed together. It is No. 4 in
the second list.

Mr. Deputy President (Mr. Akhil Chandra Datta): The amendment
standing in the name of the Honourable Member appears to be identical
with the one which has just been moved.

 Pandit Nilakantha Das: No, Sir, not exactly. Bihar and Orissa ave
separately put here, that is, one representative from Bihar and one from
Orisss. So it is an amendment to the amendment already moved.

8ir, I move:

“*Phat in clause 3 of the Bill, for clanse (v) of sub-section (§) of the
section 8, the following be substituted : - proposed

‘(v) xix members representing the cuitivators of lac, one to be slected b
lac cuoltivators of Bengal, one to be elected by the lac sultivators
United Provinces, one to be eleched by the lac cultivators of the tral
Provinces, one to be elecied by the lso cultivators of Assam, ene be
elected by the lac cultiva of Bibar and one to be slected by the leao
cultivators of Orissa according to rule made for the purpose by the
Local Governments concerned’.’

the
the

Eg?&w
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. [Pandit Nilakantha Das.] .

Bir, my object in moving this, after my preliminary remarks during the
congideration stage, is rather obvious. In matters liké this I was under the
impresgion that there should at least be perfect understanding between both
sides, for we are anxious lest the producer may lose if we do not pass this. .
measure soon. The Government and the Member in charge of the Bill
should appreciate our feelings and so, I say, that there should be perfect
understanding between ourselves, During my general remarks also I
oovered the subject of this amendment. I suggested that at least for the
present, the Local Government should be asked to frame riles, wherever
possible, to form panels either in Legislatures or in local bodies, if that is
more feasible, concerned in the area, and to nominate out of thege panels.
It cannot be included in the Bill but Government may at least make a state-
ment that this suggestion will be conveyed to the Local Governménts so that
they may see if that can be suitably applied. Then again, Government
also may egree that steps will be taken if and when organisations of lac
growers are properly organised, to begin the method of election and to
‘extend it gradually, so far as it would be practicable, in future.

My third object is Orissa. I, at least, expected the Honourable Member
to give me the satisfaction, the little satisfaction, of giving representation
to Orissa if, after inquiry, he finds that Orissa has a real claim to be in-
cluded. 8ir, Orissa is a land of only the other day, i.e., 1st April last,
and on that All-Fools Day I was here, and I do not know  what
Province is going to be formed there.

Mr. M. 8. Aney: Quite a good representative of the land of April 1st.
(Laughter.) ‘

Pandit Nilakantha Das: 8o I am being made an April fool for the first
time here by my Honourable friend opposite!

After due consideration and enquiry, if it is found that some method may
be devised—they have never enquired so far, nor do I know—to give re-
presentation ta Orissa so far as lac growing is concerned, I shall be satis-
fled. If on the threg points I have mentioned I get definite replies from
my Honourable friend, I shall very gladly withdraw my amendment.

The Honourable Sir Muhammad Zafrullsh Khan (Member for Commerce
and Railways): 8ir, during the course of the debate on the motion for con-
sideration of the Bill, it has been suggested that assurances given by Gov-
ernment with regard to what they propose to do in. constituting these com-
mittees are not of much value inasmuch as some assurance, that I had
given during the course of the debates on the Coffee Cess Bill, has not been
implemented. I understand that objection was raised by Professor Ranga.
He raised that objection once during question time also. I then suggested
to him that he might look up. the actual wording of the assurance that I
had given and then put down a question with regard to it. But inasmuch
s he persists in making the charge against Government, I must ask for the
indulgence of the House to reply to that criticism. The actual words of my
assurance were these. In the debate on the 23rd Beptember, 1985, (at the
bottom of page 1639) I said:

“Two persons to be nominated by the Local Governments of Madras and Coorg,
mdmtivsly, and it is expeoted that these nominations by the Governments of Madras
‘and Coorg will be mede in order to secure representation for unassociated planters,
that ib to say, those who are not members of the two asocistions to whom repre-
santation is given under the two following sub-clauses.’ '
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_dThis was repeated at the top of page 1677, where I am reported as having.
said: '

“The Honourable Member who wanted to move the motion for referemce to a
Belect Committes, Mr. Avinashilingam. Chettisr, has had some oomm: with
me with regard to his snxiety as to the of sab-clause (i) (b) of clanse 4. The
Honourable Member wanted some assurance that the bope that I had expressed would
IIsedt;umad into effect. T am happy to be able to assure him that the Government of
thr;t,uthm prepared to instruct the Government of Madras and the Coorg Government
hat U a.;a t-\;;: ;nne:im:v:rap I:t:“:; nohn;nuted under t.hbi: mb&l:uu al'tn’oiluld be drawn from

1a8s who are no, members either of the United Planters’
Association of Bouthern India or of the Coffev Grawers' Association.” ”

_ That is the exact assurance I gave and that assurance has been carried
into effect. The nominees of the Government of Madras and the Coorg:
Government are Indian gentlemen and they represent planters who are not
members of these two associations, and they are not members of these
associations themselves. I do hope, that after this explanation, the Honour-
able Member will not continue to pers'st on a wrong accusation against
Government.

Prof. N. G. Ranga: Sir, on & point of personal explanation . . . .

Mr. Deputy President (Mr. Akhil Chandra Datta): Order, order. The
Chair called upon Bir Zafrullah Khan under a misconception. It ap-
peared to the Chair that he wanted to say something by way of a sugges-
tion to Pandit Nilakantha Das not to move his amendment, and, therefore
the Chair did not declare his amendment moved. That will, however, be

‘done now. Amendment moved:

“That in clause 3 of the Bill, for clause (v) of sub-section (§) of.the praposed
section 4, the following be substituted : oa_{4) "

‘(v) six members representing the cultivators of lac, onp to be elecied by the

@ lac cult.ivat.orsp:vf Be::ngnl, one to be elected by the lac cultivators of the
Unitad Provinces, one to be elected by the lac coltivators of the Central

Provinces, ons to be elected by the lac- cultivators of Asssm, ons to be

electad by the lac cultivators of Bibar and one to be elected by the lac

cultivators of Orissa accordi'nﬁ to rule made for the purpose by the

Local Governments

* Prol. N. @. Ranga: On a point of personal explanation. I would like to
state that T am glad that Sir Muhammad Zafrullah Khan has taken the
opportunity to correct me over & point on which, evidently, I was mis-
informed. It is because that I genuinely believed in what was told me
that T made & remark. Now that the assurance is made in the House that
the two gentlemen who were nominated do not represent the two associa-
tions mentioned, but represent coffee growers who are not members of an

of these associations, I am glad to withdraw what I said in conneetion with-
that particular point, and I am sorry for having given the Honourable
Member the impression that I persist in a wrong accusation. (Applause.)

8ir Girja Bhankar Bajpai: Bir, when I wes replying to the motion that
the Bill be taken into consideration, I anticipated what I had to say on
the prineiple of direct election, and it does not seem necessary for me to
recapitulats what I then said. In reply to my friend, Mr. Ram Narayan
Singh's ruggestion, that the proceeds of the. cess be utilised for the purpose:
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[Sir Girja Bhankar Bajpai.] .

of organiging the peasants, I would draw his attention to the fact that under
the Act—and that part of the Act hes not been amended—the proceeds of
the cess can be utilized only for the purpose of development of cultivation,
manufacture and marketing of Indian lac. I do not see under which parti-
cular head I would put the orgenisation of peasants. That, 8ir, in other
words, is an absplutely impracticable suggestion. ' ‘

Then, my Honoursble friend said, ‘‘Democracy is in the air, we are
introdncing Provincial Autonomy; why is it that you are not taking steps
to organise these cultivators?'’ But what I put to my Honourable friend
is this. He has faith in this particular form of democracy, namely, the
organisation of lac cultivators, hut somehow or other, he has not any faith
in that more potent manifestation of democracy, namely, representative
government composed of Ministers elected by Legislatures, who will make
nominations under the Act. Nominations will be made by the Loeal Gov-
ernment which means the Governor ucting with his Ministers. Until the
lac growers are in a position to organise themselves, why not trust these
Ministers ?

Mr. ¥. E. Jamesa: They might be ministers; Mr. Das might be a
minister.

Sir Gir{a Bhankar Bajpal: Tt might be Mr. B. Das, it might be Mr.
Nitkantha Das or, if the office acceptance policy of the Congress matureg,
it might be any member belonging to that party. There is no reason why
it should be taken for granted that so far as representation of the lac growers
is concerned, nominations . . . . ' '

Pandit Nilakantha Das: Delhi is yet a long way off|

Bir Girja Shankar Bajpai: Provincial Autonomy is due in April, 1937;
T hope it will not be the first of April. In any case, I maintain that it is
not justifiable to say that Ministers of the future are not going to be as
solicitous of the interests of the cultivetor as Honourable Members opposite
ourselves. I may mention one fact for the information of Honourable Mem-
bers, that even under the existing dispensation, three Local Governments
have nominated non-officials to look after the interests of the lac eultivator.
My Honourable friend, Mr. Ram Narayan Singh, made a point of the fact
that only officials had been nominated and non-officials could not represent
the cultivator. From the example of the provinces which have nominated
non-officials, there is no reason to assume why that example should not
be followed by other provinces. '

Further, coming to the province of Bihar and Orissa as it used to be and'
the Province of Bihar as it is now, my Honourable friend will observe that
‘whereas, at present, the Local Government nominates one representative,
it is intended that under the change they should nominate two, and the
idea is that at least one of these two shall be a non-official. I hope that is
going to give some satisfaction to my Honourable friend, Certain assur-
ances were asked for by my Honourable friend Pandit Nilakanths Das. He
said, '‘why not consult Local Governmente about constituting panels?’’
He was not very precise . . . . . .

. Pandit Nilakanths Das: 1 asked you to convey the suggestion to Local
Governments.
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_Sir Girja Shankar Bajpai: Yes, for the formation of pamels. I was
pointing out that my Honourable friend was not very olear as to where these
panels’ were to be drawn from; from the Provincial Legislative Council or
from what he airily called the local board? Am I right in sssuming that
‘he 1s thinking of panels of Legislative Councils, is that his intention ?

Pandit Nilakantha Das: Yes.

Bir Girja Shankar Bajpai: Well, I am quite prepared to pass on that
suggestion to the Local Government for their syrapathetic qonsideration.
w
The second point on which he wanted an assurance from me was the
separute representation of Orisss. In the light of such information as 1
have been able to collect from the Chairman of the Lae Cess Committee
himself, I find that in the British part of Orissa—and that is the only part
that is going to be represented under this particular provision of the Act—
‘no lac is grown at all. 1t is in the feudatory states that lac is grown. My
Honourable friend may have observed that in the smending clause we are
taking power to the Governor General in Council to nominate two members
to the Lae Cess Committee; if there are other interests which cannot be
represented by nomination by the Local Government, or by some properly
constituted agency, such interests may be found representation by nomina-
tion by the Governor General in Council. I think I can tell my Honourable
friend this: that if T find that the feudatory states of Orissa produce a
substantial portion of the lac which is produced in that region, their claims
to representation on the committee will certainly be carefully considered,
As regards the British part of Orissa, I submit thut the onus of proving that
it has any claim to representation at all lies upon my Honourable frien; ;
and if he could bring me some material, hereafter, which would justify con-
sideration of claim for separate representation of Orissa on the committes,
I should ‘be quite prepared to consider that. But as matters are at the
present moment, considering what I have already stated, namely, the lack
of organisation among the peasants and the concensus of opinion amogﬂ
the Local Governments that the method of nomination is the only meth
by which representation can be secured for them, it is not possible for me
to accept either the amendment moved by my Honourable friend, Mr. Ram
Narayan Singh or the amendment moved by Pandit Nilakantha Das.

Pandit Nilakantha Das: Will the Honourable Member agree to extend
«or eubstitute this by any method of election if he will watch and see in
the iuture that such associations and orgsnisations are formed?

Sir Girja Shankar Bajpal: As regards that, I have no doubt that if
these ussolcintious come finto being, my Honoursble friend and Prol.

Ranga will give us no peace and that they will see Yo it, that even if
wéngo nob ig]quire of oul:- own sccord, the matter is reconsidered.

Pandit Nilakantha Das: Then, I beg to withdraw my amendment.

"Mr. Depu President (Mr. Akhil Chandra Datta): Has the Honour-
ibla_wll\‘lambert{he leave of the House to withdraw his amendment?

The amendment was, by leave of the Assembly, withdrawn.
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Mr. Deputy President (Mr. Akhil Chandrs Datta): The question.is:

“Thet in clause 3 of the Bill, for clause (v) of sub-section of the proposed
section 4, the following be substituted : ' ) 4 proposed

‘(¢) ¥ix members representing the cultivators of lac, one to be elected by the
lso eultivators of Bengal, one to he olected by the lac. cultivators of the
United Provinoces, one to be elected by the lac cultivators of the Ceatral
Provinces, ane to be elected by the lac cultivators of Assam and two to
be elected by the lac cultivators of Bihar and Orissa according to rules
made for the purpose by the loral Governments concerned ;'

The motion was negatived.

Mr, Kuladhar Ohaltha (Assam Valley: Non-Muhammadan): 8ir, I beg
to move:

“That in clsuse 3 of the Bill, in clause (¥) of sub-section (§) of the proposed
new section. 4, for the words 'six members’ the words ‘seven members’ and for the
words ‘one Ly the Local Government of Assam’ the words ‘two by the Local Gov-
ernment of Assam' be substituted.’

' Sir, my proposition is a very modest one—as modest 8s the province
of Assam, Our lac growers live in two different tracte—one in the Mikir
Hills and the other in the Garo Hill tracts: they are separated by about
200 miles: the weather conditions are different; the transport facilities
arc different; the language is different and the system of administration
is dissimilar. As such T think the people of one part will not be able
to represent the people of the other part: neither will the people of vne
part be able to understand the difficulties of collecting lac, quite apart
from the dangers of the forest itself, in the other part, hecause there
they do not actually grow lac, they collect it from the different forest
mahals under the supervision of the Forest Department. So, I have
suggested, that two members should be nominated to represent the tracts
us conditions are so different. I think the Honourable the Mover of the
Bill will not find any difficulty to approve my proposition as it does not at
all militate against the principles of his Bill. I submit that as Assam
is a place which is very often forgotten, and in this particular instance,
ir moving this motion. I trust the Mover of the Bill will be able to see
his way to saccept it gnd remember the country. It is a very modest
proposal: as modest ag I said, as the provinece of Assam; and I trus
that modesty will pay in this case. :

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment moved:
“That in clause 3 of the Bill, in clause (v) of sub-section (4} of the proposed

new section 4, for the words 'six members’ the wordd ‘seven members' and for the
words ‘one by the Local Government of Assam' the words ‘two by the Local Gov-
ernment of Assam' be subsatituted.’

8ir Girja Bhankar Bajpal: Sir, my Honourable friend claims that he
has made a very modest D‘fropoaal. It is, undoubtedly, a patriotic pro-
posal, but it is not & modest proposal, because, as it happens, Assam
produces the smallest quantity |of lac of any of the . provinces which
have been given representation; and representation has been given in
relation to the quantities produced. For example, Bihar-produces 768,000
maunda, Bengal 90,000 maunds, Central Provinees 81,000 maunds, ‘United
Provincdes 158,000 maunds and Assam only 88.000 maunds. Beeing that
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these other prpvinoea have shown a greater measure of modesty than my
Honourable friend, in practice, I hope he will profit by their example
and not preés his amendment.

Mr. Kuladhar Ohaliha: May I correet my Honourable friend? I find
from the statistics that at the end of 1984 the production of Assam was
45,000 maunds.

8ir Girja Shankar Bajpal: Even if it was 45,000 maunds, it was less
than the production of: the other provinces.

Mr, Deputy President (Mr. Akhil Chandra Datta): The question is:

“That in clause 3 of the Bill, in clause (v) of sub-section (§) of the proposed
.new section 4, for the words ‘six members’ the words ‘seven members’ and for she
words ‘one by the Local Government of Assam' the words ‘two by Local Gov-
ernment of Assam’ be substituted.”

The motion was negatived.

Prot. X. G. Ranga: Sir, I move:

“That in clause 3 of the Bill, in clause (v) of sub-section (§) of the proposed new
section 4, for all the words ocourring after the words ‘represanting the cultivators of
lac’ the following be subatituted :

‘Nominsted: by the Peasants Assotistiony of ‘the Provinces of Bengal, U. P.,
C. P, m, Bibar and Orissa in the proportion of one member for each
provincial association, provided each such association represents 10 per ocent.
or more of the cultaivators of lac or those who cultivate 16 per cent. or
more of the area under lac in the province concerned, whichever is less
or in the absence of any such association or associations in any province
or provinces, the respective Local Government or Governments shall
nominate one member for each province',".

In support of this amendment, all that I have to say is that I do
make provision for what is to happen if there were to be no peasants
associations in any particular province or provinces; and I have taken
care also to sce that the representation is to be given only to those
associations which can be ®aid to genuinely reprcsent the lac growers
by providing that they should represent either ten per cent or more of
the cultivator of lac of that particular province or those cultivators who
cultivate 15 per cent or more of the area under lac in the province con-
cerned, whichever is lers. Therefore, Sir, I hope that Government will
see their way to accept thie amendment. I am extremely anxious.that
there should be no deadlock if there were to be no peasants’ association
in any particular province. At the same time, I am equally anxious that
whenever any peasants’ associntion comes into existence, it should be
given every possible opportunity of covering as great a ground as possible
dn representing the pessants and getting their = representation on this
particular governing body. The Honourable Sir Girja Shankar Bajpai
has himself admitted the advisability of giving direct representation to
peasants and to lac growers when they begin to have organizations of
their own. His difficulty seems to bo that the lac growers do not today
possess any associations, and it is rather difficult to encourage them snd
help them to develop their organizations. Therefore, it will be pre-
mature to expect Government to give them the right of electing their
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own representatives to sit on this particular governing body. But, Bir,
let me assure my friend that it will be necessary for him to allow the
peasants’ aseociations, where they come to exist, %0 eleot. their repre-
sentatives to sit on this particular Bosrd and it does not' compel Govern-
ment to go out of their way and help the peasants to develop thair
organizations. If it cares to, well and good; if it does not then it still
possess the right, through the Governor General in Council, to nominate
s member on behalf of the growers of a particular province to sit on this
particular governing body. He wants us to be assured of the fact that
the Provincial Governments have certainly tuken sufficient -care to see
that proper representatives have been selected on behalf of lae growers.
At the same time, he was constrained to admit that only in three pro-
vinces it became possible for Provincial Governments to nominate non-
officinls to represent the lac growers and, in the other three provineces,
it has still become necessary for the Provincial Governments to nominate
not non-officials but officials. But, Sir, even if non-officials were to be
nominated, as my friend, Sir (iirja Shankar Bajpai, hopes, it might be
within a short period to help these ldc growers,- it would not be satis-
factory because we all know how these nominated members would behave,
and my friend, Mr. Ram Nerayan Siogh, has made it perfectly clear that
it would be impossible to trust these nominated members to discharge their
duties towards the lac growers properly and adequately. Therefore, S8ir,
I am particularly anxious that as much opportunity as possible is given
in the provisions of this Bill itself for peasants’ associations, wherever
they exist. and wherever they may come into existence and funetion in
future to elect representatives on behalf of lac growers so that their
case may not go by default in the counsels of the governing body. Bir,
my friend wants us to put our faith in all these local ministers and
ministries. I do not know how far it will be possible for us to do so
with the kind of Provincial Autonomyv we are given. It is true thab
some oongressmen are anxious to form ministries if they get an opportu-
nity of going into the Councils in a majority. But even if they were
to be there, it is not enough for peasants to simply say that there are
congressmen and, therefore, they can trust their fate to congressmen at
any cost. Sir, peasants as a class would like to be assured of their
rights, of the enjoyment of their rights in their own righh
and in their own capacity, and not to depend either on the
econgress or any other political organization (Hear, hear) and it
is for that reason that I maintain that this particular amendment
should be accepted, because, Sir, I want the peasants to be thoroughly
assured of their right to elect their own representatives not only on this
committee but on several other committees to which T have referred
again and again in the course of the debates in this Fouse on scveral
oceasions, independent of the political ecolonr of the ministries we are
likely to have in the mear future. Therefore, Bir, I want the Governmen®
to be generous enough, to be statesman-like enough, and to be broad-
minded enough to accept this amendment, because it does not tie their
bhands to any particular inviolable procedure but still gives them the
opportunity of nominating a non-official in those provinces where pesasants’
aasnciations do not come to exist.

My friend, Pandit Nilakantha Das, does not seem to be quite sure in
how many provinces these peasants’ associstions fire today functioning.
T can assure him, as well as this House, that even in his own provinoe
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there is a kisam organization. There was a provincial Kisgn Conference
hield not more than a year ago, and there was a committee, there. Yes,
-our committees ‘do not work as’ energetically as Government committees,

'{ because we do not have money, we do not have enough resources placed
at our disposal;’ ﬁet there #re committees to represent the ‘claims, the
wishes and the thoughts of the kisan, but they are not being recog-
nised by Goverument, merely because they bappen to take rather a
radical view of the responsibilities of this Government and of the policy
of the Government to help tham to improve their own condition. Sir,
a8 I have already said, there are provincial kisan organizations in all
provinces, except Bengal, and even in Bengal, in Noukhali, in Burdwan
and in Dacea and Chittagong, there are district peasants’ associations,
and if only Government really cares to help and develop these kisan
organizations, as they have themselves {ried to do, though to an unsatis-
fuctory extent, in the case of industrial labour, then certainly it would
not be possible for them to see their way to accept this particular amend-
ment. With these remarks, Sir, I place this ameéndment of mine before
the House in the fullest confidence thaj it will be accepted.

[At this stage, Mr. President (The Honourable S8ir Abdur., Rahim)
resumed the Chair.] ' o '

Mr. Pregident (The Honourable Sir Abdur Rahim): Amendment moved:

“That in clause 3 of the Bill, in clause (v) of sub-sectien {f) of the proposed new
. pection 4, for 8]l the words occurring after the words ‘representing the cultivators of lac’
* the following be substituted :

‘Nominated Ly the Peasants Associations of the Provinces of Bengal, U. P,
C. P., Assam, Bihar and Orissa 1n the proportion of ons member for each
provincial association, provided each such association represents 10 per cent.
or more of the cultivators of lac or those who cultivate 15 per cent. or
more of the area under lac in the province concerned, whichever is less
or in the absence of any such associalion or associations in any province
or provinces, the respective Local Government or Governments shall
nominate one member for each province'.”

Bir Girja Bhankar Bajpai: Mr. President, I am sorry I cannot see my
way to accept the amendment of my Honourable friend. As you will
observe, Bir, he says that nomination is to be made by the peasants
aegociations of these provinces provided each such associntion represents
ten per cent or more of the cultivators of iag or those who cultivate 15
per cent or more of the area under lac in the province concerned. Well,
Sir, I think to any fair-minded person it will be clear that to let on a
minimum of ten per cent of the cultivators to represent or nominate
somebody to represent 100 per cent or the whole amount is hardly equit-
able. That is the first pcint.

The second point is, that these associations, as I have already
endeavoured to explain to the House, do not exist at the present moment,
certainly not any representative nssocintions of the growers of lac. When
the time comes, when such associations come into being and they are strong
and well organized and thoronghly representative, then, 8ir, in conformity
with what T have alrendy snid, namelyv, the desire of the Gavernment to
give them ‘an.opportunity of taking a direet hand in the working of the
committee, ‘the point will'be congidered, but not before that.
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" Prol. X. G. Rangs: I do not wish to press this amendment to a vote
in view of the assurance given by the Homourable Member.

i

The _amaﬁdmem.wgs. by leave of the Asaambly, withdrawn,

Mr. President (Tﬁe Honourable Sir Abdur Rahim): The question is:

“That clause 3 stand part of the Bill." ~

The motion was adopted.
Clause 8 was added to the Bill.
Clause 4 was added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“Thes clause 5 stand part of the Bill.”

Mr. G. Morgan: Sir, I beg to move:

““That in clause 5 of the Bill, to the proposed new sub-section (3) of section 6,
tthe following be added at the end: -

‘and the ownership of all patents so secured shall vest in the Committee’."

I want to add these words so that the money which is spent by the
‘Committee for any patents shall not be used for uny private ownership
-of patents, but for patents which should he absolutely in the ownership
of the Committee. That is my only object in bringing forward this
-amendment.

8ir, I move.
‘Mr. President (The Honourable Sir Abdur Rahim): Amendment maved :

'.'Tlmt in olause 5 of the Bill to the proposed new sub-section (3) of section 6 the
following be ndded at the end :

‘and the ownership of all patents so secured shall vest in the Committee’.”

Sir @irja Bhankar Bajpal: 1 believe the object of the amendment is
‘to make sure that money will be spent by the Committee on the taking
out of patents only if the cwnership of these patente could vest in the
Cemmittee. T understand that that is the poliev of the Committec 'md
that the Committee do not propose to spend money on the taking out ¢!
patents unless this condition is secured. In the circumstances, T mav
-submit to my Honourable friend that it is really not necessary to move
the amendment becsuse, unless this condition is realised, the Committee
will n@b spend any money on the taking out of the patents.

Mr. @ Morgan: I beg leave of the Houss to withdrsw my amend-
ment in view of the assurance given by the Homourable Ma.mber The
amendment was, by leave of the Assembly, withdrawn.
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_ .:-..-.;EL Prelgdﬂlrt I(The Holnourahle Sir Abdur Balﬁm): .The question .ia:
-“%That clause'B stand part of the Bill"
- The motion was adepted.

Clause 5 was added to the Bill.
‘Clause 6 was added to the Bill.
«Clause 7 was added to the Bill.

<Clause 1 was added to the Bill.
The Title and the Preamble were added to the Bill,

‘Bir Girfa SBhankar Bajpal: I beg to move:

“‘That the Bill be passed.”

Mr. President (The Honourable Sir Abdur Rehim): The question is:
“That the Bill be passed.”

The motion was adopted. )

——

Mr. @. R. F. Tottenham (Defence Secretary): After consulting various
sections of the House, Government have decided not to proceed, during
the current Session, with the motion that stands in my name for the
consideration of the Cantonments Bill.

RESOLUTION RE DRAFT CONVENTION CONCERNING THE
REDUCTION OF HOURS OF WORK IN GLASS-BOTTLE
WORKS.

The Honourable 8ir Frank Noyce (Member for Industries and Labour):

‘Bir, I move:

““That this Assembly, hsving considered the draft Genvemtion- adopted by the
Ninsteenth Session of International Labour Conference concerning the reduction
.of hours of work in Glass-bottle Works, recommends to the (Governor Gleneral in
Council that he do not ratify the Convention,”

T do not think I need detain the House long over this Resolution for
two reasons. One is that, as we were taught in our school-boy days, the.
greater includes the less, and this Convention is mercly a corollary of
the Convention that this House considered a few weeks back and declined
to ratify. ' The Convention which the House declined to ratify concerned
the reduetion of hours of work to 40 a week throughout industries general-
lv. This Convention seeks to reduce the hours of work in automatic-
glass-hottlr works, to 42 hours per week. The renson why 42 hours:
appear in one Convention and only 40 in the other is that the manufacture
of glase bottle works is a continuous process and therefore vou muat have
a number divisible by seven. The second reason is that I think it was
onlv n vear ago that the Fouse declined to ratify a similar Convention
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relating to the hours of work in sheet-glass works. Both these indus-
tries, sheet-glass works and automatic glass-bottle works, are very small,;
they are both very tiny branches of industry. I believe there is only
one automatic glass-bottle works in this ecountry or at most two.
I have some infcrmation—1 am not sure how far it is authentic—that
a small one has recently been started in- Bombay by the trumsference of
8 machine from the Naini glass near Allahabad. What we would be
asking these small factories to do if we ratified this Convantion would be-
to cut down their hours of work by a quarter. What I Suggest -to the
House is, that there is really no reason for singling out & very small
branch of industry for diseriminatory treatinent. There is a point of
general application which is perhaps worth while making in this con-
nection and that is that reduction of hours particulurly in factories which
are worked by shifts may not be a very serious matter to the employer
provided he can reduce wages too, but that it is a. yery .serious -matter
from the point of view of the operative. There is nothing in this Con-
vention, .in spite of the fact that it follows on the previous -one, shout
wages, 80 that in theorv one could ratifv it and reduce wages. But to
ask workmen to accept a reduction—a reduction thet would be considerable
if the employer were to carry on his' business as before—would be to ask
them to accept a very greatly reduced standard of living. ‘As I have said,
my main point in asking the House to ngree that this Convention should
not be ratified is that it involves very discriminatory treptment against

& struggling industry. Bir, T move.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*That this Assembly, having considered the draft Convention adopted by the
Nineteenth Bession of the International Labour Conference concerning the reduction
of hours of work in Glass-hottle Works, recommends to the Governor General in
Council thet he do not ratify the Convention.”

The motion was adopted.

RESOLUTION RE DRAFT CONVENTION LIMITING HOURS OF
WORK [N COAL MINES.

The Honourahle Sir ¥rank Noyce (Member for Industries and Labour):
8ir, I move:

““That this Assembly having considered the draft Convention limiting hours of
work in coal mines adopted by the Nineteenth Session of the International Labour
Conference recommenda to the Governor General in Cowncil that he do not ratify
the Convention.” !

The Convention with which this Resolution deals, although in form a
new Convention, is not reallv so in fact. The Convention re-
_ presents o revision of a Convention which was adopted bv the -
International T.abour Conference in 1931 and which came hefore this
House in 1882, That Convention was, as Sir. Joseph Bhore explained to
the Fouse, & Convention designed primarily. if not excjusively, with
rezard to conditions in Furope. . Tt arose out of a consultation between
Governments, qoal owners and miners of the different Ruropean ocoal
producing tountriée and ' in its original forin wag dcefinitely restricted to

Sru.
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European countries. When it was first presented in 1980, it failed to

-sacure tho necessary majority from the Conference and it was placed om
-the egenda for 1981. In the meantime, as Sir Joseph Bhore explained

to the House, '‘the International Labour Office had become affligted wibh
certain doubts as to whether it was right constitutionally to limit @ Con-
vention to a definitely circumscribed geographical area™. 1In consequence,
in #s final form as adopted in 1981, it was ostensibly general in its
wpplication except that the assent of two of the leading European cown-
‘tries was made necessary for it to come into foree, but in fact it was
designed with reference to Furopean conditions. The Resolution passed
'by this Fouse in 1932 was in the following terms:

““That this Assembly, having considered the Draft Convention limiting hours of
work in coal mines adopted nt the Fifteenth Bession of the Internstional Labour
Conference recommends to the Governor General in Conneil that he sheuld examine
the possibility of reducing the statutory limits for hours of work in mines and that
the results of this examination should be placed before this Assembly."

And T am glad to note that on that occasion even Mr. Joshi did not
suggest thal the Convention should be ratified and was in favour of the
proposed examination. That examination wes made and the conclusions
to which we were led as a result of it were embodied in the Bill to wmend
the Indian Mines Act which was passed in this House less than a yvenr
ago. As Honourable Members will recollect, that Bill, "which subse-
quently becnme law and which came into force only about filve montha
ago, made substantial reductions in the hours of work and particularly
in the hours of work underground with which this Conwention is mainly
concerned. I mav also add that whereas, this Convention is limited to
coal mines, the reductions effected bv- the Mines (Amendment) Ant are
not so limited and apply to mines of all classes. The maximum limit
for underground work in all mines is fixed at nine hours .a day. But
these nine hours have to include the whole of the time taken by a shift
in going down the mine and the whole of the time taken by the shift
in coming up again. In other words, nine hours is the maximum #ime
which can elapse between the moment the first man enters & mine and
the time when the last man leaves. If a mine is worked without shifts,
then the nine hours represent the maximum time between the mament
wwhen the first man to go to work enters the mine and the moment when
the last miner lsaves the mine for the nicht. As Honoursble Members
will see, in the bicrer mines, this means that working hours are in the
neighbourhood of eight, and, as anybody acquainted with mining would
realize, these eight hours are not worked in anvthing like continuous toil
he result then, so far as we are concerned, is that although we did ned
retity the Convention of 1981, we effected a very substantial reform in
the hours of work not merely in conl mines but in all mines,

The historv of the Convention, on the other hand, wws not so happvy
Yor, to put it briefly, it achieved nothing. In fact, T think I am right
in saving that owing to the refusal of the leading European eountries
to .ratify it, it never came into effect at all, and it was in oconsequence
of this failure that the revision of the Convention was undertaken. The
revision is .in fact intended to remove, at ‘least for the leading Europesa
countries, the diffioulties which stood in the wav of its retification. But
the revision is confined solely to points of deéail and as the delegates of
the Government of India have pointed out in their report, it does not
affect the ptructure of the Conventijon., Moeh of She eificles -liys Soen
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left in their original form and the only amendments of importance are
‘represented by the insertion of the proviso in the first paragrapth of article
8 and the insertion of some paragraphs in article 8. 1 need not detain the
House by indicating what these small alterations are.

Thus, for all practical purposes, the Convention now presented is the
same Convention which has already been considered by the House and
the gqaestion which arises is exactly the same question.as arose in the
debates on the Mines (Amendment) Bill less than a year ago. As I have
already said, the important changes we made in the hours have been
in force for less than six months and I trust the House will agree that
‘{here 18 no vase for revising at present u conclusion so recently rcached
and so recently pub into force. Sir, I move.

Mr. President (The Honourable 8ir Abdur Rahim): Motion moved:

- “This Assemhly having considered the draft- Convention limiting hours of work
in coal mines adopted by the Nineteenth Session of the International ILabour
Conference, recommends to the Governor General in Council that he do not ratify the
“Convention.”

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
Beweral of us want to spenk on this, as it is a very important thing and as
we 8at late yesterday I would like to request you to adjourn the House
till fomorrow. May I know up to what time we are going to sit today?

Mr. President (The Honoursble Sir Abdur Rahim): Not yet.

Prof. N. G. Ranga: Is not an Honourable Member entitled to know
how long the House is going to sit?

Mr. Pregident (The Honourable Sir Abdur Rahim): The Honourable
Member will know it fairly soon, '

.Mr. N. M. Joshi (Nominated Non-Official): 1 have not given notice
of any amendment but it should not be regarded from this fact that I
agree with the view which the Honourahle Member in charge of Tndustries
and Labour has put forward that conditions in India are not yet ripe for
the ratification of this Convention. The Honourable Member himself ‘has
stated that practically the heurs of work in India are eight a day and
the hours in the Convention also practically are not much less than
eight,—a little less. than eight. The -difference between the two hours
of work being so amall, T fn’.ft that the Government nf India should have
taken steps to ratify, this Convention. T feel, Mr. President, that in India,
a’'large number of mines do not work for a very large number of hours
and most of themd work about eight hours a day and if they make s
change now, the change will not press heavily on the industry. Neither
will the wages of the miners suffer on account of the change. Moreover,
the costi of produetion in India, even if there is some burden on the
industry by thechange, is so small, that in competition the Indian copl
will not suffer as compared with the eoal in other cquntries, '

An Hénourable Member: Question.
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Mr. N. M. Joghi: In spite of the fact that 1 feel that the Convention
could be ratified, I have not moved aun smendment, nor do I propose tw
oppose this Resolution on account of the fact that last year when an
amending Bill was being discussed in this House, the Government of
India had promised to reconsider the question of the hours of work in mines
within three years. I hope, Sir, that the Government of India will begin
their investigations very soon and that investigation will lead to the re-
duction of hours in Indian mines still further.

Mr. V. V. Girl (Ganjam owm Vizagapatam: Non-Muhammadasn
Rural): 8ir, so far as I am concerned I have nothing to add but I asso-
ciate myself with the points raised in the speech of my Honoursble friend,
Mr. Joshi. I only hope that the Government of India will not keep us
waiting for the next three years but would go into the matter of the hours
in ooal-mines at an earlier date. That is the only request I make to
the Government of Indis. -

Prol, N. G. Ranga: Mr. President, Sir, I have been working very hard
gince this morning, like all other Honourable Members of the House but
1 find it really my painful duty to have to get up and speak now and to
continue to speak 1 do not know for how long (Laughter). [ requested you,
Bir, to adjourn the House till tomorrow morning so that we may be able to
have a useful debate on this very important question. I asked you, Sir,
but you were not good enough to tell e how long the House would sit
today, and I ask you, Sir, how long I can speak.

Mr. President (The Honourable Sir Abdur Rshim): The Honourable
Member has got only fifteen minutes for his speech on Resolutions.

Prof. N. G. Ranga: I find, Sir, that the Government of India have
come hers with the same old story, ‘‘that this House do not ratify the
Convention’’. We were told not very loni| ago by my Honourable friend,
Sir Frank Noyce, that this Government has been very liberal indeed in
the manner in which it has ratified the Conventions promulgated at
Geneva in the interests of labour, and yet he comes forward again and
agnin with the same monotonous proposal that, ‘‘we do not ratify the
Convention’’. I do not know whether he has got uny sense of humow
but if he has, I am sure he will not be prepared to rapeat his assurance
to this House that he himself as well as his assistunts, are doing all
they can to help labour by ratifying the Conventions of the League of
Nations. BSir, a year ago we were given an asgurance that the Govern-
ment would try to bring down the hours of labour in mines within a
period of three years. The Honourable Member in charge of this Depart-
ment has not told us what exs.ctl{ they have done during this past one
year and how much progress they have made in reaching the stage where
they can really and effectively reduce the hours of labour in these mines.
Sir, an assurance there wus then and it was because of that assurance
that mosy of us withdrew our amendments and we co-operated in the
passing of that Coal-mines Act, and i!. is only fair to this House that the
Honourable Member in charge of this Department should be willing at
the earliest possible opportunity—and there can be no better opportunity
than this svailable for him—to render an account to this House of what
Government have done during the last one vear, but wa_hava not yet had
that scoount. ot
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A threat was held out both by Government as well as the employers
that ro many Conventions were being flooded from the League of Nations
that Government as well as the employers should begin to reconsider their
attitude towards the International Labour Conference and the International
Labour Office and to see that they are not flooded with all these Conven-
tions. They seem to be under the impression that the Conventions are
promulgated at Geneva only for their own sake, only for the enjoyment
that these various representatives, various imterests snd varius Govern-
ments in the world represented at Geneva seek to derive from such a pro-
cedurs; but, Sir, I wish to assure them that that is not so and I wish to
assure them that their own past experience, past behaviour, past attitudo
towards the Conventions passed at the International Labour Conference
belies their present assumption that these Conventions are being passed
for their own sake and for mere fun and for nothing more.

As far as the Indian miners are concerned, we find tliat there are
still women employed in the mines and we are only told that Government
are taking necessary steps to see that very soon this woman labour is
abolirhed from our mines. I do not know why Government should try
to take so much time to prevent women from working in mines. In al
other civilized countries women are not permitted to work in the mines.
But our Gcvernment wishes to believe that our country is not so very
well civilized. Is our country not civilized? Is our country not capable
of supplying sufficient male miners tq carry on the work in the mines as
to disable this Government from prohibiting women working in the mines?
I am sure the facts are otherwise. The facts are againat this Governmens
and Government is so very slow in preventing our women from working
in the mines, because this Government is not civilived, and because this
Government has not got a heart. Sir, it iz absolutely necessary in the
interests of humanity and civilization, that women labour in mines should
be abolistied. B8ir, I am assured by an Honourable friend of mine that
if women do not ‘‘labour”, then there won't be any children (Lsughter).
It may be eo, I am certainly in favour of birth control and feel. There-
fore, I am not 8o very keen on women labouring even in mines. If, Sir,
Government wanted this Assembly not to ratify this Convention, then
they should have given us more convincing reasous than they have ad.
vanced today. They simply content themselves with saying that it is
not possible, in the present circumstances in India, to reducc the hours
of labour of miners in our mines. I do not know what they mean by
saying that it is impossible, in present circunstances, to do this, becausa
it has been proved again and again by the experience of industrialists in
England, especially from the days of Robert Owen, that the employers do
not really stand to lose by reducing the working hours of labour; in fast,
on the other hand, they stand to gain by reducing the working hours of
labour because those workers who are employed only for seven hours would
be more contented with their position and, therefore, would be able to do
more skilled work than those who are obliged to work for nine or ten hours
or even longer hours day after day: and I want our industrislists and
mine-owners and Government to accept this elementary experienoe of the
industrial world of the west and to try to take immediate steps tq acoept
thia phrticular Convention promulgated at Geneva snd try to help our
miners. I. therefore, suggest to the House that it would be failmg in
ity duty towards the miners as well as the workers, by accepting this
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Resolution moved by my Honourable friend, Bir Frank Noyess, sud- by
agreeing with him in not ratifying the Convention. It is all very easy for
yus to feel light-hearted about these things. We should not forget the
lessons of past history. In the past Emperors and even Queens were
eagy minded. Dictators have felt so and what has been their fate.
Death. Not the kind of death that meets every one of us; death was
forosd upon them. Therefore, Si¢, T wish to suggest to Honourable
Members of this House, ag well as to the Honourable Member in
charge of the Resolution, that they would not be doing anything
wrong in tuking themselves a little more seriously thap they seem to be
inclined t6 do and try to explore every possible means' by which they csn
help the workers of this country, especially by ratifying this convention,

The Honourable 8ir Frank Noyce: I do not propose to take up the time
of the House at this late stage of the afternoon for more than two or
three minutes. There is one point which has been raised in the course
of the discussion which seems to need a reply. My Honourable friend,
Mr. Joshi, and my Honourable friend, Mr. Giri, have put in only a very
mild protest and I do not, therefore, think Y:Im I need pay prolonged
attention to the more emphatic one put in by Prof. Ranga. He has men-
tioned the undertaking which he says that I gave last year when the Mines
Amendment Act was passed. I have looked up the exaot words im which
I gave that undertaking. T said: '

“I am prepared to undertake that after we have three years' experience of the
pressnt I8, wo will re-exumine the whole question of hours with a view to
ascertaining whether they cannot be further reduced’.

That undertaking stands. I would remind my Honourable friend that
the act has actually been in force for only six months. It was passed a
year ago, but it has been actually in force only for six months. What is
the use of examining it at present and looking into the question whether
the hours of work could be further reduced? What expericnce have we
got of the manner in which the Act is working? Burely, the proper time
to examine it, if it were to be examined within a three years period, would
be within six months from the end of that period but within six months
of its beginning. Nothing can be gained by examining the question now.
All T undertook was that, after we have gained three years experienoce,
the question should be re-examined. To that undertaking I adhere.

Mr. President (The Honourable Bir Abdur Rahim): The question is:

“That this Assembly, having considered the draft Convention limiting hours of
work in coal mines adopted by the Nineteenth Session of the International Labour
Conference, recommends to the Governor General in Council that he do not ratify
the Convention."

The motion was adopted.

Mr. President (The Honoursble Bir Abdur Rahim): Does the Honour-
able Member wish to proceed with his next motion?

The Honourable Sir Frank Noyce: I am completely in the hands of
the House,
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'Some Honourable Members: We ure tired. Let the House adjourn:
now.. . :

| ..
STATEMENT OF BUSINESS.

The Honourable Sir Nripendra Sircar (Leader of the House): Sir, about
the statement of business for tomorrow, I have to announce that a sup-
plementary list of business will be issued this cvening including in the
Agenda for tomorrow as the first item motions. for the consideration and
passing of the Indian Tariff (Amendment) Bill as reported by the Select
Commitlee.

8ir Cowasfi Johmgir (Bombay City: Non-Muhammadan Urban): Is
that the only item that will be placed in the list of business for tomorrow?

The Honourable Sir Nripendra Sircar: That will be the first item.
The other items remaining from today's list of business, namely, the
Resolution of my Honourable colleague relating to the Draft Convention
and the Report of the Public Accounts Committee will also be placed in
the list of business for tomorrow.

“-8ir Cowasjl Jehangir: 1 hope the Government will relieve us by taking
away from the agenda some of these items.

" The Assembly then adjourned till Eleven of the Clock on Wednesday, -
the 22nd April, 1086.
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